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L:OK SABHA DEBATES

LOK SABHA

Thersday, May 8, 19t 9/ Vaisak ha
13, 1891 (Suka)

The Lok Sabha met ar Eleven of the Clock .

[Mr. Speaker in the Chuir]
ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI I.
K. GUJRAL) : (a) Government have not
received any specific complaint alleging that
any particular obscene film has been passed
due to corrupt practices. However, there has
been some public criticism about censorship
being too liberal or too rigid particularly
with regard to sex, violence and crime,

(b) Does not arise.

(c) and (d). In response to :a Resolution
in the Rajya Sabha Government have already
set up an Enquiry Committée on Film
Censorship under the Chairmanship of Justice
G. D. Khasla, which is going into the whole
question of censorship including the rules
and procedure thereof.

SHRI BAL RAJ MADHOK : While
the Khosta Committee is still looking into
the matter, may I know whether it is-a fact
that in reply to a question that was raised
in the Rajya Sabha it was stated that the
Government of India is thinking of setting
up a small committee to go into the whole
question ? If so, whether it is the same
Khosla Committee which was appointed or
some other committée is going to be appoint-
ed ? Secondly, may I know whether it is a
fact that the Government itself ‘admitted that
the Board of Pilm Cemsors can only make
cuttings or prunings in the films whereas
cértain films are of such a very low moral
stapdird and do mot keep in mind any of
the social and ‘moral values that prevailin the
country that they should not be permitted to
be exhibited at all ? In view of this, may I
know whether government will take steps to
see that such films which fall below a parti-
colar moral and social standard are not
accepted at all because there is mo question
of cutting or pruning such poor films ?

SHRI 1. K. GUJRAL : So far as the
first ‘question is concerned, it was in response
to a Private Member's Resolution in the
Rajya Subha about film censorship that the
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Khosla Committee was appointed. This
Committee is expected to submit its report
at the latest by the end of next month.
Therefore, the question of appointing any
other committee does not arise. Then, I am
one with my hon. friend that there is every
need to raise the general taste of the public,
so far as films are concerned. Government
is worried about it, worried not only from
the point of view that in filmsé only certain
cuts could be effected but over the larger ques-
tion of the general toning up of the films and
raising the public taste. For that positive
steps are required.

SHRI 5. KANDAPPAN :
public or taste of the producers ?

Taste of the

SHRI 1. K. GUJRAL : - Ultimately it
is the consumer who matters. If a producer
does not have a good taste, he should not
be allowed to play to the taste of the public.
That is the basic thing.

SHRI RANGA :
gherro ?

SHRI I. K. GUJRAL : No,1 am not
suggesting that. I am suggesting some other
things. Here 1 want 1o give one more infor-
mation. Last year we came to take note of 11
imported films about night life etc. in various
countries and we totally banned their circu-
lation in this country because we do not want
such films to be exhibited in this country.
As a result of the Khosla Committee Report,
as a result of the setting up of the Film
Council and as a result of our giving more
positive aid to films tbrough 1he Film Fin-
ance Corporation and the strenge thing of the
Films Institute, things could improve,

Would you suggest

SHRI BAL RAJ MADHOK: Mayl
know whether it is a fact that for propaganda
proposes and for attiacting a large number
of customers, those parts of the films which
are censored are displayed in posters and
hoardings ? If so, will government take
steps to see that those parts of the films
which have been censored are not displayed
cither in posters or in hoardings ?

SHRII. K. GUJRAL : 1 go one step
further. Sometimes hoardings have no
elevance to the films whatsoever, either
Tensored or un-cemsored. But, so far as

Cposters and hoardings are concerned, the
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difficulty is that it is a State subject. If some
obscene posters appear on the walls of Delhi,
only the local administration can take
necessary action. We have been drawing the
attention of the local authorities from time to
time. We will again draw tbeir attention.

SHRI HEM BARUA : When they have
not defined ‘obscenity’ how can they speak
about obscenity ?

s WiW www @i gerE AgiE,
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g1 ® AR U sgAEdT WO fE
e A% g O fAagw @y ond fe

N ol g depfy, gIX W W



3fw & favlls oy sefoe st §
wig ¥ el fadelt &Y o wr<ety, S

a9 AE fear ST WK T NEI %
feesil w1 argx & 5w ¥w ¥ A 9 fewr
A ?

it go Fo JwTIN : g% qFEE &
fs st gee ¥ A0 qge a@ A
ez g 1 & ag e T wgr @
fo gm Al &2 ¥ A% WRE
# Fgr §—wx & fox wgar 3—f% &¥
i & ey e ¥ g oo el T
arfge | g ¥ o feel Wil § @9
T ® qd @ I FW AR
areT geE T & gAIfeA® w6 &1
qr, &t 37 wrgw g e fo ama W
aw g W R @E ¥oa s &
WgE &1 g aw ¥ OF FT IO
3, % ueddeg FA wY e F@iE d
¥ T TR AT AEAT ¢
“The Committee have reasons to
believe that Censors try to perform their
onerous duties of interpreting the Code,
in the absence of any informed public
opinion to guide them in this direction,
honestly and conscientiously and it would
be uncharitable to regard their judgment
as coloured or biassed in favour of one
film or the other.”

Therefore, I would like to say that when
ws make remarks about the Censor Board as
such, we should be more restrained.

DR. RANEN SEN: The rules or
guidelines for the Board of Film Censors
were framed long ago. In view of the
changed tastes inside the country and in view
of the more modern ideas gradually coming
inside the country, may I know whether
government have taken any steps to change
the rules that guide the Board of Film Cen-
sors in regard to obscenity and similar things?

SHRI I. K. GUJRAL : While slight
differences in sttitude may keep on coming
from time to time, yet, the fundamental
approach of our society still remains the same.
The rules are in conformity with that funda-
mental approach of Indian society. And even
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when we are keen to transform society, let us
always keep ope thing in mind, tbat the trans-
formation always take us to the higher level
us ; it should ever to the lower level. So,
Government would not be a party to the-
lowering of society to the lower level.

SHRI ANANTRAO PATIL : May I
know the qualifications for appointment to
the Beard of Film Censors ? Is it a fact
that most of the members of the Board do
not know anything about the film industry
and they are appointed because they have to
be accommodated somewhere ?

SHRI1 K. GUJRAL : [ am unable to
accept this contention of the hon. Member
and I hope it is not correct for us to make
such sweeping remarks against the leading
public men of our society. We take leading
public men in the Censor Board, keeping
in view their social attitudes. They may
not be aware of the detailed working of
the film industry ; but that is not their
function. Their function is to judge whether

a film is in conformity with the social
norms or not.
SHRI HEM BARUA : May I know if

government have defined ‘obscenity’ at all ?
Do government consider amorous alliance
between two young souls leading to kissing
obscene 7 1f they do, may I know why
they allow profusion of kissing in foreign
films and debar it from Indian films ? Why
do they have two sets of censorship, one
for foreign films and another for Indian films?

SHRI I. K. GUJRAL : If Shri Hem
Barua were to ask me outside this House
whether I am going to permit kissing or not,
I would have had a different reply. But here
I am dealing with films, and films have a
bigger audience than Shri Hem Barua. The
main point which the Film Censor Board has
to take into account is the type of audience
to which it is addressed and the impact
which the film may have on that audience.
For instance, an act may not be useful for
children but the same act may have an
impression on an adult audience. Similarly,
a certain attitude is different in a film using
pon-Indian languages. The idea is, it is
dealing with the different type of audience.
It is not a question of having uniformity of
approach. The approach has to be uniform
but the audience reaction and impact has to
be kept in mind.
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SHRI HEM BARUA :
foreign films.

1 asked about

MR. SPEAKER : He has answerad
that foreign language films cater to a difierent
audience because of the language.

SHRI HEM BARUA : He has not
answered my question. Why should there
be two different sets of standards, one for
our films and another for foreign films ?

THE MIMISTER OF INFORMATLION
AND BROADCASTING, AND COM-

MUNICATIONS ‘SHRI SATYA NARA-
YAN SINHA): Because our culture is
different.

SHRI HEM BARUA : Our culture is
different. But y allowing kissiog in foreign
films you vitiate our culture.

SHRI SATYA NARAYAN SINMA :
Many things ase allowed in their society which
are not allowed here.

a3 wiafa w1 afzdamw

+
#1562, st wwT e T ¢
s 3@ YW A
o wEw Fagre maw
5t IR AW ¢
s TAATY T W
FqT AEAT QYT SERW W1 FER
4o gg a@A §1 O LT 6
(%) @R A = wfufa & R
gfagzat & g1 7t fea-fem fawifat &
farfaa s fRar g M fs7-fea fawr-
feat ¥t fwmfeag @) fear g,
(@) =A% fraifaa ad g @@ &
&1 W §;
(m) #ar g &1 AT s
% fae 31t way agfale aq 1 @;
iz
(7) afz gi, @ s&% sze FAFE
ggm?
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EHE MINISTER OF STATE IM THE
MINISTRY OF INFORMATION. AND
BROADCASTING, AND IN THE
DERARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (3) and (b).
Information is being collected and will be
laid on the Table of the House.

c) apd (d). Chanda Compmitiee's recom-
mendations regarding organisational set-up
of AIR are under Government's considera-
tion and no decision has been taken as yet.

SHRI 5. KANDAPPAN :
per answer for this ?

Is it a pro-

MR. SPEAKER : Let Mr. Kanwar Lal
Gupta put a supplementary.

SHRI S. KANDAPPAN : May I make
a submission 7 1t was years ago that the
report was submitted. Lt is not as if the
State Governments or some other organisa-
tions have got to do anything with the report.
M is entirely the respopsibility of this Minis-
try to see that recommendations are carried
out. What sort of a reply is he giving ?

W ¥y W g@ @ weqy wEAd,
gz I3 gL F a3 5 N giRT 1
+3 1% 72 wHIA9 a2 &1 a1 WY &
gaIR WF 4z FW&1 FATT ) A § o
a8 FHWA UF uTe 9ge w1 ¢ & | wmE
w=e{ FOT 200 YFndwa 2 ug feaw
2 elx T@H 0F 9 ¥ AILAG WA
fFar a1 /%31 § & #19-517 @ e
ot # FA-HT @ oag a0 feed
gfreht RO FT gz e A § 178
zg wa1q & qar @A g |

e & gawag (@ Wgar g fw
o U gad 9N wHeET g § %
g wre gfear edl § wEAET W
QX w3 A1 A I ! 9% fag
1 FRA & 7 AT ATH G
SR F10F GIaT G961 ! ag qW F
fay o% W1 gfedwcsy @ ¥ oW G4
FY oy fF gud awn # g §, 1§ 99
DR COROECE LS
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W g teitew 0y § o wa
L
“Low-power transmitter should be
installed in each of agricultural areas in

the country to give neoessarylimpelus to
the programme of intensive agriculture .."

TR ENFTITF aIT 7 § | zH a9 A 7N
% G g1 FEQAE) T 7

SHRI I. K. GUJRAL : Let me clarify
one thing in the very beginning. The ques-
tion was not as to what decision has been
taken on Chapda Committec Report. The
question was as to which of the decisions
have beco implemented, Lmplementation is
at varipus stages. For instapce, some cases
are with Finance ; in respect of some cases,
finance has been sanctioned. 1 will come
forward with the detailed information as
should be available to this august body...

SHRI SURENDRANATH DWIVEDY :
How many years will you take to implement
it?

SHRI I. K. GUJRAL : Implernentation
is a continuing process. 1 hope it is known.
The recommendations which are of non-
financial nature have been implemented.

Hig speond quesiion was about converting
the Al kadia Ragdio igto a Corporatica. One
thing 1 must clagifly. 1am very unhappy
what the bon. Member bas chosen a very
upcharitable remazk that the All India Radio
wil} continue to be usgd for the propaganda
of the Government...(faerruptivn,

SHRI BANGA : It is s0.]

SHRI BAL RAJ MADHOK :
30,

That is

SHRI 1. K. GUJRAL :
let me have my say.

Let me finish ;

SHRI BAL RAJ MADHOK : If you
analyse the broadcasts made by the All India
Redio and the time taken for the Ministers,
then you will find that it is outright Con-
gress Radio and not All India Radio.

SHRI 1. K. GUJRAL The hon.
Member must remember that this is a Con-
rees Government and it has been elected by

VAISAKHA 18, 1891 (SAKA)

OUral Answers 10

the people. We are the people’s representatives...
(Interrup;ins)

SHRI BAL RA] MADHOK : Itis All
India Radio and not Congrees Radio.

SHRI I. K. GUJRAL : Lect him draw
a line between the Congress and the Govern-
ment. If he says that a time is takcn_by the
Ministers, I would like to tell him that the
Ministers are Ministers of Government of
India and, therefore, it the Ministers take
time... fwrcrrupiio oo 1 am sorry 1 cannot
propagate Swatant@ Parly's programmes...
(Intcrruppi=n;  The main point that [ am
trying to say is this. My hon. friend should
have patience to hear also when he asks

questions. It is very uncomfortable for them
when we reply.

SHRI RANGA :  You should sit down.
You are guilty.

SHRI 1. K. GUJIRAL ; 1 will finish my
reply and then sit down. The All India
Radio is following a policy to project national
life, mational approach and national culture.
Therefore, to try to say that it is doing for
a particular political party is wrong.

So far as conversion of that into a
Corporation is concerned, I have already
submitted that this is under examination and
I hope that I will be ina position to come
before this House socon to put before you
what we have decided.

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA) : For the information of my hon.
friend, I would say that if it were a govern-
ment organisation, for the propaganda of
Government, then the complaints made here
criticising the’ Government perhaps in the
widest possible terms would not have been
allowed to be broadcast in the All India

Radio. But we have allowed for instance
“Spot Light”. We have absolutely made it
a free forum.

sit 9w A fasgr grga, wod
wt tfwargar § ?

it o fag - F ovgw gar
2| wfl WO 2W0 % HIU Tl iwEAr
fefefoon gor § @l aw 8, s sy
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o fF F41 gg mie sfeqr e agade
w1 & 7 ag o wigw ar @ v wvgfae
w1 edt &1 Faad qwg w1 Pefefasa
B f! wear g A Aar @
We have allowed those things. On the face

of these, for you to say that it is a govern-
ment-dominated thing is being very unfair.

MR. SPEAKER : If the hon. Minister
addresses the Chair, there will be less trouble.
If he addresses the Member, where do 1 come
in the picture ? Both of them are forgett-
ing the existence of the Chair.

Wt $7 W W gSw  AgiET,
X garw F1 gaw feswn wn fs dfiwese
¥ for wn far, sest siare =@ fean
s ag femar @fedr @Y guw gar &
=

SHRI 1. K. GUJRAL : 5o far as agri-
cultural programme is concerned, in reply to
another question, 1 have already said that we
are giving a considerable time for Farm pro-
grammes. Low transmitters are being used
in certain places. But we have more exiension
programmes for setting up more transmitlers
in the Fourth Plan.

ot ¥7X W @ WeAw wgiay,
it Tt AgEa A Far fF g #18 aad-
¥z %1 egt 787 & | T we7 iREREA
Wo 80 & | Taw! w1y ey :

“The speeches of Ministers should not
be reproduced at length unless they make

Tg TAH FEITAT

wege wERA, g a1 o feew &
qay Fgaz ¥uw aF, 78 AW
fe ftmd & @y § o s oA
2 w1 =1, afeT god g M fee a
ey § 7 & 9N Az ¥ qu Wwa
g fo za W & S wied w4
sagiz fem @ i S ag seae 80 Twi-
Tga ¢ wg fradft geelliiz g€ fadr
g g% 7
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o g fgem Wt aw sTagd R
WHITT Ao T0A Tl wmH gz fE
a1 greErge 7w & WA A afee
A% 919 ggd 2 zimdld & Wi
gAY St @€ 9T A9 Zigfee ¥ &
az AA &2in A8 §1 AdrA gz g
fF 33%1 w7 gmTR BW av Sover qEn
2 91T 29171 91T 99 9T IFAT AE 9%
qiar # 18 9sA § 7z Fionar qr fw
AFT g2 waahe sifE Ewt @R
ziadizd &1 a12T7 fFgar ona qzar g ?
# onaar wzar g fFoam WA
geary # wr€ qRgdz fFar ¢ Tar o
gFraar #29 # foe gy g7 IF ¥
FETE &1 2 7

SHRI L. K. GUJRAL : Replying to the
second part of the question first, T would say
that Government have taken steps to set up
stronger transmitters along our borders. For
instance, we have just set up a strong trans-
mitter in  Jullundur which now broadcasts
for about nine hours a day in Urdu on
various subjects which. we think, should be
transmitted across the border. Similarly,
we are about to set up a very high-powered
transmitter at Calcutta which will be very
useful for our eastern border. One more
super power transmitter of each will be set
up at Rajkot which will be very useful for
that area. In Dibrugarh we have just set up
a transmitter. Therefore, this part of the
question has been taken care of. We are
constantly monitoring, constantly assessing,
constantly improving and constantly trans-
mitting things which we should. And I
would like my hon. friend to rest assured
that this aspect is not being ignored.

So far as the first part of the question is
concerned, he has alleged that Ministers keep
on speaking the whole day. I think, every
Parliamentarian is supposed to speak here the
whole day. It may be different that when I
speak I say something which® contains more
news than when my hon. friend speaks. And
if it receives more notice, that is something,
I can assure my hon. friends that therc are
instruclions to the All India Radio that the
main criterion in broadcasting, whether of a
Minister or of an Opposition member or of
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a public man, should be news primacy. The
primacy of news has preference over every-
thing else.

o ww gew A o AR R
¥ Gy f e wRa wr Fosdedee
T gTETT A AT Y 8 1 Th AEE
% @1 sz gzan § s o RER fre
grd o @ @ § AT g W W
sqrer sqrA AE & @ § 4 @
¥ TR ST HT @ 1 TR FRE
N s foeves ag ¢ fF widdg
zioied aga wweedt § Rl s
7 g & @@ fag =¥ femwdhy W
foar 99 | ¥ WGA@T A FEEEAA
e gfraw &, 399 oft TE W
wrsdaz frar & 1 o s § fe 1038-39
# oY oY o giwdted few wx R
¥, 3% fegstrg 7 faar @9 a3
forrte 0t 3, e famw ¢ 5
wafas s adl §, Feataaa T8 )
Wi dgrmagm § s @ foe-
g7 F1 g 0§ qar amfa g ?

@ wifER i v forte
g WY @ fF e wrewfen @ar
afgadar e gal sl d gt & &
AT qrgat § e gaet el w9 i
#ar feswa § 1

ol go Fo TWOE : WA AT AT
qet &, & adf, & wifiw vew 6 A=
& 979 § | I A% AE-AT ivdtEd w7
aegE & 99 ® W feewdlg s
IR fetee § 7 3, wifE 3§ o g
HI9 AR a7 T § 1 I FT qT@
w1 7Y advwr g gwav g v gu sarar &
sqreT Hifeuw A giedled 9% sig Wik
I W €T T G A7 F SR s
giefled 97 w1, a9 g7 WE 3T 7 a2
w<q

gt a% gut aarw W aregw & fe
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T2 FHA 71 A fewida= 1 ae
sAgRear it d gw W wET §
&% qrt a1 9 § 1 e o faw fos-
AT 71 g6 A IF §—nFaw e
gefeas 219 Ferdrdes & ¥ 108 %
# from & 9% &, 99 weaw qw ofs
fadt & garfees 155 § ¥ 130 77 o3
g1 3 gv ofoe gw qgw #aw # Hfaw
T I

wgi a% de §aTe FT aTeqE §
—gime & gaiferw & ¥@ A A
gava g fe ¥vw & A wrdr agra & fag
g1 gfeear Aeat & afedr ofeat it am
il aw agaAr =1fey | dfeT mw ol
F&d & f gw avr wrow § et fafea
%a% 9 9w wim f§ TEEr Ae @
grmi &y andm By g o sz W
oa fegr ani # o RawT &Y w13
for wTeTX X Wi wfeear et w1 -
arer fran 9@

=t qew WA god, 1967 ¥ 37 g
¥ ot Ay A wrammw foar @ fe
ARG FERET & AAA § aw
arweft | & ggAT wgar g froamie @
78 frad @ § o w@d s
TATY § FUT T THELS §, TT HIE FIE-
Jerer Fefmmed! ood amma 2 7 1967
10 &3¢ fagad & d 99 13 s @
AR TR g AT W & Wy
F g1 a1 & W gAd aE A A
10 919 % 9§ A@ ar FrEReA
T &, ¥feT wa df ag SO O @
€ & | IwT Y AL T AAET w4 A®

g ?

&t §o Ko YWH : AT 7% & wEHA
FAMNTER, gR S A 2 e
agt 9T #1E XA aww fear wm @0 e
WA 3 A T AR A g Feeray
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g o faw & o zgm v omar A
dar arrzr fror oqam & oarAd AR
Aifew o a1 FEs WA F T A Tar A
F17IT TE B

= g AAYE 0 AT G FAr
T JTA FC AT

st go Fo I : qTAT! AT fwaT
S FFA0 2, T30 F97 #97 ATAAT FE 1 F
T8 7 ¥ fr §arz g fr 9% gafeas
g QU g ¥ MR FL

SHRIMATI JYOTSNA CHANDA : The
hon. Minister just now stated that some of
the transmitters are going to be installed. But
there was a proposal to instal one transmitter
at Silchar. May I know as to wlut has
happened to that proposal ?

SHRI I. K. GUJRAL : Silchar trans-
mitter has been included in the Fourth Plan
and it will be installed.

SHRI 5. M. KRISHNA : The All
India Radio specialises in giving publicity to
some of the elements which are hostile to
our country. The quote one example, very
recently when a large number of dignitaries
from various parts of India came to Delhi
to attend the funeral of Dr. Zakir Husain,
two names were singled out for special
broadcast by All India Radio and they were
Sheikh Abdullah and Mirza Afzal Beg.
Interruprions. These two persons came to
Delhi as individual citizens. They do not
claim that they are Indian citizens. They
claim that they are citizens of Kashmir State.
Why are they given such prominence ?

Secondly that Ali India Radio delayed
its broadcast to the country about the death
of Dr. Zakir Husain. That also needs
explanation. Though the President expired
at 11.20, the All India Radio broadcast the
news at 1.20 pom. On these two points |
would like the Minister to give this House
proper explanation.

SHRI I. K. GUJRAL : So far as the
second part of the question is concerned,
such news could not be conveved because
we have to wait for the official notification.
You will kindly agree that about high
dignitary in office, we could not possibly
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transuit such news before it ‘was anthentioased
on the basis of official notifiewtion. Til's
the practice which is followed world ‘over,

We are following the same practice. The
PTT flashed it at 1.15 and it was eceived at

1.17 and at 1.20 we interrupted our pro-
gramme and announced the sad news.

So far as the first part of the question is
concerned, about mentioning of namles, 1
would like the hon. Member to kindly keep
in mind that the basic issue is not what 4s
the character of the person. 7T should not
be criticised why our correspondent -did not
first check up the political colourisation
before his name is mentioned.

it fre AT - www A, W
&1 ot wrer gfozar Aedt & aga frwrrr
#13 fax & Far & 5 g s W
2, & gar g 5 ag adsihar &1 Wt
21 % §@R 8 I Sw@Er §ofe
f T sareET & Wedt g dwA
) ATTFRE 7 § o faad wRrma
FAE T & & | fgara @ 9
FR—UE weged1 AT qGuT AT A
it arg wr§ }—ag AwE T@  Awgw
FiA ¢ & gFer e o wfegr
Uea) & g1 Y fe 7 w5 § f fgrgeae
& fafesw aff & 1 9% ¥ fefrredw
qrgT & A, grew fafreed st 7 3%
AT T, IAET A g e A
g1 foraer % o7 g qofed & =R
#eg Ao fag ot & s SR g e

Fa1 w19 Wi gfegr eqt w1 $F &G
a1 g} ?

st aew Ao fag s S e
AT |

SHRI1 5. KANDAPPAN : Though 1
would very much like'to have a discussion
on the whole question because [ am utterly
unsatisfied about the way Government is
carrying on with regard to the implementa-
tion of Chanda Committee recommendation;,—
and my hon. friend Shri Nath Pai hsppeas
to be a Member of the Committee and he
will bear me out—yet I koow that yba may
not allow me many questions and therefore |
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will confine myself to one or two points.
In the summary of the recommendations,
item No. 30, this item refers to the language.
It says: “The distinction between the spoken
word and written word is often ignored in
AIR programmes. Broadcasters must use
appropriate language for each broadcast
keeping in mind the audience and the
subject. The enunciation must be smooth
and should avoid affectation”.

I would, in this connection, say some-
thing pertaining to broadcasts intended for
the farmers and the agriculturists. 1 would
like to know whether Government, even after
this recommendation, has undertaken any
study to collect the spoken words that is
prevalent in the various language areas with
regard to any language, whether it is Hindi
or Tamil, or wt the 1 and
whether they have any programme on hnnd.
or have had any programme on hand or do
they intend to take any programme in future
to undertake such a study and to seec that
the spoken words are used in such broadcasts.
From my experience what I find is that the
people who bear radio broadcasts from
village areas think that it is something of a
luxury to be enjoyed by the educated people
only and not intended for them. That is my
first question.

Now, secondly, | want to knmow this,
Even the recommendation made by my State
Government with regard to the use of the
words ‘Thiru* and ‘Thirumati’ in place of the
word Shri and Shrimati has not been
conceded by the central Government. I want
to know what is the decision in this regard.

Thirdly, while answering the supplemen-
taries he said it is mot possible for the
Government of India and there are Jot of
difficulties and all that, for converting this
All India Radio into an autonomous corpora-
tion. I would like the Government to
indicate at least some of the difficulties in
their way.

SHRI I.K. GUJRAL : I have not
said, it is not possible. I have said, it is
under consideration. So far as the second
point is concerned, the spoken word should
be intelligible to the audience to which it is
addressed. I am at one with my hon. friend
on this point. And that is why we keep
on having [studies made of the impact any

pfogramme has on the audience.  For
example, a stydy is now being made with
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regard to the intelligibility and impact of the
Hindi broadcasts. We are having this kind
of study to find out the impact which it is
having on the listeners. My hon. friend will
agree with me that so far as this particular
programme for the village farmers and
agriculturists is concerned, it is generally
transmitted from those stations which are
completely drenched in the culture of that
area ; therefore, by and large, I think, the
language used is of that area onmly. But
I am willing to make a study into it and if
my hon. friend thinks that it is not being
done anywhere, I would definitely look into
it because the main purpose is to make the
radio more intelligible to the audience, to
serve the purpose that it should serve.

SHRI S. KANDAPPAN : What about
the request of my State to the use of the
words Thiru and Thirumati ? .

SHRI I. K. GUJRAL :
I will look into it.

I require notice.

SHRI S. KANDAPPAN : I beg of you,
has also answered that Government is consi-
dering it. What is the meaning of his again
saying that he requires npotice for it ?
How long are they to consider this thing Y
After all, the State Government has asked
for it.

MR. SPEAKER : We cannot help it.
Next question.

et # ey

#1563. st TWAIMTE EwAR
¥qT §W AT gATE HAT qg AQTT W FIh0
5 fw

(%) wrazar g & i g9v-
g gy § foad vt & fad Qe
W syEeqr ® o o I ¥ TiEy &
far o fagrk & ft w7 sryear o 0§
ot yxfie gard 80 sfaw & wfas w=-
deqy WAt # @A & W atat § FEEE
aar agt & JO &7 ¥ ® wfew @
# agy wEergd drree e R

(=) =fx gt ot % w7 W@
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(m) Faft srmaED & oI A
# g% for wfes Qeme ® swEEar
s R frsmrda SIaT @ Y ?

oW, VW q91 gRATE  wewvwa §
T WA (SR A W W ) ; (F)
fred guadta Qe & A §fea
Qo wagdd & mAdw gF wgd @
& Ay worr-wen Wiss @i Ag Y
T § | AT HIET A AT A
qT sEd, 1068 # vl # oF afafa
wTE & o e 1Al Ay ;g I
sl 1 geafa &1 wgHT @ &
Afafaram T fR SO o wo g
Ei

(=) s (). warer & Ga A S

st TR TEES O #El-
<@, Y9N DI B NTH F@ GU
Go AT AT A HigUT AT & fF o
ity At § FiHEd g9 W
ferggar & %1% sufaa IwT @1 IqIMI
Fgi @ary g 86 sfewma oIAEr
Rgral # ) o awwT A a4 AFA
&A14 ¥ A T1EA 0F A &Y dyq a99-
Fdfg AT FT TR0 TIAT @F FT
frm & amaram i e ey 74
foraT wwaT 2gTE a¢ @+ fear mar Wi
T ®947 TN # FrE@, AHET 91
geH! Y I 9T @5 fFar w41 ?

&t ATAX W WANIT . WA NI,
¥ ag &Y A 72 951 5 qIw @A A
feaar war @5 gar § afeT ag €z
aFar § f waT aan ¥ femfawr § S0
wi &Y T I § qam fa=r

off TRTrE QA goug WEIEY,
65 yfama 7 Wal F T8 wy § faaw
qrE FHA AEY €, § =T AAgd 9T
wqAT 99T frafg #@ § 1 Wt aulae
97 7T wagd F R AAF IwCH
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T FIE §, I S0 S gt ax
g7 agl fagr omaT ST IR Qe
a4 A 2 & TR ¥ W
Tiza g & e g Aer gy
qIAAT & e o gE ¥ frare Wk
fs ggal § far e qegd W
ez 7EY faman § wx fad ox a@-aw
FAHTEIT FATAC FI §, ITH WATAR HY
FEF & fordr agr ox ot 1 frmt fovan
q W Y QlAr F waErT agrar A
% a3 7% wreaiAt # faato fear ani ?
FUT G &0 a1 9 faare #qt ?

ot mmEE W AT RN A -
T &) wfaw & wfaw sqaeqr €7 av a%,
a8 fq wgd qeadla dear § @
grearg o qrey 9 fe ag Afege
&1, 2fga T wifeg'Es g1 S9Y Ao
¥ iy g7 # zgel ¥ oY fawdiw,
gzal Wi wegfadme & fmig
A 3% gr &) qAm qar g, W
gedlg T § S99 1T § 1 A A
QormT farer |daT

st T Wy o gal f
T qagdl & fag &7 g@IN & fg
A a1 w9 #1€ e & 7

st ARG ¥ WTATR : HIEAC EEA
N oFEIT F wead 8, I WA
g3 o qY a1 g% § 1 .. (FWwwm),.,

sft afrer wamw : vaw A9, §
A wrgar g fe miEl & Iqwod @
gear frad afawa & ? #a1 9957 Feaq
Fa< feswax w3%, 9% fr g & aagd
¥ fag wem wifz 1 gfeen sam A
ot &, I ww NN dagdfa dron
¥ gaF Y gfaer gz A qAd ?

sft ATTAw W W : Aew  wEEE,
gra & S0 frqd § ag afi sg W
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§Far | aga g A e ¥ @
grg ¥ wiwg oFw el oy ¥ Afew
e 9T g wafe T Al ¥ oy § wife
g ¥ dew A A A @ afew
wr grrergie At § 1 e deem ¥ 6,
N s far man, 99 9 S g e
T wafad e g Suw! a1 feafa
¥ § fe feay 0w § ) i
wiltew ¥ @it s, 1068 i ow  afafy
xark ¢ former @ w17 qg @ e ar-
T fFad § 9T T &G W fafw
w7 § 9T S Qo & faagw fea
WY | T G F wuAT fodd &

i guea fag wwag o & aeen
wigal § 5 wreT 1 5§ o Fqumd
¥ qwe g gu § N v feem et
¥ aga & | & fean sfaas gar §
X 3a# § frad sfama &l &1 Qe
ferm s @, ¥ @SS W@ A
FAFT W FA N R A g ?

sft Araa W Wt : Aw F AT &Y
¥ wfas 9t gergiie owass § @@ O
fir IV woAr am faed § fag
wTd §, 39% T F g ag %7 9 §
fr famwaT 68 ¥ ¥ FOwmT Y "=
30 @rw ot Afe 9EH ¥ fead aedl d@w
¥ Tk frad gt A7 %, ag e ol
TaT g% §

ot W W o weaw  HERT, gAR
W@ A 80 DEh wrard Al A @ h
P Twd 60 Hradr Ay T A A
e ¥ fod qm o Ad g, o 0%
T § o fearel & s @ @
§ 1 & o wrgan § fr 80 et o
gt d @A E W 20 DD wed §
@ & ot fegeht di qwardia Qo &
W1 ded fwgz #oaf ag 80 HrEY
dregE [ arEi WS g ar T oAk
W & farg Qar e fear s
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fir 80 Fdr wiard! ¥ fgmw ¥ ®W
afcarer & & %t gfadw #§ fag o’ ?

&t s T W gR ga g e
& g@ garw & qaw fow &0 § qEg
gzer WTgy & g ¥ awar) san &
T @ AW ¥ AN A FEr g
Wt we ¥ fradt 3 g@ &1 i Ag
FT a7 § W6 w9 ogy  qge W
@0 Ao § S T g § Wiws
I § 9T W €9 §@q A W1 A
¥ guEtgr St @ fE g@ a@ 9T
agr famr ot fs g § wvex YRR
¥z & qrI-gTY WAUAWTAHE o § 1 X9
far o7 wiwsl o faw@mE 78 5
gq &1 afeT gl A sREA A
e ¥ OF SHE T § |

0 @ ag ag wd § e N v
gr gusT wfawaT wrr W g ?
& me e B @ SEar g e
|t TiaeT # 24,380 FAY o & wwwA
&% g o fawrd, faoelt wife ov e
wOr aYy § W WA s E fe
¥ Ifey & gm § Frer Qo IO
grm )

«it faghr fier : of oY war QT R
fe @ W & Y w07 wir e g, Afew
wR %8 & W fer o @ WEdw
It g i sraff &1 v az 2 fs
oY 7 Fromrd it T o wET F Wy
@A § W g wfgwiiat & s
wd § I8 A goerd At § o
faer omt &1 ¥ s St woeTd
Fra § IR N I gEa e ot
e ¥ TS WT § I ww
frrer orar &, ot AT g@rd § qwr ey
ITHN GATAT TTAT FQ & IT%0 HTH
g g1 e ge A grew e
f5 @ g & a07 1 § W ¥ agd
a7 ot weaw Al I agA A g
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& 1 W el s R A W farfo
%7 A A8t § 1 fow gwT Wi T
§ gemr ol A @r afE@w W
& forar w1z agt ov 8 wrew A @@t
ArETE g @ O qem g Y owi
@@t g ar & s angar § fe
@t dom #, fomwr fow it w6
ngreg ¥ firar fis 24,380 F® o Wt
QAT §&q fear oo, @ T o
feafar § sa®t gv v<7 & fag ag awwIT
w1 oA @O, g WO A
el ¥ fag o g & S AN
Jome faw % feaem %o @ fedr
TN | AT W F GO FEAAT W
S W1 AT AR § 7

ol ATEAE W W SET A
szer ¥ sy f& ggd ¥ Quae
sareay wies @ 9% a9 A § Wi W
™ W oW §fe el ¥y g
greew Al § gefifan @ & o R
7% gl 1 s 9 § Asar |
¥ fag

OO aa o g weEl wifg ¥
TIOR3 o sggemrd it § »g 99
g ¥ gy A sz awa g A Ay
#ae woq  fawrn & art § f ao @
g fe ouonad TR § feed Qe
e i oeed § | gt aw QamT W
W & § SEST TS JAH @mwr
g gFAT | WX FWE, §IET U
wife # wgt feaar Qame § g 998
grafraa SAEg & qar any § |

st e el ;. Wi s
WEIRw { agenar fm orw qre wE ag
wiwg 2wl ¥ AwTh & fawfenr ¥ @
&1 A& gg A e § e el
Ao ww guda o oW g
1966 ¥ ag arwar AT @ TH WK W
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NN Ao ATy PN A oAveA
7 a5l ¥ g IR A IR F WieE
el ¥ fawfanr  gved w0 & fan
i 7@ w2w I3, ;A7 e 4t ?
ok g am oz § fe 0 fafws et
® 7g war wrar g gart dw ¥ gfw
Mor & AT OF FAT 00 AT WA
AP A T E TH ¥ WA & W=}
fray vl *Y W s 3 A feafa &
i ?

<t wrTas W amwre ;g fee g
¢ fe vl ww aw o 2w Aerd &
WitE S9N TG 1 A e vEe
fear a1 i ag wae fear aar 91 9@,
@Q Wi Awd araw § 1 Afew A
WieE TN § I agw o wfuat §
wfad miw 97 1 g9 fawm adf v@
§ o gdifag i wftes & wrer
1968 ¥ ux T a7 § Wl W@ WA
@ famgl w faae w6 1 T
Frel 4T 8, ¥rET A 8, few e
s YerEde W wAuHeRiEde g,
¥ 89 AT U WE-WET g qaem
5% | EfaT Ww¥ I aE W
ari &1

sivelt gefter Qgeeit - oY TR
faeqer & § Wi ot e e @ @ §
agi X aga & gfw oo o or W@ @
fora® w1 aga & v Ao =
§ 1 IR gurawt o www o A o
o wrg @ ¥ of wEEw § wmer
agdt § fe N A WA oo wivee
& aar§ & 9w wsgge s Ol @, 1)
T W ara T e w3 fr ag @
fomret yfw ufom # 7€ & s sfowo
oix dume & fag sfasa 3 9T
ferame w3 o ¥@ wwg ae g ?

st e W e § A ey
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awar ot e agi-agh g afaq Wy g &
ot 3gd I & IQemK @Y g § IER
waw ¥ wr feafa @1 ¥R W

weedl w1 ag g ¢ e ol T
e 33 fr g oe fomw e &Y
AW Y A Qe F wEw
mafedy fawst wifgg

SHRI D. N. PATODIA : Most of the
answers given by the hon. Minister are of so
generalised a nature that they do not give any
information whatsoever. It is an admitted
fact that in the course of the last three Five
Year Plans, the position in regard to rural
unemployment has deteriorated and there is
no doubt about it. The more important
side of it is that in the course of the Fourth
Five Year Plan, according to the draft that
‘we have received, the total allocations made
in the rural sector, whether with regard to
housing of with regard to road construction
. or with regard to other construction activities
in terms of the total as well as in terms of
percentage are not higher as compared with
allocations in the previous Plans. May I
know how the hon, Minister proposes to
solve this Problem of rural unemployment
with so meagre an allocation for rural deve-
lopment during the Fourth Plan 7 If he
cannot do that, then how does he explain
such a small allocation in the course of the
Fourth Plan ?

SHRI BHAGWAT JHA AZAD: 1
admit this fact which the hon. Member has
‘mentioned jmt now thtl my answers are of
ag lised mature, t I cannot escape
thufacttlmntsnolmtble for me to say
what pmciaely is the number of unemployed
in the country, and it is precisely for this
reason that the Planning Commission set up
a committee in August, 1968, to go into the
question of under-employment and unemploy-
ment, into the methodology of it, the data
regarding the same and other things. That
ismy reply to the first part of the bom.
Member's. question.

Regarding the second part of the ques-
tion,' ! in® the Fourth Five Year Plan, the
amount that is going to be spent at present
will be about Rs. 24,1389 crores ; there are
different priorities in this ; the priorities are
on agriculture, rural electrification, roads,
communications etc. We hope that when
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industry will take its stride and course o f
development in the coming years, the educat-
ed youth from the villages who move to the
cities will get employment there ; but in the
villages we hope that there will be more
employment when there is increased produc-
tion in the agricultural sector as a result of
multiple crops, intensification of cultivation
bringing of more areas under cultivation
and 80 on. That is all that I can say about
it.

SHRI D. N. PATODIA : My question
was specific. Compared 1o the earlier plans,
the allocation for rural construction and road
construction in the next Plan is not more
percentage wise. Is that a fact or not 7 If
it is a fact. then how does he explain that
the problem of rural unemployment will be
solved in spite of low allocation ?

SHRI BHAGWAT JHA AZAD : ﬂbfmt
allocations to different aspects, the hon.
Member should address this question to the
Minister of Planning and not to me.

SHRI D. N. PATODIA : This ques-
tion relates to labour and employment.

st wiTAT gRw : 3g W1 g
gl § Gur @ fear ar <@ @ e
T & s ag da1 wiwsiw
ws frar omar §, srafe g
Fm w § W #
r glar g ? o afy g am
= ot amdn fr fea
ugﬂﬁﬂtﬁ'ﬂmm
i feqr o g ? & ag ol
a1 g fis vl & w9 & w9 37
& faqg a3®i # ot sEear
#t o7 gwar wafE g A
= 4 oo g 9t o
w7 ot

sggeqT AEl @ WwAl

£1179 384 %12
% o3 ""a
ié,aggﬁ

-.z-"g?

e
-3

SHRI BHAGWAT JHA AZAD: [am
unable to answer this question- I can only

thing.
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SHRI NARENDRA SINGH MAHIDA:
Fospite of 21 years of rule, it is a shame on
our Government that we have not been able
to raise the standard of living in the rural
areas. Most of our Ministers hail from
urban areas ; even if they come from the
rural areas, they forget those parts. Our
Government should concentrate more on
rural areas. What schemes are there with
the Government so that the ebucated: classes
who come from the rural areas would go
back to the villages and serve there ?

SHRI BHAGWAT JHA AZAD: 1
accept the suggestion of the hon. Member
that there should be more add more epportu-
nities created for jobs in the rural areas. It
is true that we have not enough opportu-
nities at present and we hope that as the
Fourth Plan gets into the stride, more and
more engineers would be taken in organised
industries. So far as the service sector is
coneerned —such as education, health and
family planning,—we hope teachers doctors
and other medical and para-medical person-
nel would be employed. Regarding the
educated, we can say this much.

Panchayati Raj System

+
SHR1 SHRI CHAND
GOYAL ;
SHRI MAHARAJ SINGH
BHARATI :

Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

{a) the names of the States which have
not yet passed legislation regarding the intro-
duction of three-tier Panchayati Raj System;

(b) whether it is a fact that the States of
Kerala, Bihar, Nagaland, Jammu and Kash-
mir and Madhya Pradesh have not yet im-
plemented the three-tier system af Pancha-
yati- Raj ;

(c) whether it is a fact that the Panchayat
elections are overdue in the States of Assam,
Rajasthan, Kerala, Himachal Pradesh, Mani-
pur and NEFA ; and

(d) the steps taken or proposed to be
taken by the Government to persuade the
defaulting States to pass the necessary legis-
lation without further loss of time and to
hold the elections regularly ?

*1564.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (aj The States of Jammu and
Kashmir, Magaland and Kerala have not
passed legislation regarding introduction of
three.tier Panchayati Raj System.

(b) Yes, Sir, except that the three-tier
Panchayati Raj system has been introduced
in three districts of Bihar State.

(c) Panchayat elections aro over due
only in Kerala and Himachal Pradesh.

(d) The Government have been constant-
ly urging on the concerned State Govern-
ments the need for early enactment of Pan-
chayati Raj legislation and holding elections
regularly.

Recently Consultative Council on Pan-
chayati Raj has also been reconstituted to
review the implementation and working of
the Panchayati Rej system in the Y.

SHRI SHRI CHAND GOYAL: Last June
a meeting of the Chief Mimisters and the
Ministers in charge of Community Develop-
ment and Panchayati Raj was held at Madras
and they observed that though the Govern-
ment had set up a directorate of panchayati
raj. the Governments had not yet taken been
interest in their functioning nor were ade-
qate financial resources being placed at the
disposal of the panchayats or panchayat raj
samitis or zila parishads so that they could
become units of self Government and the
process of democratic decentralisation could
have some meaning. They have made two
or three recommendations. Have the State
Governments worked upon any satisfactory
grant-in-aid formula so that adequate funds
could be kept at the disposal of those institu.
tions ?

Secondly, they also recommended that
the panchayati raj board should he establish-
od in each State so that they could look
into the working of the panchayati raj in-
stitutions and every board could prepare an
annual report which would be submitted to
the Government for [being placed before the
legislature.

MR. SPEAKER : Are you going to
read out all their recommendations ? You
can simply ask : what are the Government’s
views on the recommendations 7
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SHRI NATH PAI: Heis right; he
cannot assume that they know all the recom-
mendations.

SHRI M. 8. GURUPADASWAMY: We
have been urging upon the State Government
that the panchayati raj system has got to be
set up properly. It is true that the Chief
Ministers” Conference made certain recom-
mendations to streamline strengthen and re-
vamp the system. They had been sent to
the State Goveromenits. Certain  State
Governments are looking into them. De-
centralisation is a process which has got to
be carried on. We are urging the State
Governments that more schemes, more funds
and more responsibilities should be trans-
ferred to the panchayati raj institutions.

SHRI SHRI CHAND GOYAL : The
reply of the Minister shows that the elections
have not taken place for a number of years
in several States pow. | want to know
whether the Government is prepared to make
the State Election Officers as the statutory
authority for supervising the election to these
panchayats so that the elections are held in
a regular way. Secondly, I waat to know,
since the recent trend is that instead of
having the three-tier system we are intent on
baving the two-tier system on the pattern of
Maharashtra, whether the Government has
made up its mind to retain this three-
tier system or it wants to adopt the two-tier
system. Thirdly, I want to know what the
Government are going to do with regard to
the panchayat wudgul: ¢ in order to provide
cheap and speedy justice to the villagers, and
whether they are going to conform toa
uniform policy throughout the couatry for
providing these naya panchayats,

SHRI M. 5. GURUPADASWAMY :
Firsly, I want to correct thc impression of
the hon. Member. In Maharashtra, they
have the three-tier system and not two-tier,
We have told the State Governments that
they can have a flexible approach in this
regard. The State Governments can have
the two-tier system or the three-tier system
as the case may be Many States have
accepted the formula of the three-tier system
and they have implemented it. In resdect
of some States, they want to have the two-
tier system. We do not come in the way
of the State Governments in this regard. We
only insist that more responsibility, more
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amtonomyy. more power, fimanoial asd ad-
ministrative, should be handed over to the
paachayat system. Regarding the other part
of the question, is regard to statutory antho-
rity being given to officers, it is for the
State Governments to do.

ot wgewm faz AreR : weger
wgzn, fow 8% ¥ mA=dw ok
wfrariiz & T w9X a9w o @ oy
FQ § Ti7 §9G7 & 3O W GNg 9
TR E ) W v Y qrr g e
@ ok awRe ¥ ag swag
freelt wcufag off arst g & aww
¥ W g @ omy wifey ¥, 1 woe
it weft wf, TR T e A 9w R,
T ot @ T S & Afer ot aw
[ERRIJIDITNRT &, =
St a1 FrEt @ 6l 9ER T W
e 7g gma 7, At & ag ST S
g fF alg w1 st famsr @ g
T g, Frar afoe o aeger @
T ¥ @ar g, 9T T I A N
@t e wvewt wEy § ¥ fer ol ¢,
#1q Yt w7 o T T @ § afe
afearre R wiaetyy & gAEt &
g ¥ @ W ¥ T 0F Y §ghr
T Ay & AR fafera aww 6%
&t wrar % 7 ot wEew T fam e
e E?

SHRI M. S. GURUPADASWAMY : 1
agree with the hon. Member that in different
States, elections are not held regularly. I have
been insisting upon the State Governments
that this kind of delay and indifference to
elections should be avoided as far as possible.
It is true that the panchayat elections sho uld
be held regularly as we hold the elections to

the legislature and to Parliament.
Unfortunately ...

SHRI NATH PAI: Sir, we arc ot
used to this kind of silence on the part of

Shri Jagjiwan Ram. Arc we to
meaning in this silence on his part ?
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MR. SPEAKER : There is absolutely
no meaning ; the Minister of States is
answering very cfficiently, and therefore he is
watching.

SHRI M. S. GURUPADASWAMY : I
am answering. [ want to point out that we
are very anxious indeed that the elections to
panchayats should be held regularly. It is
unfortunate that certain State Governments
have not held them regularly. That is true.
But it is happening both in respect of the
Congress as well as the non-Congress States :
let me remind the hon. Member about this.

Hindastan Teleprinter Ltd.

*1566. SHRI PREM CHAND VERMA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) what was the authorised and pald-up
capital of the Hindustan Teleprinters Ltd.,
at the time of its setting up and as on the 31st
March, 1968 ;

(b) how mueh amount of loan the
Company owed to the Central Government,
banks, or other parties, as on the 31st March,
1968, separately ;

{c) how much money has been paid as

by the pany during the last thres

years ;

(d) what are its working results for the
last three years, its profit and loss position
and the main causes for the loss if any ;
and

(e) what are the estimates for 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) to (e), A statement
giving the required information is laid on the
Table of the Sabha.

Year

1965-66
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Siatement

(a) The author:sed and pald-up Cap'ral of
the Hindustan Teicprinters Limiged at the time
of its serring up and the position as on the
Iler March, 1968 :

I. At the time of setting up of the
Company i.c. in 1961-62 (as on the
31st March, 1962, the end of first
year) :—

(i) Authorised capital

(i) Paid-up capital

Rs. 300-00 lakhs
Rs. 5020 lakbs

I1. Position as on 31st Mareh, 1968 :—
(i) Authorised capital Rs. 30000 lakhs
(iiy Paid-up capital Rs. 82'00 lakhs
(b The amouns of ioun the Company owed

1o the Cenrral wover. ment, bunks, or nher
parti=s as on the 31st March, 1968 :

The amount of loans owed by the
Company to various paities as on the 3lst
March, 1968, was as under ;—

Ro. in lukhs
(i) To the Government 42:14
of India
(i) To M/fs. Olivetti of 203-80
Ttaly.

(c) Money paid is interest by the Company
during the la t three years :

The details are furnished below :—

Year In:erest paid
1965-66 Rs. 1295 lakhs
1966-67 Rs. 1282 lakhs
1967-68 Rs. 16°13 lakhs

(d) The working results for the last three
years. the profit and [oss position, and causer
Jor loss, ijamy :

The working results for the three years
ended 3ist March, 1968 are furnished
below :—

Causes for loss if any

Profit of Ra. 15 lakhs was made after

providing for Development Rebate
Reserved of Rs. 5.14 lakhs and

Income-tax of Re. 1

lakh. A

dividend of 29 on the paid-up
share capital of the Company was

declared,



N

1966-67
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Loss of Rs. 51.15 lakhs was incurred
after providing for Development
Rebate Reserve of Rs. 3.09 lakhs. A
dividend of 2% on the paid-up
capital of the Company was declared
from out of the General Reserves.

Profit of Rs. 31.57 lakhs was made
after writing off previous year's loss
of Rs. 51.15 lakhs and providing for
Development Rebate Reserve of
Rs. 7.96 lakhs and Income-tax of
Rs. 32 lakhs. A dividend of 10%
on the paid-up capital of the Com-
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The loss occurred on revenue
account due to conversion of
foreign credit liabilities into
rupees on account of devalu-
ation of the rupee. The total
loss caused by devaluation
was Rs. 91.79 lakhs, out of
which the Copmany absorbed
Rs. 40.64 lakhs in 1966.67
itself.

pany was declared.

(¢) The estimutes of working results for the
year 196869 :

The Company hopes to make a profit of
Rs. 50 lakhs for the year 1968-69 after
providing for Income-tax of Rs. 70 lakhs and
Development Rebate Reserve of Rs, 250
lakhs.

st Sqee Wi : WEqH HEIRH, TEN
& az ST TTEe gifs g ava e
Felfeed fafade § gie vt Y Y
Yeftfieedt wtY fead), et amee ®
HTATAT I §, ITH! FIAT 747§, 472G
N wewE & gafas og 7T W W
T R At @ § A ®
&7 % a4 @0 gt aife |t oAy
srecaTd O & /% 7

o Acfog : W oS &Y AR
1065-66 % 2502 &t §, 1966-67 ¥ 2701
oY § WX 1967-68 ¥ 3504 &1 § WX

W o # 5010 T 1% § 1

st 5 wax qwi : & fvg Fak A gy
wE!

ot e ferg : IR Fiwa agEAt @AY
g

g aaf : E@ana w g ?

sit #re fog : 9B 59 W AT ol
€ o % %, 9a% a1g 7 qarf 0
IGF q1Z 4IET FY 6T AT 4@ AR W
21 o W 0 & Hafre §0 T
feen 1 O3 midw fafaee (A2 faila)
Fwete faw 215y F19e T g WEE
war fearsy | IUF AT 7746 TA |

ot o awrr 7wl gH wig fas e
aasT df

ot 3¢ fag : FEL WY WiAa § 5969
T, fiEt & 6131 WY, 9 &7 4612
T |

st s awi T 9z g § fe
ot Y e ol & oY femr man
& gu¥ gurfas 1966-67 ¥ fiaawT e
2 ifed 4t 3652 ¥ WX waet e
arf & 5147 g 41 WFe sqET, 1967-
68 ¥ grt wifgy ¥ 2504 w9d wx fis ag
wi§ § 5440 w9 WX 1068-69 ¥ wrwwwy
ez gt Mfgr dr 1805 w9 wx f
wif § 4820 w¥ T 117 Wk 167
qeEe At ?

§ g s ¢ oS RO
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¥ ymifas siwg & &7 s & fay
T T Sa s @ &7

st ¥ fag : %3 F21 6 ga Awa ¥
7Ot Ik F@ §1 wa 10 gTdT
R

SHORT NOTICE QUESTION

Association of Muslim Journalists
+

SHRI BENI SHANKER
SHARMA :

SHRI PRAKASH
VIR SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether there is resentment in both
official and non-official circles over the
formation of an association of the Muslim
journalists on religious basis ;

(b) if so, whether the said All India
Muslim Newspapers Editors’ Conference.
New Delhi will receive the percentage from
Government ; and

(c) if not, the steps proposed to be taken
to check the spread of such organisations ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA) : (a) to (c). Government have
noted with regret the newspaper reports about
the formation of a so called “All ‘India
Muslim MNewspapers Editors' Conference”.
While Government are very keen to maintain
and uphold the freedom of the Press and
also to welcome formation of associations of
newspaper editors to cover all mewspapers
and also, if felt necessary, groups of news-
papers according to the language or region
in which they are brought out, Government
are of opinion that such associations should
not be formed on the basis of religion. But
in a democracy the spread of such organisa-
tions can best be checked by building up a

S.N.Q. 22.

strong public opinion against such moves.

No recognition or patronage will be extended
by Government to this organisation,

it AnitsiwT Wi FaT W ARl
g A ¥ oy € fr o W @ oy
stig @df ¥ et g ATz @, §

'MAY 8, 1969

Oral Antwers 36

LSRRG KR CITE B -
aftfeafaai S &1 W@ § Fdr 1047
% fawrea & oz gf of Wi aefyar
wIreAr Uit & fAAg ¥ aage @ 2w
w1 fawa gar o 7 aar W Ay @
SrAx & fF aa a9 wrwad & s
argnfos 2 g1 o1 FU¥ 97 9K 3
F ofaw g & & oF geyafus
fax a7 wtn &Y s @ & q9r g@ AT
FIFRFAN AT v @ aw =
UF JAFAETE TR v greaifas
YA G AT angrIr @r g ¥ K qEAn
g § f& fow @n i @ avww @
fratar Y a1 gf sud wor 3% Ay -
fer it & qEwT ¥ A S A
fagiea feax fea § 7

st @ muam fag S A @F
AT w3Ey 7 gEFiEAr A s §
T ¥ g @ § Wk ¥m w
&) gl 9F wW @E W e g,
Tz IEF UF a1 aFdr @ T
zafan ofsqs mfaas qnay sofzd o
wgt a% gwT §OFR §, g7 AT fa
g ¥ WeT W/ & faudmadi §a
W 3G g FL a7 § g 9g & Tmaeth
itz A% T wE garfeas o) fagq
§ 3% gaifaw gu F00 | AT AT
§3IEM ® WAA AT AMfgy fF A wE-
TEATT § TED NY awws QA afe
& 1 =7 AT suferal 1 v < gfeaw
& & 31 g 2 gafaw wded § faaw
fams feedll efafan gegmr s
W 139 F @maRimie 1 aw
FTfmar g

% WIAAT §9Eq : q@ard & A9
qaAATES |

=t smImw fag: oF FT AW
Herw ¢ ol @ ar am = Sfeg
g1
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SHRI BAL RAJ MADHOK : Congress
allies’ paper.

ot geq o fag o & 987 9
fe wiia & § o feg & § 1 g a TaA-
A Arawg ¥ 2@ E A WT @,
fedt &1 quR &), waT ag ArrES w9
®OI a1 SeR gar grir ) afer &
Foamr fF % Y @ty ag &1
=fe § | 91X gut gafan dw a@t |
ok ot gafaw iud & s Saw @ig
gl faam g

st TN AEAE 0 HqE9E A=AT
T 301 |@arw § fE1 woA usy g
&7 AL &7 @Er g ?

MR. SPEAKER : Order, order. This
is not the way. It is not that anybody can
get up and put a question any time. The

hon. Ministers should not answer if any hon.
Member puts a question just like that,

=it ¥t ziwe oWl ;oW T ARy
§ wara e ekw M wsr aima 9
graias w3fa W amwarfasar
faw o & w9 § geIH wary o
@ &1 % qgr wmar § e e H
U upar g @ F A fRed
el 9¢ U R I9HE 4 AT F
a%g & gafaw gasarardy 9 F1 Geay
feat & six sea oA 9 dean fEaR
g7

st qew Aroaw fag : wEd fad dfew
aifgd | AMAT GIET W MG G
wifgh fF ol a% @ 9§ 9T gERw
T w1 9919 g ag F17 g fafAedt &
afd & @r &1 38 & gu aw fafreex
qrgas T AT TH 9T OF 4719 GET 91
IH I aqerar a1 5 55 WA weEq
g ¥t W ¥ fa9q o @ aw@ F gean
A A g 7 66 ¥ ¥ 30 wafaw
wéied & 394 § a1 gafam 9d §)
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ot yETRAT T ; F qraAr WAgar
g & gammeEt &1 ot wfew W
AT gAT 2, IUH T 9ER w1 fray
9 ¥ 97 Tq FEAATCTH HIET A qOA
g9 Fzvai qaard fr gt ag @
gHI% F1 Ffe7E & A g T A &
g ® gfawd s adf @ W@ & e
#4139 wf@s wredty garCTy Has
A Wt g wAAT W ag wfewrsar
ggwig 7 afz aff egwif i ga¥ A
7z faewizs froin fagr mar & sar
T ETA AR ag M Ay g ¥
8 @ 9FIT F GATAITT 4t § fomay
faelt famee frsr & it fa2dt ae
g%t 9T 9T §, faad sfa e st
T gL A fraig faan 7

gadl @1a 7g § % 79w ok wwz-
#17 g9gsq a1 f5 99 & WA 9T @iz
g it gwETT F d7 § 91§ g
T A AT AFIX SR ATgAT Ag
&, fRT SwTT FT SIeETEA qE a0
It SR ¥ 3 AN WY mRi e
s &0 & S sqefae #1 v g,
famaw § =tz g@dt 1@ svre AN gfgwrd
§ag @ I9T N anEfasAr dAnR
aEt #}, w1g g gafas ¥ v <A,
=13 forg & Ara qe @1, ar a2 Fnfemam
& ar qT &Y, #1% qfaer 7€ & srinf ?

=t gmm e fag S8 aw Ay
g ¥ WA T &7 gra g, & afy
¥g 9FaT 7 IaF 9y faa awY ar
g R aTaar 1 wgi aF #A www g,
T wi9Fr adarn Y, ¥ Frar &y
geae aiwr § fwa sfa @iwe 5w
AR F e fwar war €

dgi 7% gafvE 3 &7 g4 g, gwA
ot o widifAga @t & IEF meE
gH ITFT AT T4 990 § T AAAT9T
grafasar 1 & 9K &G T F@
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Q1 ag #wma widdmaT ) ogi 9%
Yeazigaiiz 0@ ¥ @19 §, TEH A
Awx & 1 T figg wEa @ IR galaw
ware @ a1 g R gEae @,
waac &1 S 9% A9 A1, €W ar|
Tt § g9 tEEcigwie AFF § WK
& SRU NA § FELAS G L
w0 &1 | A Uraweigadc gw wel
Uy F AR AF AT IF &1 it faaw
gweR W & I9H 99 awg & waa §
feg gefan aa wE@T § | o9 ¥ 24
& miY gad qraeigade A5 WE )

ot wewEl med - AU gE S
FET A1 | FETET GHEHIEA F A
¥ uF GT § O ®@A Y F@T Y
W3 &9 & AW g, wfaw Wy
GATAR T AF0IF  Ge e | 99 e
gmErR 9x $ F1% sfewi gt & ar
qg¥ qg €9 B OOT wa1 § WK §w
WI9HT a8 %7 & (5 @ auraReT & a9
T AHIT 1 WO A9 @ & #Y
wa g2 fFar g 8 gg wEA 9w
t 5 T 9@ 99§ A ANT fear
o7 WX 39 49 3 yowy FFdy wwre Sy
wa® ark ¥ fawga sy ?

it wen Arcmw fag c Wgi oaw qR
wav g, fedt @ ¥ sfenf 3R e7%
gAY J@ AT T W CHCF HIAT FA
e & faan

SHRI MUHAMMAD ISMAIL : This
association of muslim journalists has come
into being at this stage for a good reason.
Sir, after the meeting of the National
Integration Council in June 1968 in Srinagar,
prosecution was launched against a number
of papers in the country for offences which
they were alleged to have committed in the
year 1967. Most of the papers, about 80
per cent of them, which were prosecuted at
that time were Muslim papers and Urdu
papers. Even though these papers were in
@ helpless poor condition at that time, the

MAY §, 1969
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All-India Newspaper Editors’ Conference,
or any other association of journalists did
not come to their aid at all. They have all
alopg been treated with indifference and
apathy. Now, these papers were proceeded
against for offences that were alleged to have
been committed once upon a time, long
before the decisions of the Mational Integra-
tion Council came into effect. The existing
press association did not come to their help.
Then, what were they to do? They have
joined together in defence of themselves.

MR. SPEAKER : You are arguing the
case instead of asking a question.

SHRI MUHAMMAD ISMAIL
There were complaints by the muslims,
the Muslim League and also the coummunist
and DMK Parties .about the grievances of
the Muslim community and when holocasts
were happening to take in several parts of the
country. At that time, the other papers and
their Society did not take what action they
were expected to take in that connection.
Seeing all these things, the Muslim papers
joined together for a good reason, for helping
themselves. Moreover, one hon. Member
made a charge now in the House of their
getting foreign aid for their maintenance and
the papers have to defend themselves against
such charges.

MR. SPEAKER : 1 would request him
to resume his seat, because I am on my
legs. This is not a regular discussion.
During the question hour you are expected
to ask only one supplementary. 1 did not
disturb him earlier, because I did not want
to be misunderstood. But he cannot go on
lecturing. There is a limit to that. Because
he represents a community, I allowed him

some latitude. But I would not allow him
any further speech. Let him ask the
question.

SHRI MUHAMMAD ISMAIL : I
have given the. background for the gquestion
which I am pow asking. In view of all
these things, will government take any action
for encouraging or discouraging an associa-
tion or a paper on the basis of its activities
being illegal or legal, injurious and harmful
or merely on the basis of the name of the
association of which it isa member ? I
want to know whether it is the activities of
the paper or of its organisation on the name
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of the organisation that will be taken into
consideration for taking any decision.

SHRI SATYA NARAIN SINHA : 1
have made the position perfectly clear. So
far as prosecutions are concerned, we do not
come into the picture. All the prosecutions
are launched by the State Governments.
Therefore, it is not possible for me
to go into the merits of these cases.
As the Home Minister laid the infor-
mation on the Table of the House, from that
it appears, out of 55, 30 are such papers
which are owned by Muslims or in which
there are Muslim editors. So far as this
Association is concerned, we are not going to
take any action against them unless and until
they violate those things. As I said, only
two things we can do. So far as prosecution
is concerned, it is for the State Government
to do. So far as giving of newsprint is con-
cerned, I have made it perfectly clear that
the legal opinion is we cannot stop it on the
ground of their even making communal
propaganda but in regard to advertisement,
not because they have formed this Associa-
tion, if we find that the papers which are
owned by them indulge in such things, they
will be punished.

st go wo &i: HHl WEA FuF
A= & gma ¥ sy “gfeaw da” o e

TR Agwar fr g gfew N A

al gmfaws #1165 oF gana &
Fa1a § 91 wgr fF ¥ &1 1 Aoga
g @At wa wiw 2 fF A wgen
Farcart §3 A 9 gimw e e
g9 I feg dx s 0 & oA
Tigar g fF ag o3 a7 gfea ar, @@
iy fs dar I Far F dost w1 w1
wﬂ‘ﬂifm?ﬂft{ﬁ!t%’ﬁﬁ'%
39 49T ¥ 99 gwgw ¥ wifgw fem
wrar g Y var ag gmfas g ?

st geg Arvaw fag - mAdlT g3
1 T 316 & | w7 /EE F ey A
a1 war 91 5 gfeam wdlew v e
five 499 | AgF A% HEAT FT qEEA
& wgm wigw g 1% 9AW o Q)
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far Qi mTar g fe m‘iﬂﬂi
g9 ¥ Sar &

st ®o WYo wwal : 77 wegy gur fs
Wi agiem F awrd &T @ & gR N
ST TW AT F GT F T GGG AW
a1 | e fRdt 393 w1 qdtex giewn @
ar ag gfeaw dox Al Y w@mar ¢, sw
ffasm 1 f9T A @ AT & 1 9T g
ar Y srar @Y awx asglar W gganm
¥ &Y 7ar g9 awig ¥ fgrgeam & gfeam
wz gramy ? o @ Tg ) F gwwa
gfF @ mmawgHt A FE SER
sear g fear &1

ur gOF § @ mar § wleag
gifan g f&9g @ gark 3w &
Fg AYE 99 91 @ WX wE g
w1 AR s 1 37 waw &
ag A & fa¥ a1 gawr 99T 3 & oo
§7 WEAT § o 35 § fawad § 1 9w
& wdizs fgg ot & Wi gawam A g
# o gar g fs sarag e ¢ fr
T weERIUd § 19 §g feafefaiam
fear a1 g1 &, Wy qdg & qrwe 7 7
gz feafrfmies @ o1& fear o @
2 5 o 35 warT & fasady & ? afz dm

@ @ A AN wERy wETEw

g fr o7 meard & ag v feafwf-
A agy g1 ?

& ag o s w1gar § e v ag
ggt #& § f& € wewad g St
aifgwr @@ a@ § W gy 9w
wEY ffass w9 v 9 @RE
o & mifasr #1961 g2 a% T9a & 7 aar
73 ¥t 79) & fr ¥ gfeaw wwfaaal
foena ged FR A AT FT R Y
7 f feorTreeT &1 WA ? ¥an wig
Y sgaEar 5T arfF g% fems gawq

7 fagr ar &% ?
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st g A fag o WA AR
agiar & fr gl a® gweR W9 W
g 2, S Al €T TAHEH "y
tafEw &,

st ®o Ao @Al : wraT w9 fzar
oTar & 1

it @ Aram fag : sga e &1
WEt AR ATEI® § g AT TAH A F &Y
qiferd) @74 § 9aw CArdadz giar &1
gg wfadt & gaifes g s e A
ga% gy awA 3 feara 3, 9a% dfaw &
fgara & Frer frar srar §

st qo Ao awal @ quiw §, faarew
2, 9 $q Az famar 3

s wa aromy fag o 9T AAA
wae #Y§ waarc w1 Aw qard fawe
T W FEETHN WL W § At gW AW
JaEr 2G| g arw Tg 5 fee
WEATX FT AW AWAIT TR AW |
gn S\ FT 9igl 9% grEEd §, ;e 2\
w1 9gl a% awg §, 9g oF wfadr §
garfas fegromar 1 Faqm gwm g fe
wiIX FE wEarT gark faars o faear
¢ ar segaw e o s aq A
g% 3a%T Hizr AF A g% § 1

ZaT gard 3¢ 93 fgedt &1 Iz
¢ wR § agran wgar § fe oot Q@
oz § waT gfear sk e fas
FAT gHEN 99 @ § | 9 IR a8 W
Tom @md g R fas 9 @i AT aaT §
1 gfeaw M= @t ™I ...

st o Wle A : Wfﬂﬁm
gfear 39T %71 95479 §, 9g W ATH FI
q2ATH  FTA AT HEA g | qifeane
¥ s aF A WA AL F AT T

Boerrse
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SHRJ BAL RAJ MADHOK : This is a
reflection. 1 take objection to this kind of a
language.

SHRI S. M. BANERJEE: 1 do not
take any objection. In ‘his paper, he has
attacked Members and he has attacked the
Speaker also. He is a responsible Member
of the House. Sir, you kindly read the
paper. I wanted to bring a privilege motion.

wzT gfEdn Y arq w< feeft Qo7 #1 g A
g USAER YA @ FaT g oW
% & W) g@arc § 9% faArs urw
frar o) faw safag e a1€ 98 w1
wEary @ 61X gEw udlex gieaw @
T At faar smar snfgg gy St
dagafen & @t faars ot @ foad
w9 faware #@ & 1 ag &5 Agi &
SHRI P. G. SEN: We find publication
of more advertisements in the papers
now-a-days thao the actual news. And the
Minister has said that they cannot stop the
supply of mewsprint. May I know, if this
sort of sex-appeal and rubbish advertise-
ments go on increasing, whether the Minister

will go on increasing the supply of news-
print also ?

SHRI SATYA NARAIN SINHA : Sex-
appeal !

MR. SPEAKER :
thing.

That is a different

MR. Tridib Kumar Chaudhary

SHRI TRIDIB KUMAR CHAUDHURI:
I want to know whether this particular
Association, Muslim Journalists’ Association,
has approached the Government with any
particular demand for npewsprint or any
other thing.* Have they made any repre-
sentation and if not, what objection can
there be if they form an association and
look to their own interests. Have they made
any special approach to the Government. for
any special favour 7

SHRI SATYA NARAIN SINHA : We
have -not received any representation from
them.

SHRI NATH PAI: Communalism is
not the monopoly of any particular commu-
nity in this country, We koQw how this
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virus is indulged into by all communities. I
was rather disturbed when I heard him. Is it
fair that so senior a person like Shri Satya
Narain Sinha should give a split-up, on the
basis of religions, of the editors—30
Muslim editors and 20 Hindu editors ? We
are alarmed to hear this. What we would like
to know is how many are communal oriented
papers. They can be Hindu or Muslim or
Christian. You should admonish Ministers
when such split is given on the floor of the
House that 30 are Muslim editors and 20 are
Hindu editors.

SHRI SATYA NARAIN SINHA : 1
have made the position perfectly clear.

st arq arf : & W AT A aE
SO § gAr 97 | SE1T war ar fr da
qATATT 4§ 1

st @7y Araqw fag - §F s 2w
gar adl sz wifgn fF g gaama
dqz 1 Afew & samr g g e
aga W AT W WU §6 a7 ¥ G
gt § @fF ¥ fiw ¥ quw fam
ST | FAFT qF AAAL AL} ¢, WV WA
HaEg & @ § |

SHRI MOHSIN : It is really a sad
thing that a separate Muslim editors’ con-
ference is being formed. It Has been said
that they have got some grievances against
the All India Newspapers Editors’ Con-
ference which consists of representatives of
all papers. Will the hon. Minister look into
those grievances and see that their grievances
are redressed so that this Association may
not come into being at all ? '

SHRI SATYA NARAIN SINHA : They
have not brought forward any grievances
at all. If they bring forward, we will cer-
tainly look into them.

SHRI SAMAR GUHA : Shri Moham-
mad =~ mail has raised a very important
point* He has tried to draw the attention
of the Minister that in the Srinagar Con-
ference of the National Integration Council
a decision was taken to curb communal
writings in newspapers. He has also pointed
out that for many such writings, some of the
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jourpals are being penalised and steps are
being taken against them. But those articles
appeared in those papers before the meeting
of the National Integration Council. This is
a very important point. Instead of being
vindictive on those papers, will the Govern=
ment take steps to see that there is some
sobering effect on them, that they are just
admonished ? After all, they should be given
a chance to correct themselves.

In West Bengal, there is one paper called
‘Pygam’,

MR. SPEAKER : Don't bring in indi-
vidual papers.

SHRI SAMAR GUHA : Just one
minute, Sir. This paper is also indulgiog in
vitriolic communal propaganda. I will draw
the attention of the Minister to this that it
is a minority paper. They should air the
grievances of minorities quite rightly. But
there should be some sobering effect on their
writings, particularly those which are of a
communal nature.

SHRI SATYA NARAIN SINHA: I
have made it perfectly clear so many times
that, so far as prosecution is concerned, it is
for the State Government to decide. They
take action. They do not consult us. We
have not brought them into picture at any
stage. In whatever he has said, we cannot

“help him ; with most of the things, I may

agree, but the entire thiog is left to the
State Governments, and the State Govern-
ments, in their own judgment, in their
discretion, decide what action, what steps,
they have to take.

- =t ofs gem: "W wiRw, WG
g WA amgifawar @Y U T
s am g, afeT fomg A gEaaE
grvifasar #t g §EEY § AR
g fgrgsl # arwerfasar & g
auad §, wafE A arsnfosad g
g1 gut T ¥ Rar qamET@m  qeAr
aifgr s wewwd & seard &1 woer
g #ga #1 qU wfawr AT wifgg
R gH ®=R #, @A §T § dofA &
dvit #Y, 39 9X wafa 7§ st wea
AT TR | (cwawm) ag wg7 AT @
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f& weqwa & geardd 1 a1 ¥ wgrEAr
faadt & | weraT W aTW FA & fAg
g AV W A W OF Sa) 9T 92y
gr7mr 3 AT A9 gE-RE W aar @
A gRr g ! Ty e ofr A€ aw
& ? qur dqT $W O I g & ot ?
g 2w ® AWR@ & W1 wear,
UAARAT Y 9EqT<, GHiHar Gerd
§ 99 % 9L 99 &1 99 qE
g, 9T AT IIF WEUAT F WEAT 9T
§7 dfew A g gEE ww@R W@
1 wigwre &7 w1 T HeUEE
wEard # il e & ?

st wew Aroa fag : AAAT ERET
AN oger a9 2, Jaw ¥ Fm
FAR ¥ gEAT § | AG  TF ARATEAT
w g 2, W oFaEr 2fF sw
qFT T @R

Ht IEUN WEIE T g
garTLAl ¥ I # @ owmArt @<
aredt ¢ fF wgs @araT oy agaa w1
® 9T WEINT FT WAAT AZ TH AT 9T
giadr & & s wwifaw grosht 29-
faaht, e o) gaww dam
ardy & ? 91 E9 9P %7 ANiawaw
aEl ged A gRrnITA & A H
qEAT AT WETAT § WX 9 T HIT 8
g% famis wwm faar s@moar P
ARA § agAT WX WETHT F1 qAT A1
AT &Y FFGAA § | A AT T ATE
AT G SHYATAIH FT FATA &L FW
g, F g%y FAgq fFAr sty ?

st e v fag o arewEifawar
T g9 Mg HeIHA 61 1§ FHEROT
FY, 91 TgHT FT FT 1T G OF 7=
FEm W &R, IuF fEmrE FrdaTdr ®)
I | FH W IR F qewAT AT qgHS
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] A WA § 1 AN AT g w3,
faad 3 A awrsr N IFEE FEar
2 vad fegars ssr sEaEd 9@
TN |
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HEEIC weAmy ¥ T st (o
warmfigr ) ¢ (5) g sl
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7.60 5o wfafzx a® g, Fafs w3 €
=g ¥ zfaa) qore W wer QU A
¥, &Frw ara fIT ST OF %o ¥ 1.50 %o %
@ T | U AT FAHW T Ay
1963 & F7AY 1964 IF ¥W AR §F TP
WEggE FOY | 5 gIE 4 wfgd iy
w93 wfy safm afes wtga wz
161 w9 fAsre |

(&) | g MF H Q@A W
g gfg F1 @1 29 #7 "fasw oqar aw
9gTIA ¥ HIT WEeEE g wm i
Qiem-wEaEE &1 AT wfawl & @i
W WF $17 8 feafaal § qu W@
&Y T wwaT gAr gy
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Report of the Stody Group on Fertilizer
Ind

ustry

*1567. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government have since
received the recommendations of the National
Labour Commission on the report - of the
Study Group on fertiliser industry ;

(b) if so, the details thereof ; and

(c) the decisions taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No, Sir.

(b) and (c). Questions do not arise.

Broadcast of News about Khan Abdul
Ghafar Khan by A.L.R.

*1568. SHRI SAMAR GUHA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that All India
Radio, as a matter of policy, avoids broad-
casting statement of Khan Abdul Ghaffar
Khan, particularly in relation to the struggle
of the Pakhtoon people, as he is conducting
from Afghanistan ;

(b) whether the news bulletins of Kabul
Radio regarding Pakhtoon movement are
not re-broadcast by All India Radio ;

(c) if so, the reasons therefor ; and

(d) whether Government will change its
policy regarding the news broadcast about
Khan Abdul Ghaffar Khan and his move-
ment for the self-determination of the Pakh-
1oon people ?

-

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) No, Sir.

(b} No, Sir.

(¢) News bulletins of other Broadcasting
Organisations are not re-broadcast by AIR.

(d) News items about Pakhtoon move-
ment received from different sources including
Kabul Radio are broadcast by AIR inits
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bulletins. The question of change in policy

does not arise.

Meeting of Telecommunication Sab-Committee
of ECAFE held in Bangkok

*1569. SHRI MANIBHAI J. PATEL ;
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that a meeting of
the Telecommunication Sub-Committee of
ECAFE was held in Bangkok in January
1969 ;

(b) if so, the subjects discussed therein ;
and

(c) the decisions arrived at 7 .

THE MINISTER OF INFORMATION
AND COMMUNICATIONS (SHRI SATYA
NARAIN SINHA) : (a! Yes.

(b} The subjects discussed were mainly :

(i) Current development and future
plans for  Telecommunication
Services in the ECAFE Region.

(ii) Efficiency of the telecommunication

services in the Region.

(iii) Training and Research facilities in

the Region.

(iv) Technical assistance under United

Nations Development Programme,
(v) Terms of reference of the Telecom-
munication Sub-Committee,

(c) General decisions taken in the meet-
ing are laid on the Table of the Lok Sabha,
[Piuced in Library. See No. LT-1039,69)

Trunk Automatic Exchanges

*1570. SHRIMATI ILA PALCHAU-
DHURI: Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that Bombay,
Delbi and Kanpur will have Trunk Automatic
Exchanges during 1969 ;

(b) if so, the reasons for including
Kanpur in the programme for Automatic
Trunk Exchanges and Calcutta being left out
of it ;

(c) the total estimated expenditure to be
incurred thereon (Bombay, Delhi and Kaopur),
scparately ; '
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(d) when Calcutta is likely to have an
Automatic Trunk Exchange ; and

(e) the estimated _expenditure which will
have to be incurred on these in Calcutta?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes.

(b) The local exchanges at Calcutta are
of a special type, called the “Director
System.” The technical features of this
system are such that modifications to the
system are necessary for | introducing subscri-
ber trunk dialling. These modifications are
now being carried out in Calcutta network.
However in the case of Kanpur, where such
diffieultics did not exist, reliable circuits on
the Delhi-Calcutta coaxial cable system could
be utilised, it was considered advantageous
to instal a TAX.

(c) The estimated cost of projects for
installing trunk automatic exchanges at
Bombay, Delhi and Kanpur are as follows :

Bombay Rs. 88.18 lakhs
Delhi Rs. 83.97 lakhs
Kanpur Rs. 39.70 lakhs

This does not include the costs for the
associated long distance circuits, terminal
equipments and cables.

(d) Orders for equipment for Calcutta
TAX has already been placed on M/S.
Indian Telephone Industries and some equip-
ment has also been received. The Trunk
Automatic Exchange is likely to be ready by
1972-73.

(¢) The estimated project eost of the
trunk automatic exchange at Calcutta is
Rs. 103.14 lakhs.

Bread Production by Government Bakeries
in Delhi

*1571. SHRIS.S. KOTHARI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the quality
of bread produced by Government sponsored
bakeries in Delhi is unsatisfastory and com-
plaints have been received in this regard ;

(b) if so, the steps which Government
are taking to improve the quality of the
products ; and .
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(c) what are the difficulties experienced
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT ANDP
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (), Do not arise.
Kandla Fertilizer Project

*1572. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether the Bank of America has
indicated its willingness to give foreign
exchange for the Kandla Fertilizer Project ;

(b) if so, the amount of foreign exchange
likely to be released for the project ; and

(c) what is going to be Government's
contribution towards the project ?

THE MINISTER OF STATE [IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) and (b). A preliminary
estimate prepared sometime ago placed the
foreign exchange requirements of the project
at § 50 million approximately. The Bank of
America has indicated its willingness to
raise loans to this extent. Their offer is
under consideration.

(c) Government will be contributing
Rs. 18 crores to the share capital of the

Indian Farmers Fertilizer Cooperative
Report of All India Rural Credit Review
Committee
*1573. SHRI SITARAM KESRI :

SHRI RAGHUVIR SINGH
SHASTRI :
SHRI RAM AVTAR
SHARMA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that All India
Rural Credit Review Committee has recom-
mended a country-wide net work of pilot
projects in the form of small farmers'
development agencies ;

{b) if so0, whether Government hay
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considered the recommendations made by the
Review Committee ; and
(c) the reaction of Government thereto 7
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). Yes. The scheme for
setting up of the Small Farmers’ Develop-
ment Agencies in some selected districts on
pilot basis is under consideration.

weg JaW ¥ wraw faw

*1674. o wo Hfewe : w7 wrer oy
e w5+ 9g qa9 ®t $ 74 v ;

(F) =7 I 7 7o FTW G
® 39 usy § Fraw e enfon &G &
fag ww fex & ;

(@) == feat ufg & =ow e ™
& o ¥ % frad faeli @ emrqar &
fag far mr

(1) frad fasi § s ooy w<
faar & ; wite

(%) afx sfawaz fasl 3 s wreew
T fea &, @ W T s § oWk
I A A 09 ¥ 7 geee A
w1 FrAATE A 7
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’ L 304
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Telephone Bonds Schemes

*1576. SHRI GADILINGANA GOWD:
Will the Minister of INFORMATION AND |
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that a proposal
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for the introduction of a telephone bonds

scheme similar to that  in Japan was under
consideration with the Government ;

(b) if so, the results thereof ; and
(c) the steps being takeu by Government
in this direction ?

THE MINISTER OF INFORMATION

AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA
NARAYAN SINHA) :  (a) Yes.

(b) The scheme to float telephone bonds
has been dropped.

(c) Does not arise.

j.\rrival of Refugees from East Pakistan
in Delhi

*1577. SHRI D. C. SHARMA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether a good number of refugees
from East Pakistan have arrived in Delhi
lately ;

(b) if so, the steps taken to rehabilitate
them ; and

(c) the nature of assistance provided to
them so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND BEHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) to (c). About 722 new
migrant agriculturist families and 140 non-
agriculturist families from East Pakistan, who
had been settled in the rehabilitation projects
in Panna and Surguja in Madhya Pradesh,
Isagaon in Andhra Pradesh, and Forbesh-
ganj and Madhubani in Bihar, had come in
batches to Delhi during October 1968 to
March 1969.

All these families, except 147 new migrant
fam lies who came from Panna and 33 from
Forbeshganj who were readmitted to the
Maranga Relief Camp in Purnea District in
Bihar, were persuaded to go back to their
original rehabilitation sites.

These families were given reliefl and
rehabilitation assistance msccording to the
prescribed scales. 1he Government of India
are spending, on an average, about
Rs. 12,000/- on the rehabilitation of each
migrant agriculturist family in the various
Rehabilitation Projects. This expenditure
pertains to construction of regidential accom-
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modation, roads, School-cym-commuaity
centres, medical facilities, water supply
arrangements, agricultural implements, seeds,
fertilizers, bullocks, pesticides, maintenance
assistance, supply of rice and/or wheat ration
at subsidized rates, provision for subsidiary
occupation for migrant agriculturist families.
etc. About Rs. 9,600/- per family in urban
areas and Rs. 7,250/- per famlly in rural
areas are being spent on the rehabilitation of
each migrant non-agriculturist family and
the same include business loan, residemtial
accommodation, shops, maintenance assist-
ance, etc.

Survey of Uuderground Water Resources
in Uttar Pradesh

*1578. SHRI VISHWA NATH

PANDEY : Will the Minister of FOQOD

AND AGRICULTURE be pleased to
state :

(a) whether the Central Government
have made any survey of underground water
resources in the State of Uttar Pradesh ;

(b) if so, the details thereof ;
(c) if not, the reasons therefor ;

(d) the estimated acreage likely 1o be
irrigated in Uttar Pradesh with its under-
ground water resources ; and

(¢) the ratio of underground water in
Uttar Pradesh to that in other States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB SHI-
NDE): (a) Yes, Sir.

(bj The Geological Survey of India has
carried out Systematic gechydro-logical sur-
veys in some parts of the State covering
about 1,00,000 sq. kms. The Geological
Survey of India has taken up programme for
basin-wise groundwater development and
plans to cover the entire U. P, by the end
of the Fourth Plan. Besides, the exploratory
Tubewells Organisation, a subordinate office
under the Department of Agriculture had
taken up exploratory drilling since 1956 in
the State of Uttar Pradesh. The Organisation
has drilled 49 bores of which 39 proved suc-
cessful and the rest were abandoned either
due to poor quality of water or sub-standard
discharge. The district-wise break-up of 49
bores is given below :—
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S. No. District Total bores Succu.sful Abardoned.
drilled.
1. Mathura 7 1 6
2, Agra 5 4 1
3. Etah 1 1 —
4, Mainpuri 2 2 —
5. Ballia 1 1 —_—
6, Ghazipur 2 2 —
1. Allahabad 2 2 -
8. Faizabad 2 2 —_
9, Sultanpur 1 1 —_
10. Jauopur 1 1 —_
11 Azamgarh 1 — 1
12. Bijnore 4 2 2
13. Nainital 9 9 —
14, Saharanpur 2 2 —_
15. Dehra Dun 9 9 —_
49 39 0

o w—

{c) Doss not arise,

(d) Oanly a very rough estimate has been
made of the long-term groundwater potential
for minor irrigation in the State based on
various assumptions regarding contribution of
rain-fall to groundwater at varving rates
according to different geological formation,
the possible recharge from the canals, strea-
ms etc. and the evapo-transpiration and sub-
surface run off losses. The long-term poten-
tial for groundwater development schemes in
U. P. is estimated at 16 million acres.

(6) Ttis estimated that wunderground
water potential in Uttar Pradesh may roughly
account for about 30%, (round) of the total
sroundwater potential of the country.

Reinstatement ¢f Employees who participa-
ted in September, 1968 Strike

*1579 SHRI D. N. PATODIA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state : .

(a) whether Governmeat have issued
instroctions to all Government Departments
to take back all the Government employees
who had taken part in the September, 1968
strike emcepting those who had taken leading
role in organising the strike ;

(b) if so, whether itis a fact that the
Posts and Telegraphs Department in Delhi
bad refused to accept such employees who
had gone to report for duty on the 3lst
March, 1969 ; and

(c) whether the matter has been enqui-
red into and if so, when all such employees
who come under the lenient measure already
announced by Government will be absorbed ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) The orders issued by the
Ministry of Home Affairs from time to time
in connection with the grant of concessions
to employees who participated in the strike
in September, 1968 have been forwarded to
all the offices under the P&T Department for
expeditious implementation.’

(b) The P&T employees suspended on
account of their arrest/prosecution for parti-
cipation in the strike in September, 1968 in
Delhi did not approach the authorities con-
cerned for reinstatement on 31.3,1969.

() All the PAT employees in Delhi
who are eligible for reinstatement under the
orders of Ministry of Home Affairs have al-
already been reinstated.
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Formation of a National Publicity Forum
in Calcutta

*1581. SHRI BHAGABAN DAS : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government are aware of
the formation of a National Publicity Forum
in Calcutta at the time of Sino-Indian con-
flict ;

(b) if so, the date of its formation ;

fc) the names of its Chairman and
members ;

(d) the amount collected by this Forum
and the way in which it was utilised ;
and

(¢) the manner in which their appeals
were publicised 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART
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MENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL) : (a) No, Sir.

(b) to (¢). Do not arise.

Abolition of Community Development
Depariment in Certain States

SHRI D. R. PARMAR :
SHRI DEVEN SEN :

SHRI ONKAR LAL BERWA:
SHRI P. N. SOLANKI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the names of States which{have so
far abolished the Community Development
Department ;

(b) whether it has been done with the
prior consent of the Central Government ;
and

{¢) if so, the reasons put forth by those
States in this regard and whether it is likely
to affect the prospects of Community Develop-
ment Programmes adversely in the remain-
ing States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI M. S. GURUPADAS-
WAMY) : (a) Community Development
Departments have not been abolished in any
State.

(b) and (¢c) .

* 1582

Do not arise.

Employment of Ex-Trainees of Industrial
Trainlog Institutes

#1583, SHRI KIKAR SINGH : Wil
the Minister of LABOUR AND REHABILI-
TATION be pleased ta state :

" (a) whether an All-India survey to as-
certain the employment position of ex-train-
ees who passed out from the Industrial Tra-
ining Institutes in October, 1965 . has been
initiated ; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Yes.

(b) A statement showing the major fin-

dings of the surveyis placd on the Table
of the House.
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Statement.

Important results of the survey relating
to ex-trainees who passed out from the In-
dustrial Training Institutes in October, 1965
are as follows :

(i) A majority of the passed out trai-
nees were found to be employed at
the time of the survey. The pum-
ber who had reported themselves to
be continuously unemployed since
the date of their passing out acco-
unted for about 25 per cent of the
total number of ex-trainees covered
under the survey.

(ii) Most of the ex-trainees (over 8%)

were_ found to be employed in the ;

same trade in which they received
training or an allied trade.

More than 80 per cent of the curre-
ntly employed ex-trainees secured a
job within one year of completion
of training.

More than halr (56%) of the ex-
trainees were receiving an  average
salary ranging from Rs. 100/- to
Rs. 200/- per month. About one
fifth had an earning of more than
Rs. 200/- per month.

(i)

(iv)

Rice Mills in Assam

*1584. SHRI R. BARUA : .Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether a large number of rice mills
are lying idle in Assam ;

(b) if so, their total number and the
reasons for their lying idle ;

(c) whether any assesment of total capi-
tal investment on such mills is made and if
so, the total amount ; and

(d) whether this huge freezing of rice
mills is due to the present food policy of the
Government and how Government propose
to mobilise these mills/investment profitably
for already industrially backward Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Information is being
collected from the State Government of
Assam and will be placed on the Table of
the Sabha as soon as it is received,
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Administrative Charges on Fertilizers

*1585. SHRI NANJA GOWDER :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that State Trad-
ing Corporation is allowed an administrative
charge of Rs. 12 per tonne of fertilizer over
and above the price fixed for the central
pool ; and

(b) whether Government propose to
consider the possibility of reducing the
administrative charges to the barest mini-
mum in the interest of increased agricultural

production ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) The question does not arise.

Proprietary Rights over Evacuee Property
in Kashmir

*1586. SHRI V. NARASIMHA RAO :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Kashmir
Government have decided to confer pro-
prictary rights on displaced persons from
Pak-occupied Kashmir in respect of the
property left by the evacuees from Kashmir
at the time of Partition ;

(b) whether P ion is proposed to
be paid to the evacuees for the properties
left over by them ;

(c) whether compensation has been paid
by the Pakistan Government for the pro-
perties left by these displaced persoms in
occupied Kashmir ; and

(d) if not, the reasons for paying com-
pensation for the evacuee property by
Kashmir Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a), (b) and (d). A
Bill to confer proprietary rights on the per-
sons allotted lands belonging to the persons
who have gone over to Pak-occupied Kash-
mir area is pending before the Jammu and
Kashmir State Legislature.

(€) No, Sir,
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Arrears of Employees’, Provident Fund
and Employees’ State Insurance Scheme
Outstanding against Lakshmiratan
Cotton Mills, Kanpur

*1588. SHRI SHASHI BHUSHAN :
Will the Minister of LABOUR AND RE.
HABILITATION be pleased to state :

(a) the total amounts of the Employees'
Provident Fund and the Employees’ State
Insurance Scheme dues and workmen's dues
outstanding against the Laksmiratan Cotton
Mills, Kanpur ; and

(b) the steps taken so far and proposed
to be taken for the recovery of these

dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD)i (a) sod (b).
The Employees’ Provident Funds Scheme
and the Employees’ State Insurance ‘Scheme
are administered by the Employees’ Provi-
dent Fund Organisation and the Employees’
State Insurance Corporation, respectively.
The position as ascertained from them i as
under :—
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Employees’ Providen: Fund :

‘The dues payable up to February, 1969
are Rs. 20.20 lakhs including damages. The
properties of the company have been
attached. The prosecutions laanched
against the company for default in com-
pliance with the Act and the Scheme are
pending in the Court. A complaint under
section 406/409, 1. P. C. has also been made
to the local police authorities and is under
investigation.

Employee’s State Insurance :

The dues payable up to January, 1969
are Rs. 10,05 lakhs. Legal action has been
taken for recovery of Rs. 9.45 lakhs and the
properties of Company have been attached.
The question of taking legal action for the
balance amount is under consideration. In
prosecutions launched against the manage-
ment, they were fined twice in July, 1966
and April, 1969, respectively. A complaint
nnder section 4062469, 1. P. C. has also
been filed.

So far as other workmen s due, are con-
cerned, the matter falls within the sphere of
action of the State Government. The
Central Government has no information in

this regard.

Export Earnings of Indian Telephone
Industries Limited

*1589. SHRI TULSIDAS DASAPPA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be ploased to state :

(a) when the new factory of the Indian
Telephone Industries Limited at Nalni near
Allahabad is likely to be completed and start
production ;

(b) the total exports of the Indign Tele-
phone Industries Limited in 1967-68 and
1968-69 ; and

(c) the amount of foreign exchange
carned as a result thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARAIN
SINHA) : (a) The setting up of the new
factory at Naini will cover a period of five
years. The buildings will be constructed and
machinery installed progressively during this
ptriod. The production will commence in
he second. year of its setting up.
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{b) The total value of exports made by
the Indian Telophone Industries Limited
duriog 1967-68 and 1968-69 was Rs. 51.36
lakhs and Rs, 72.31 lakhs (provisional) res-
pectively.

(¢) The amount of foreign exchange
earned from exports during 1967-68 and
1968-69 was Rs. 50.22 lakhs and Rs. 71.61
lakhs (provisiemal) respectively.

Licences for Manafacture of Sagar in
Mysore

1590. SHRI P. VISWAMBHARAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) a number of applications under con-
sideration to start sugar manufacturing in
the Mysore State ;

(b) the npumber of applications recem-
mended by the Mysoere Government ;

(c) whether an application from Bharathi
Sehkari Sakar Karkhana Co-operative
Seciety Ltd,, has applied for a licence to
to start sugar manufacture m Mandya
District, Mysore State ;

(d) whether the application has since
been withdrawn ; and

(e) il so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANMNASAHIB
SHINDE) : ia) Fifteen.

(b) Seven.

(c) Yes, Sir.

{d) No, Sir.

(¢) Does not arise,

Food Cerporation of hidia Offices

8826, BHRI K. M. KOUBHIK ; Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the amount incurred per month on
account of rents paid by the Government to
house the offices of Food Corporation of
India and other offices of the Food Depart-
meat in the whole of India ;

{b) the amount incurred as remt per
month of the godowns taken on rent in the
whole country ;

(¢) the total amount invested in ths
couatry for the construction of godowns ;
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(d) the number of employees (Class I
to 1V) working in the Food Department
at the Centre and the States and their total
monthly emoluments ; and

(e) the amount locked up in making the
buffer stock of foodgrains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). The information is
being collected and will be placed on the
Table of the House as soon as possible.

Indian Institate of Labour Management
Studies, New Delhi

8827. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that persons
from public sector undertakings only are
being taken for training at the Indian
Institute of Labour Management Studies,
New Delhi ;

(b) if so, the types of course and details
of programmes that were imparted at the
Institute during the last’ three years, year-
wise ;

(c) the categories of persons who were
allowed to join this Institute for training ;

(d) whether trade Unionists and *‘pro-
tected persons” of public undertakings are
also allowed to join ; and

(¢) if not, the reasons therefor and
whether they would be allowed to join in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF LRBOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) No, Sir.

(b) Does not arise.

(c) Training at the Institute is princi-
pally intended for officers of the Labour
Departments of the Central and State
Governments, but officials of Public Sector
Undertakings, Railways etc., have also been
trained at the Institute together with officials
from South and South-East Asian and
Common-Wealth and African countries
under the Colombo and other Technical
Assistance Plang,
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(d) and (¢). The meaning of “protected
person” is nmot clear, but, if by “protected
persons™ is meant protected workmen as
explained in explanation to sub-Section (3)
of Section 33, of the Industrial Disputes
Act, workmen and trade unionists are not
admitted to this Institute. Arrangements
exist for worker' trainiog under a separate
scheme, but it semior workers or office
bearers desire to receive training of the kind
imparted at'the Iostitute the suggestion will
be considered when it is decided to extend
the coverage of this programme.

Lecturers’ at the Indian Institute of
Labour Managemeut Studies, New
Delhi

8828. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that the Faculty
and visiting lecturers at the Indian Institute
of Labour Management Studies, New Delhi
are selected only from the officials of the
Central and State Industrial Relations Machi-
nery ;

(b) if so, the reasons for not inviting
people from important teaching institutions
and private sector_industries ;

(c) whether any assistance of any type
was also being taken from the International
Labour Organisation or USAID Mission or
the Asian Productivity Council etc ; and

{d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The facul-
ty members of the Indian Institute of Labour
Studies arc selected from officials of the
Central Industrial Relations Machinery.
Visiting lecturers and guest speakers are how-
ever drawn from warious other appropriate
sources as well.

\b) Suitable persons are also invited as
gucst speakers from impo:tant teaching insti-
tutions and private sector undertakiogs.

(¢) and (d). USALD Mission had pro-
vided four consultants to the Institute during
the period 1965 to 1968, together with some
equipment like motion picture sound pro-
jestor. tape recorder, duplicating maching
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and other accessories. Six officers of the
Central Industrial Relations Machinery were
also trained, five under the USAID Pro-
gramme and one under an International Lab-
our Organisation Fellowship. No assistance
was received from the Asian Productivity
Council.

Exchange of Films with Pakistan

8829. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether the President, LM.B.P.A.,
has sent a telegram to the President of Pakis-
tan in which he expressed his faith about
the exchange of films between India and
Pakistan ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.

(b) Government would like to see the
export ol Indian films to Pakistan resumed.

Foreign Films Banned in West
Bengal

§830. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the names of foreign films which
have been banned by the Government of
West Bengal during the last three years ;
and

(b) the reasons for their banning 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and (b).
According to information available with
the Central Board of Film Censors no
foreign film has been banned by the
Government of West Bengal during the
the last three years.

Irrigation Schemes in West Bengal

8831, SHRI JUGAL MONDAL: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the major and minor irrigation
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schemes which are in operation and finalised
in West Bengal State at present ;

(b} the schemes which have been com-
pleted and which are under consideration ;
and

(c) whether any scheme is under dispute
and_if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION {SHR1 ANNASAHIB
SHINDE) : (a) to (c). At present there
are two major irrigation schemes under exe-
cution in West Bengal namely the Mayurakshi
Reservoir Project and the Kangsabati Project.
There is no dispute about either of them.
The State Government has not proposed any
new major irrigation scheme in its draft
Fourth Plan.

The information regarding : Minor Irriga-
tion State Plan schemes is awaited from the
Government of West Bengal and will be
placed on the Table of the Sabha on its
receipt.  The individual miner irrigation
schemes of the State Government are not
sanctioned by the Government of India and
only bulk outlay is approved for the minor
irrigation programme as a whole and not
scheme wise.

Fruit Cultivation in Gujarat

8832, SHRI S. M. SOLANKI ; Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) how many Fruit Research Stations
have been established in the country so far ;

(b) whether the land of Gujarat State
will be experimented for growing various
varieties of fruits for commercial develop-
ment ;

(c) whether the Indian Council of Agri-
cultural Research has selected any area in
Gujarat! State for fruit research station ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVFLOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (d). No new reseacch
station on fruits has been set up by the
I.C.A.R. in the country in recent years. A
proposal for the establishment of a chain of
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research  stations on  fruits in  different
agro-climatic regions of the country for con-
ducting intensive research on selected fruits
during the Fourth Five Year Plan. is how-
ever, under consideration of the 1.C.A,R.
The centres will be so located as to cover all
important fruit-growing areas of the country
on a regional basis, The interert of the
State of Gujarat will alau be taken care of.

Financial Assistance to Rajasthan for
Constructing Tubewells

8833. SHRI RAM AVTAR SHARMA:
Wwill the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government of Rajas-
than have sought financial assistance from.
the Government of India for constructing
tubewells in desert districts of the Staie ;
and

(b) if mo, the action taken by the Cen-
tral Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY @F FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE): (a)and (b). The Government of
Rajasthan did not specifically seek financial

assistance  from the Government of
India for construction tubewells in des-
ert districts of the State. However, on

the Dbasis of the meommendations
of the Central Team, which visited ths
State in October, 1968, to assess the situa-
tion created by drought, the Government of
India decided to release an additional amout
of Rs. 85 lakhs during 1968-69 as loan to
the State Government for sinking of 60 tube-
wells in the drought affected areas.

Displacement of Workers in Jute Indestry

8834. SHRI RAM AVEAR SHMARMA:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government’s attention
has been drawn to the displacement of nearly
30,000 workers in the Jute Fedustry doring
the last six months ;

(b) if so, whether Government have
ascertained the reasons for the same ; and
(c) the steps Government are taking to

piovide employment to these displaced
workers 7
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MINISTRY OF LABOUR, EMPLOYMENT
AMD REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (c). The
matter falls in the State sphere.

Written Answers -

Strike by Workers in Jute Industry

8835. SHRI RAM AVTAR SHARMA :

SHRI R. K. SINHA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(2) Whether Government's atteation: has
been drawn to the call given by the Indian
Matonal Trade Union Congress to Jute wat-
kess to prepare for an indefinite srike to
redress their long standing.grievances ;

(b) if so, Government's reaction thereto:

(c) the steps whichjGovernment propose
to take to prevent the strike in Jute Indus-
try ?

THE MINISTER OF STATEIN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATN (SHRI BHAGWAT
JHA AZAD): (a)to (c). Tae matter falls
in the State sphere.

Geo-Hydrological Survey in Orissa

SHRI N. R. DEOGHARE :
SHRI V. NARASIMHA RAD :
SHRI TULSIDAS DASAPPA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

() whether it is a fact that due to the
sudden. suspension of Central assistance, the
work relating to the Geo-hydrological survey
in Orissa has been completely paralysed ;
and

(b) if so, the reasons therefor ?

8336.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT ADD-
COOPERATION (SHRI ANNASAHIB SIh-
DB) : (a) and (b). A Centrally sponsered
scheme: for Groundwater Surveys and Inwes-
tigtaion with 509, grant from the Govemr
ment of Jndia was initiated in 1966-67. The
scheme envisaged geo hydrological surveys
with a view to delineating groundwater wor-
thy areas for groundwater extraction through
dug-wells, dug-cum-bore wells and shalow
tubewelb.
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The following grants representing 50%,
share of the Government of India were sanc-
tioned to the State Government of Orissa
during the year 1966-67 to 1968-6% for imple-
mentation of the above mentioned Centra-
lly sponsored schemes :

1966-67 Rs. 1.75 lakhs
1967-68 Rs. 3.94 lakhs
1968-69 Rs. 4.00 lakhs

On the recommendations of tne Mational
Development Council the scheme of Ground-
water Surveys and Investigations is to be con-

tinued in the Fourth Plan as a State Plan
scheme,
The scheme is being implemented in

almost all the State Governments and the
decision to treat it as a Statec Plan scheme
with effect from 1969-70 applies not only to
Orissa but to all the other States concerned.
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Wheat Supply to Ration-Card Hlvders
in Dclhi

8838. SHRI N. R. DEOGHARE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the ration-
card holders in Delhi are being given wheat
for two weeks only in_on¢ month and some
times even two weeks' quota is pot given to
them ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHIHDE) (a) and (b). With the func-
tioning of open market in Delhi from
21-2-1968, wheat was freely available to con
sumers. It was formally derationed from B8th
May, 1968. However, the distribution of
wheat through fair price shops continues on
an informal basis. A total quantity of 28
Kgs. per adult was authorised for issue
from January to April, 1969, through fair
price shops which works out to 7 kgs. per
adult per month.

Music Audition Board of A.IR., Delhi

8839. SHRI BABUARQ PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the names, residential ndd.renn’s and
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qualifications of members of Music Audition
Board of All India Radio at Delhi and the
honorarium, fees, travelling and other allow-
ances paid to each member for attending a
meeting ;

(b) the nature and amount of work
done by the Music Audition Board last year
and total amount spent on its work by way
of allowances ; and

(c) the number of meetings held in
Delhi during last year with names of those
who attended all the meetings and the amount
each of them drew during the year by way of
allowances ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING,AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
L K. GUIRAL) : A statement showing the
names, residential addresses and qualifications
of members of Music Audition Board of All
India Radio is laid on the Table of the House.
[Piaced in Library. § ¢ No. LT-1040,169)
A non-official member attending 2 listening
session of the Music Audition Board is paid
honorarium (@ Rs. 2,- per candidate’s recor-
ding and TA/DA as admissible to Class |
Officer of the Government of India. Local
members are, however, not entitled to TA/DA
but are paid actual conveyance charges sub-
ject to a maximum of Rs. 10/- per day.

(b) Doring the last fimancial year the listen-
ing session of the Music Audition Board was
held for a total number of 56 days and the
non-official members attending these sessions
assessed the performances of 527 candidates.
The total amount paid to the non-official
members during the year by way of allowan-
ces, including honorarium, was Rs. 4062.45 p.

(¢) The listening panel of the Music
Audition Board met for a total number of
56 days during the last financial year. A
statement showing the names of non-official
members who attended the meetings and
the amount payable to each of the
member by way of TA/DA, conveyance
and honorarium is also laid on the Table of
the House. [Placed tn Library See. No. LT-

1040/65]
Music Aadition Board, of A.LR., Delhi
8840. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :
" (a) the rules under which the work of the
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Music Audition Board of AIR is regulated
and controlled; and

(b) the reasons why certain members
eminently qualified for the job, like Malli-
karjun Mansur and Gajanan Rao Joshi, have
not been invited to attend all the meetings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) A copy of the Music
Audition Board Rules is laid on the Table of
the House. [Placed in Library. See No. LT-
1041/69]

(b) A listening session of the Music
Audition Board is normally attended by one
ex-officio’member and two non-official mem-
bers. The Chief Adviser Music and the
Chief Producer (Karnataka Music) are the
conveners of the Audition sessions of the
Northern and Southern Panels of the Music
Audition Board respectively.  Sangeet
Salahakars who are alsa ex-officic members
attend audition sessions only if the conveners
are upable to attend. Shri Mallikarjun Mansur
continues to be a Sangeet Salahkar and Shri
Gajanan Rao Joshi was a Sangeet Salahakar
upto 9.5.68 They could have been invited
to attend these sessions only as ex-officio
members in the absence of conveners. Shri
Joshi is now not a member of the Audition
Board.

Top Staff Artistes of A. I. R. Delhi
and Bombay

8841. SHAI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND CAMMUNICA-
TIONS be pleased to state :

(a) the names of ten top staff artistes in
vocal music with their salaries aud qualifi-
cations at each of the All India Radio Sta-
tions in Bombay and Delhi with number of
years each artiste has been posted at one
station ;

(b) the names of ten top staff artistes in
instrumental music with their salaries and
qualifications at each of the All India Radio
Stations in Bombay and Delhi and the num-
ber of years each artiste has been posted at
one station ;

(c) the salient features of the general
policy followed in transfer of such staff artis-
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tes and the reasons why such artistes are
kept at one station so long ;

(d) whether it is a fact that transfers
are strongly resented by these staff artistes
defying discipline and wvarious overt and
covert attempts are made to get even long
overdue transfer orders revised ; and

(e) if so, the reasons why disciplinary
action is not taken against such artistes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART
MENT OF COMMUNICATIONS (SHRI1
I. K. GUJRAL) : (a) There are no Vocalists
appointed as Staff Artistes at All India Radio,
Delhi. There are six such artistes at All
India Radio, Bombay but none of them is
graded as top ranking.

(b) At Delhi Station there is only one
Top Grade Instrumentalist, viz. Shri Sha-
koor Khan (Sarangi Player) and he is in
receipt of a basic fee of Rs. 590/- p.m.
plus usual allowances. He has been at
Delhi Station since 1-3-1953. He is an
Akadami Award Winner. At Bombay Sta-
tion, there are no top Jranking Instrumenta-
lists employed as Staff Artists.

(c) Instrumentalists/Vocalists are recrui-
ted for particular stations and generally inter-
station transfers o such Staff Artistes are not
made except on personal request or exigen-
cies of seivice.

(d) and (e¢). Do oot arise.

Per Capita Availability of Foodgrains

8842. SHRI DEORAO PATIL : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to State :

(a) whether it is a fact that the per
capua availability of foodgrains in 1968 was
3.6 per cent less as compared to that in 1965;
and .

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE): (a)and (b). The net availability
of foodgroins for human consumption arrived
at on the basis of produstion estimates
(after making the usual allowance for seed,
feed and wastage), imports and changes in
Gavaranzat stosks was 3.6 perceat higher in
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1968 than in 1965. However, on account of
the increase in population of 7.7 per cent over
the period of three years, per cqpiia availabi-
lity estimaeted on this basis was 3.7 per cent
lower in 1968 compared to 1965. It may
be mentioned that in calculating the availabi-
lity figures, no account has been taken of
changes in stocks with producers and traders,
and therefore, these figures may not necess-
arily be taken as representative of the actual
position.

Import of Tape Recorders For A. I. R.

8843, SHRI S. D. SOMASUNDA-
RAM : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that a loss of
about Rs. 20,000/- in foreign exchange had
resulted due to the import of 8 tape recorders
frome U. K. for A. I. R. about 3 year ago ;
and

(b) if so, the action taken against the
person involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
LMENT OF COMMUNICATIONS (SHRI

K. GUJRAL) : (a) No, Sir.

(b) Does not arise,
Films Censored

8844. SHRIK. N. PANDEY : Wil
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to refer to the reply given to Unstar-
red Question No. 6667 on the 17th April,
1969 and state :

(a) the names of 168 films which were
certified by the Central Board of Film Cen-
sors during the period from the Ist January,
1967 to 28th February, 1969 ;

b) the names and addresses of the pro-
ducers of those films ;

(c) whether any foc has beca paid by
these producers ;

(d) if so, the amount paid by each ;
and

(¢) the name of those films in which
certificate has been issued by the Board foy
Adults cnly agd the reasons therefor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
TMENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL) : (a) to (e). Information
is being collected from Central Board of film
Ccnsors and will be laid on the Table of the
House in due course,

Workers in the Iron Ore and Manganese
Ore Mines in Goa

8845. SHRI SHINKRE : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the number of the permanent wor-
kers in the iron ore and manganese ore
mines in Goa ;

(b) the number of the bargemen enga-
ged in the transport of iron ore and man-
ganese ore from the mines to the Mormugao
Harbour ;

(c) the number of the winchmen in the
‘Mormugao Harbour ;

(d) the number of the gangmen in the
Mormugao Harbour ; and

{¢) the Statc-wise percentage of the
workers in each category and the hours of
work in a week for every category of work-
ers 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION, (SHRI BHAG-
WAT JHA AZAD) (a) According to
the information reccived from the Goa Ad-
ministration, the number is 48266,

(b) -According to the information obtai-
ped from the Goa Administration, the num-
ber is 2200.

(c) 1032

(d) 2096

(¢) State-wise percentage of workers in
the categories of winchmen and gangmen
according to information received from the
Goa Administration is as under :—

State Winchmen Gangmen
Goa 76.9% 0.49%,
Maharashtra 7.6% 0.1%
{Uttar Pradesh  6.7%, 95.3%
Mysore 3.8% 4.2%
Kesala 29%

Asdhrs Pradesh  1.2%

Tamil Nedu . -0.8%

Punjab 0.1%
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The hours of work for these categories
of workers in a week are 48.

“Pizrukky” Disease in the Bamboo Planta-
tions of Goa, Mysore amd Maharashira

8846. SHRI SHINKRE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government are aware that
a disease named ‘Pizrukky’ has caused large
scale destruction to the bamboo (velln) plen-
tations in the Sayadri Ghat area and in the
jongles of Goa and Karwar ;

(b) wheher Government have advised
the respective State Administrations to uose
pesticides to save from utter destruction
these bamboo-plantations which are consi-
dered as the best raw material for the manu-
facture of paper ; and

(c) whether Goveramant propose to
advise the Governments of Goa, Mysore -and
Maharashtra to go ahead with the new plan-
tations of Bamboo and if necessary to pro-
vide sufficient funds for that work ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) to (c). The information is
being collected which will be placed on the
Table of the Sabha in due course.

Discharge of Lady Telephone Operators in
Central Exchange, New Delhl whe
participated in Strike

8847. SHRI RAM CHARAN :
SHRI WISHWA NATH
PANDEY :
SHRI GANESH GHOSH :

Will the Minister of TNFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the reply
given to the Unstarred Question No. 7442 on
the 24th April, 1969 and state :

(a) whether the cascs of the three Eady
Telephone Operators in Central Tr’nk Bx-
change, New Delhi who were discharged
from services have been reviewsd & acoor-
dance with the assurance given by the Minip-
ter of State in his Ministry in respect of tam-~
porary employees ;

(b) if 50, the resalt thereof ; #8d
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(c) if not, the reasons therefor and
when these cases are to be reviewed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROBDCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH.) : (a) The cases are being
reviewed in accordance with latest instructions
of the Ministry of Home Affairs.

(b) and (c). Do not arise,

Mechanised Farms of Suratgarh

8848. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the original
objects of setting up the Mechanised Farm
at Snratgarh-Jetsar included Production of
pure pedigree seeds, Raising of an orchard
of 2,000 acres, developing Bikaneri Breep of
sheep, pedigree bulls and establishing of
poultry farm, and that the Farm has not
achieved any of the objectives except that of
producing high quality seeds ;

(b) whether it is also a fact that the
operations of the Farm are hampered due to
insufficient water supply, old machinery and
equipment and absence of a scientist or a
technocrat to head the Organisation ; and

(c) the steps which are proposed to be
taken in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The original objective
of the Central State Farm, Suratgharh,
was to reclaim the fallow land taken over
for the Farm and to grow such crops as
were best suited to the soil and climatic con-
ditions of the area. Ultimately when peren-
nial irrigation become available, it was pro-
posed to set up an orchard, a cattle farm,
sheep rearing farm, a poultry farm and to
develop pedigree seeds. Since the original
project envisaged taking up animal husban-
dry, horticulture and poultry schemes, it was
decided to take them up in a small measure
on a trial basis. The emphasis at the farm
shifted later to the production of seeds omly
and that is why the sections referred to above
were not expanded.

gb);ndw_). Ithtfuj:tthu the fu_rp
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has suffered on account of inadequate irriga-
tion supplies. The Farm is at the tail end
of the Bhakra System and it is proposed now
to switch over from the Bhakra System to the
Rajasthan Canals System. The Rajasthan
Government have been requested to  arrange
this change over. Most of the machinery
for the Farm was received from the
U.S.S. R.in 1956. Some of the machi-
nery is now worn out and being gradually
replaced,

It was felt that it would be desirable for an
administrator to be the head of the farm but
he is assisted by a number of technical offi-
cers on the engineering, agricultural, acco-
unts and irrigaton sides and this arrange-
ment is considered satisfactory. Farms are
essentially commercial organisations and it
has, therefore, been decided by Government
that a Corporation should be set up under
the Company Law to administer the Surat-
garh and other Farms. The Corporation is
likely to be set up shortly.

As regards the Jetsar Farm, this Farm
was set up in 1964 and its objectives did not
include the setting up of an orchard. Nor
did its objectives include the setting up of a
Cattle farm, a poultry farm and a sheep
farm. The objectives broadly were to grow
foodgrains and some commercial crops.

Increase of Crop Intensity in Narmada
Basin

8849. SHRID. V. SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether at a symposium on ‘Cropping
Pattern’ held under the L C. A.R. from
27th to 31st January, 1968, it was mooted
that crop intensity in the Narmada basin
should be increased upio 200 per cent and
in special cases upto 300 per cent ;

(b) if so, whether Government have
made a survey with a view to laying down a
programme for intensfying the cropping in
the Narmada basin ; and

(c) the specific steps taken so far in
pursuance of this recommendation and the
progress made in that direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI' ANNASAHIB
SI-;INPE]; (a) Yes. Cropping Pattern
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Symposlum held in 1968, recommetided the
rdisitig of crop intensities wvirder ittigated
cofiditions to 200 pet cent and under special
sitentions to 300 per eent in the Western zone
which covers Nermada basin.

() and (c). The recommendatiotis rmade
by the Sympositith in 1968, weré passéd on
to thé cofiterndd State Coverfimeénts and
Agtictitutal Universities for ddoption.

Agronomic experiments on various crop
rotitiohs of 200-300 per cént intendlties are
inctluded ib the téehfical prOktamine fot thé
motlel agtohornic cerittes located i different
patis of the countty whieh 2ower Matittada
basin alsd.

Likewise multi-crop natiohil demonstra-
tions with crop Ihtensity Varying from
200300 per cent hive beeh &onducted
suocessfully under the irfigated 2oiditions in
the States of Gujarat and Madhya Pridésh,
which cover the Narmada bdsin.

Import of Tractors from Remudia

#850. SHRID. V. SINGH : Will the
Ministef of FOOD AND AGRICULTURE
bé Plesed t& statd ¢

(4) whether Goveminétit ate importing
tractors from Riimiania ;

(b) if so, the details thereof, indicating
number, specifications and cost pér unit :
and

(c) When these hre likely t0 bé delivered?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DRVELOFMENT AND
CO-OPERATION (8HRI ANNASAHI
SHINDE) : (a) to (c). The Governthent
are Ipotting $00 Nos. of U-300 (UTOs-2
Super $0 H.P.) tractors from Kumania.

Against this, 487 tractors have since
arrived. The priceis Rs. 15,500 (C&F) per
tragtor.

Release of Certain Films

8831, SHRI K. N. PANDEY : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleated to tate :

(a) whether it is a fact that the Central
Beard of Film Censors has sceorded their
sanction for release of the films (i) Tum Se
Awha Kaua Hai, (i) Chirsg, (iii) Aaya
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Sawan Jum Ke, (iv) Kanya {Daan (v) Jeens
Ki Rahe, (vi) Ashirwad, (vii) Humsaya and
(vlii) Ek Phool Do Mali ;

(b) the date on which these films have
been éeénsored by the Board and whether in
théée films cuts were applied and if so, in
which films ; and

(c) the pames and addresses of the
producers or companies who produced the
above films ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJIRAL): (a)to (c). A statement
is laid on the Table of the House.
[Moced tn Lobrory, See No. LT-1042/69]

Baitiifig Hindl and Marathi Films

8852. SHRI K. N. PANDEY : Will
the Midister of INFORMATION AND
BROADCASTING AND OCOMMUNICA-
TIONS be pleased to state :

(a) the pames of Hindi and Marathi films
which have heen banned by Government
during the last three years till to-date ; and

(b) the nares of producers who produced
these films and the reasons for banning
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): (a) No Hindi or Marathi
filh was banted by the Central Government
durling the last thres years,

(b) Does not arise.
Import of Foreign Films

8853. SHRI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIOMS be pleased to state the number of
foreign films imported from abroad during
the last three years in respect of which the
censoring authority refused permission for
screening together with the names of such
films and their importers ?

THE MINISTER OF STATE IN THE
MINIBTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPAAT-
MENT OF COMMUNICATIONS (SHR]
LK. GUIJRAL): A statement is laid on th
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Table of the House.
No. LT-1043/69]

Staff Cars in A.LR.

SHRI NARAIN SWARUP
SHARMA :

KUMARI KAMALA KUMARI:

SHRI RAM SWARUP
VIDYARTHI :

SHRI OM PRAKASH TYAGI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the reply
given to Unstarred Question No. 4966 on the
18th December, 1968 and state :

(a) the number of staff cars in All India
Radio at present ;

(b) the reasons for which these wege not
utilised in A. I. R. Television Wing and
Press Information Bureau and instead taxes
were used ;

(c) whether Government would epsure
the use of staff cars only except in some
special circumstances in view of exgessive
expenditure on biring taxis ; and

(d) the duties of guides engaged alopg
with taxis in News Services Division and
when this practice was introduced ?

. THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : Ther is ong Staff Car
with the Directorate General, All India
Radio and 24 duty cars with the other offices
of All India Radio in Delhi~9 with the
Delhi Station, 10 with the News Services
Division and § with the Television Centre.

(b) Press Information Hugeay has 3 duty
cars. Television Centre of All India Radio
and Press Information Bureau utiliss their
own duty cars, and taxis are hired ogly when
their own cars are either pot available or are
inadequate to meet the urgest transport
requirements.

(¢) Yes, Sir.

(d) The guides in the News Services
Division were first appointed in Felquary,
1968. Their duty is to help the taxi drivers
in locating at night and in the early hours
of the morning the residencss of the members
of staffl who are required to attend to their
duties at odd hours.

BB54.
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Work-shops for Repairing Pablo Boats
in Lacoadive Islands

8860. SHRI P. M. SAYEED : Will
the Minister of FOOD AND AGRICUL-
TLIRE be pleased to state :

(a) the number of worl in Lacgadive
l1slands for repairing the pablo boats used for

i

(b) whether there js any Mechanical
Engineer or Marine Engineer incharge of all
those workshops ; and

(c) whether any islander bas approached
the Administration for a job and if so, why
he is not taken op coDirRct to manage the
workshop ?

THE MINISTER OF BTATE IN THE
MINISTRY QF FQOD AND AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATIGQN (SHRI
ANNASAHIB SHINDE): (a) There are
two workshops for repairing pablo boats used
for fisherics, one major werksbop at Kavaratti
ang one minor workshop at Kadmat.

(b) No, Sir. The major workshop at
Kavaratti is in charge of a Grade. A
Mechanic and the minor Workshop ot Kadmat
is in charge of a Grade B Mechanic.

(c) One islander from Minicoy, possessing
a B.Sc. degree in Mechanical Engineering,
had gpplied for a post of Marine Engineer
in May 1964 at a time when the post was
namegxisent. He was advissd to apply to
the Unpign Public Service Commission on
advertisement of a vacaney. The annual
Fan 1960-70 for the Laceadives and Minicoy
Isjends qnvigages crestien of a pogt ot
Marine Engineer to be in charge of all
Werlahop (existing and proposed) aftached
to the Fisheries department. The dgpartment
is taking steps for creation of the post which
will be fillad in pecordance with the rales.

Meat processing Factory with Collaboration
of F.AO.

§961. SHRI NARENDRA SINGH
MAMIPA : Will the Minister of FOOD
AND AGRICULTURE be plowed o stats :

(a) whether ihg proposal for the actting
up of a meat ing factory in collgbora-
tion with Food and Agriculture Organisation
Jans ginge becn finalised | and

(®) if o0, the detaile thepeaf 1
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.
. § waral

8862. sit g¥w W HHAT : FAT WA
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g W (W W o) : (F)
1,266 |

(®) (i) uaafra—44

(i) wrrrafaa - 14

(m) 67; wH 22 %1 SgfT g @
L

faeet grw Ao § wwerd

8863, &Y Q€ W AT I;T
ww w1 FiE o gy T@E & U
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(%) o qwa Fet g qyaAT
firers s

(@) 37 & & oy voafra qar
fisad wqaa §; o

(n) Terafrs Fdfedl # & fam
siara wfafgfm g grd Ake
g ¥ frelt wafa & fae sfafafe
wRaEwy?
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8864, sft gow avq wgmd .
Wig q4r Fla T4 9 q|@A w1 ogw
wad fim ¢

(%) feedt a0 qraar & fagq fasig
a4 lwi-68 7 feaar g q@ &=
g, /I ag 99 w9 4 g g
11

(@) 3% g™ T * f4¢ w4 aw
fegar waufa & rae e mar g
1 fFIdt ufa &1 Yaaw Fom
g7

@, T argifas fase  aw
WEHIT wAAT A req Aol (off s
aiiga fak) : (%) faxiig a¢ 1967-68
# (et g9 dtew & faq 1285.675
qeh =7 afer e agsh G,
G, TARIFE A (975 A ew),
gdet ofad3g A9 wvgAz e fes
frafes, axad (60.675 szl zq) Wit
Aedy dfadithiar, go oo uo ¥
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fasx arer srdwn & wAwia (260 #TEQ
za) st foFat war

(@) 3g'® (%) & feafm gw
T & g sawa 31.35 9T T W&
wr B m §)oww S orh 6y
e

fawdy & ¢ Rt « Gofan

8865. Wt FEN W €GATT ; w7
wn awr gedw W ag s A g
Lacl N

(%) e a1 sl ¥ faeeht & e
swrlt # feay awhet safkaat & amr
9 el m;

(B) 3% 7 Predy mafeefi oY
wifra # fefam w9 W< fead
safiRrg) w1 feciia) srey &; Wi

(m ow wafa * ga¥ A fewd
sqfwerd! ®t Gt fearar T g 7

's®, UM aur gRate swmew d
Tew Wil (W AAEE R Q) : (F)
¥ () Iymew aAFA A¥ K

gffrad NF & vy AY 6 wafi

& FAUT AWM & o

w s al  fagfen agr-

w1 deyr RO AT A

=1 W g

1967 1968 1967 1968

Lfesitardr 010 1677 60 90

2. feamr-

g 2346 2858 178 226

Printing of Postal Forms in Regional
Languages

88656. SHRI CHINTAMANI PANIG-
RAHI: WINl the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether mratgements haw bwen
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completed for printing maney-order, registra-
tion and other postal forms in regional
languages, including Oriya ; and

(b) when this is going to be donme in
respect of Oriya language ?

THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND

BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) As per the
Cabinet decision forms exclusively used
by members. of public are to be printed
trilingually i,e. Hindi, English and the
regional Janguage. Five types of forms
namely, money orders form, acknowledgement
form for registered articles, V. P. money
orders form, ‘C’ message form and ‘A’ message
form have been taken up for trilingual
printing as an initial measure. Technical
feasibility or otherwise in painting these
forms trilingually is under examination of the
CCP&S

(b) Oriya also is one of the regional
languages in which such forms will be printed
trilingually along with Hindi and English.

Subsidy for Drawing Water from Wells
in Rajasthan

8867. DR. KARNI SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Government
have issued instructions that the subsidy to
the wvillagers in the famine-stricken areas of
Rajasthan for drawing water from wells
should not be less than Rs. 50 per day ;

(b) if so, when this directive was issued ;
and

(c) whether Government are aware that
in the Bikaner Division of Rajasthan up-till
now the subsidy paid in most cases is Rs.
12'50 only and in a few cases it is Rs. 16
only ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNINY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

The subsidy of Rs. 50/- per day for
drawing water is the maximum fixed by the
State Government, and not the minimum,

(b) Does not arise.

fc) There is no Bikaner Division in
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Rajasthan. Reference presumably is to
Bikaner district. The rate of subsidy in the
Bikaner district ranges between Rs. 1250
paise and Rs. 16/- per day.

Problems of Refuges Settled in Jammu

8868. SHRI B. K. DAS
CHOWDHURY :
SHRI D. N. PATODIA :
SHRI CHENGALRAYA
NAIDU ;
SHRI R. BARUA ;
SHRI N. R. LASKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) whether there is any proposal by
Government for making an ob-the-spot
assessment of the problems of refugees in
Jammu ;

(b) if s», whether any demand has been
made by the Jammu and Kashmir Govern-
ment in this connection ; and

(c) whether any scheme for their reha-
bilitation has been drawn up and if so, the
nature thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) There is no such
proposal before the Government of India.

(b) No, Sir.

(c) Brief details of the scheme for the
rehabilitation of displaced persons who
came at the time of partition are given in
Para. 4 of Chapter XII of the “Department
of Rehabilitation’s Annual Report” for
1968-69.

Likewise, broad details of the schemes
sanctioned for assistance to the families
uprooted during the Indo-Pakistan conflict
of August Septemher, 1965, are given in
Chapter XVIII of the Report cited above,

Expert Committee on Mass Media

8869. SHRI B. K. DAS
CHOWDHURY :
SHRI ONKAR LAL BOHRA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the reply
given to Unstarred Question No. 249 on the
26th February, 1969 and state :

{a) whether a copy of the Report of thy
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Expert Committge on Mass Media appointed
by the National Integration Council will be
laid on the Table ; and

(b) the reaction of Government with
regird to its recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADFASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) A copy of the
Publicity Plan drawn up by the Committee
of Experts on Mass Media is laid on the
Table of the House. [Placed in Library. See
No. LT-—1045/69].

(b) The Plan was considered by the
Standing Commitiee of the National Integra-
tion Council at its meeting held on March
20-21, 1969. The Standing Committee has
made certain suggestions which are under
examination.

Veterinary Dispensary in Panna (M. P.)

8870, SHRI G. C. DIXIT : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that Madhya
Pradesh Government have requested the
Central Government to give their approval
for the establishment of a veterinary dispen-
sery in Panna Rehabilitation Zone ; and

(b) if so, the reaction of Government
thersto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes, Sir.

(b) The proposal for establishing a
veteripary dispensary in Panna Rehabilitation
Zone in Madhya Pradesh is under considera-
tion. B

AT & wfadi & s1d@ww w1 war
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Staff for Television

8874, SHRI ONKAR LAL BERWA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state :

(a) whetber it is a fact that Government
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have taken a decision to recruit only
graduates from the Film Institute of India,
Poona for the different jobs in the Television;
and

_ (b) if so, the reasons for not implemen-
ting this decision in full till now ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJARAL) : (a) No, Sir,

(b) Dces not arise.

Television Training Courses
8875. SHRI ONKAR LAL BERWA @
SHRI P. C. ADICHAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that Government
have decided to open different courses rela-
ting to Television in the Film Institute of
India, Poona ; and

(b if so, what are the courses and when
they will start ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). The
proposal 1o introduce courses relating to
television in the Film Institute of India, is
still under consideration of the Govern-
ment.

O. B, Van for Broadcasting Purposes
in Delhi

8876. SHRI ONKAR LAL BERWA :
Will the MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that All India
Radio has recently purchased an O.B. Van
to broadcast ‘on the spot’ programme in and
around Delhi, but it is rarely being used and
most of the time it lies idle ; and

(b) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L K. GUJARAL) : (8) A Van for
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outside Television Broadcasts was purchased
in December, 1968, and it is being used on
suitable occasions.

(b) Does not arise.

Appointment of Selling Agents by
Modern Bakeries, Ltd.

B877. SHRI P, VISWAMBHARAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Modern Bakeries Ltd. give
priority to (Co-operative Societies in the
matter of appointment of selling agents for
their products ;

(b) whether the Erankulam District
Wholesale Co-operative Society had applied
for a agency to sell bread produced by the
Modern Bakery at Cochin ; and

{c) the reasons for mot giving the agency
to the above Co-operative Society ?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). The Society had not applied
for agency for selling modern bread. How-
at the initiative of the Company viz
Modern Bakeries (India) Ltd. the Society
has been registered as a retailer of modern
bread.

siiimAny, wweam & fag ziewee

8878. st o HTo rEAIR : FAT
gEA @97 AR WX §q| 7AT ag
aqr # F41 FI F

(%) 71 wwwz #1 fam TeredE
F dmadt fay slwwE #, St o
gfy sarw foer o7t 3, ©F afegars
ZIHIET A &I §;

(w) afz gf, @ % F9 a5 a1 Ry
am Y s & W

(n) afe =&, &t var ofssrr gTa
feq oY T TR §1 SfAER FO R
fer, foras Aradt a7 & 9 gy

VAISAKHA 18, 1891 (S4K/)

Written Answers 102
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Publicity about Programmes for Tribal
Reglons

8879. SHRI GADILINGANA GOWD :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have Tspecial
programme of propaganda of India’s
advancement in various fields in tribal regions
of Indian ;

(b) if so, the details therecf ; and

{c) the amount proposed to be spent for
the purpose during the Fourth Five Year
Plan, State-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). Pro-
grammes for tribal listeners are broadcast in
87 dialects from All India Radio Stationes
located in and around areas with sizeable
tribal population. These programmes provid
information and entertainment and consist of
News bulletins, News Commentaries, Music
(folk and tribal), plays, features, talks and
discussions on agriculture, food, Five Year
Plans and development activities in and out-
side the region. An effort is also made
through these programmes to place before
listeners the true image of India by explain
ing its democratic and secular character, th=
oneness of its people despite apparent dise
similarities, the steps that are under way for-
raising the peoples, standard of living and
bringing to all sections of the society the
fruits of development and progress.

Field Publicity programmes consisting of
Film shows, poster display, distribution of
pamphlets, group mectings and song and
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drama programmes. which lay spegjal emphasis
on progress on India in different fields are
similarly organised by Directorate of Field
Publicity. Conducted tours have also been
organised from U.P. Hill areas, # Tripura,
Manipur areas for the benefit of the local
tribal p=ople. )

For strenghthening publicity in the
tribal areas of the eastern region, a branch
office of the Press Information Bureau is
proposed to be opened in Shillong in addition
to the existing office in Gauhati. The Films
Division has, over a period of years,
produced and distributed 28 films on the
life of tribal people and efforts are being
made for the improvement of their living
conditions. Three films are under produc-
tion.

The Publications Division have brought
out some books and pamphlets which provide
information about life and developments in
tribal areas io the rest of the country. In
this category come some of our books such
as Nefa, Laddakh. The Adivasis, and a
collection of tribal folk tales by Verrier
Elwin entitled ‘When the World Was Young'.
Another category of publications like ‘Fair
Deal for Backward Classes and Welfare of
Backward Classes’, give an idea of the
facilities provided by the Government for the
wellare of the backward classes including
people of the tribal areas.

(c) It is not possible to state the amount
proposed to be spent during the 4th Five
Year Plan at this stage.

Waitlng list for Telephone connectlons
in India

8880. SHRI GADILINGANA GOWD:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA*
TIONS be pleased to state :

(a) whether it is a fact that the average
waiting period for telephone connection in
India is increasing gradually ;

(b) if so, the reasons therefor ;

(c) whether new measures are proposed
to be taken to reduce the waiting period
during the Fourth Five Year Plan ; and

(d) if 52, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH): (a) Yes Sir.
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(b) While there has been a substantial
expansion of tclephone facilities, due to
limitations of financial and material tesources,
it has not been possible to meet all the
telephone demands ;

(c) A substantial expansion of telephone
services has been proposed. However the
limitations of financial and material resources
would ot permit the waiting period to be
reduced during the Fourth Five Year Plan :

td) Itis proposed to provide about 6
lakhs direct exchange connections or 7.6 lakh
telephones during the 4th Plan period.

Expansion of Telecommunications
Services

8881. SHRI D. C. SHARMA : Wwill
the Minister of INFORMATION AND -
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

(b) whether a 10 Year Mational Tele-
phone Plan has been suggested to 'accelerate
the !-nte of expansion of telecommunication
services ;

(b) whether the suggestion has been exa-
mined ; and

(c) if so,
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). Yes,
Sir.

(c) The plan is being finalised in con-
sultation with the Planning Commission,

the decision taken in the

Evaluation of Goveinment Milk Schemes

8882. SHRI D.C. SHARMA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the All-India Agricultural
Marketing Conference which met in Pant-
nagar recently has suggested an evaluation
of the usefulness of the Government milk
schemes in the country ;

(b) whether the suggestion has been con-
sidered ; and

(c) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information is
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being collected and will be place on the Table
of the Sabha when received.

Ald for Agricultoral Projects in U.P.

8883. SHRI VISHWA NATH
PANDEY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the Uttar Pradesh Govern-
ment have asked for special assistance from
the Centre for aiding the agricultural projects
in that State ;

(b) if so, the details thereof ; and
(c) Government’s decision thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Government
of U.P. has made a request for additional
allocation of Rs. 3 crores for State Minor
Irrigation works during the year 1965-70.

(c) The matter is under consideration.
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Allotment of Newsprint to Basumati (P)
Limited, Calcutta

8885. SHRI JYOTIRMOY BASU :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the circulation shown by the Basumati
(P) Ltd.. Calcutta since 1962, year-wise for
the purposes of allotment of newsprint and
also as shown by the Audit Bureau of Circu-
lation and ite actual circulation ;

(b} the value of newsprint purchased
since 1966 ;

(c) the names of suppliers of newsprint ;
and

(d) whether those have been verified ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a)

CIRCULATION
Year As claimed As accepted by As accepted by the
by the the Audit Bureau Registrar  of News-
publisher of Circulations papers for India
1962 16,419 13.000
1963 36,052 41,500
14 45,652 45,000
. 1965 67,178 65.394* ']
' |
1966 1,51,975 1,05,063 |
The claimed circulation
1967 1,20,502 1,07,267 Lﬂf the newspaper is
| under investigation
1968 1,12,777 . 1,08,113 |
( upto 30.6.68 ) J

*The paper became a member of the Audit Bareau of Circulations in 1965,

—

Allotment of ﬁmprint to a newspaper Yyear 1962)63 onwards are given below :

was and is made in accordance with the
Newsprint Allocation Policy announced every
year and not on the circulation claimed by
it.

The circulation on which the newsprint
entitlement of Basumati daily was worked
out and its newsprint entitlement from the

Year Circulation Eatitlement
tonnes
1962-63 17,725 273.06
1963-64 25,000 526.38
1964-65 38.000 855.60
1965-66 38,030 856.03
1966-67 47,975 1.080.73
1967-68 59.969 1,350.91
1968-69 62,967 1,468,553
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(b) The value of newsprint allocated to
the daily Basumati from 1966-67 onwards is
given below

196667 10.76 lakhs (Approx)
1967-68 14.78 lakhs »
1968-69 15.14 lakhs "
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fc) and *(d). Imported newspriot is
allocated to newspapers either under licences
for import from foreign suppliers directly or
from the stocks of imported newsprint kept
by State Trading Corporation of India.
There are no suppliers of imported newsprint
as such in the country. So far as newsprint
manufactured by the Nepa Mills is concerned.
supplies arz made direct by the Mills. In the
circumstances. the question of verification
from suppliers of newsprint does not arise.

C. B. L. enquiry against Basumati
- Limited (P)

8886. SHRBA JYOTIRMOY BASU:
SHRI K. HALDAR :
HRI GEORGE FERNANDES :

SHRI S. M. BANERJEE :

DR. RENEN SEN :

SHRI K. ANIRUDHAN ;
SHRI E. K. NAYANAR :
SHRI NAMBIAR :

SHRI RAMAVATAR

SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether any enquiry by the Central
Bureau of Investigation against the Basumati
(P) Ltd., Calcutta is being conducted ;
and

(b) if so, the result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b} The investigation is still in progress.
Reclamation of Uncultivated Land

8887. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the rate of reclamation of uncultivat-
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ed land in the country during the Three Plan
periods ; and

(b) how much reclamation of land has
helped to augment the production of Food-
grains in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The net area sown increased
from 1,18,746 thousand hectares in 1950-51 to
1,35,829 thousand hectares during 1965-66.
The rate of reclamation during the three plan
periods was an under :

Area reclaimed

(in  million

hectares)
Ist Plan. 10.4
1Ind Plan. 40
IMrd Plan. 2.6

(b) On a rough estimate. additional
production of food-crops from such area is at
the rate of 0.82 tonne per hectare per
annum.

Single Administration for ‘Green Revolution’
Programme

8888. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have taken note
of the statement of the Chairman of the
Atomic Energy Comimission that if the tempo
of the ‘green revolution' is to be sustained,
there should be a single administration for
co-ordinating the programme ;

(b) if so, whether the statement calls for
any change in the present set-up of adminis-
tration ; and

(c) if so, the views of the Government
with regard to the reorganisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government have
taken note of the statement made by the
Chairman, Atomic Energy Commission.

(b) and (c). It is too early to make any
policy statement as the ots:rvations made by
the Chairman, Atomic Energy Commission



109 Written Answers

relate to a.study on the feasibility of an agro-
industrial complex in Western U.P. considera-
tion on which is still in a preliminary stage.

waifrs gawat grar Q| o gEE
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Demand of Indian Peacocks in Foreign
Countries

8890. SHRI DEVEN SEN :
SHRI KIKAR SINGH :
SHRI D. R. PARMAR :
SHRI ONKAR LAL BERWA :
SHRI P. N. SOLANKI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that thereis a
great demand for Indian peacocks in foreign
countries ;

(b) whether it is also a fact that Govern-
ment propose to conduct a survey regarding
availability of peacocks in the country ; and

(c) how much price a peacock is likely
to fetch-in foreign countrics 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Yes, Sir.

(c) Few Peacocks have been exported as
gifts and for Zoos, hence no idea of the
price can be given,

Deduction of overtime Allowance of
R.M.S. Officials in West Bengal for
Participation in Strike

SHRI DEVEN SEN :

SHRI D. R. PARMAR *

SHRI KIKAR SINGH! ~
SHRI ONKAR LAL BERWA :
SHRI P. N. SOLANKI :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to statc :

(a) whether it is a fact that in some
Divisions of the West Bengal Circle, Over-
time Allowances of R.M.S. officials upto the
extent of 8 hours have been deducted for
participating in the strike on the 19th
September, 1968 ; and

(b) if so, whether this is in accordance
with the Government decision in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) ; (a) Yes. Overtime in the
R.M.S. Branch is reckoned on a four weekly
cycle, with a prescribed duty of 192 hours.
As duty was not performed on the strike day,
the duty credit for this day has been
deducted.

(b) This is not inconsistent with the
Cabinet decision.

8891,

Scheduled Castes Officers on Deputation
in National Seeds Corporation

8892. SHRI RAMII RAM : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state 3

(a) the number of Scheduled Castes
Officers accepted for Class 1 and 1I posts on
deputation from other departments in the
National Seed Corporation ; and

(b) whether the National Seeds Corpora-
tion is proposing 1o accept Scheduled Castes
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Officers in the near future for maintaining
the reserved quota for the minority com-
munities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Scheduled Castes Officer
has been selected on deputation.

(b) The Reserved quota is applicable
only to the posts to be filled by direct recruit-
ment. In Class II posts, the percentage of
posts held by b of Scheduled Castes
works out to 17.69%, and in Class I posts to
5.5, as against the prescribed quota of
12,5%, in either case. Efforts are being
continued to obtain suitable officiers to bridge
this gap in Class 1 posts.

Theft of Copper Wire

8893, SHRI D. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state : :

(a) whether it is a fact that the theft of
copper wire from the telegraph poles have

shown a declien subsequent to the amend-’

ment of the Unlawful Possession of Telegraph
Wires Act, 1950 ;

(b) the amnual loss on this account ;
and

(c) the progress made to replace the
copper wire with copper weld wire in order
to reduce the incidence of theft of such
wires ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) The last amendment
was in 1962. There has been no decline in
thefts. The Telegraph Wires (Unlawlul
Possession) amendment bill 1969 passed by
Rajya Sabha is pending to bc passed by the
Lok Sabha this year. This has not therefore
come into force yet.

(b) The loss of material on account of
the theft during 1967-68 is Rs. 68.38 Lakhs,

(e) 3600 Km. of copper wire has been
replaced by Cu. weld wire.

MAY 3, 1969
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Direct Telephonc Link between Charkhi
Dadri (Haryana) and Delbi

8896. SHRI RAM KISIIAN GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

{a) whether Government have considered
the proposal to provide dircct telephone
link between Charkhi Dadri (Haryana) and
Delhi and between Charkhi Dadri (Haryana)
and Rohtak ;

{b) if so, the result thereof ; and

{c) by what time Charkki Dadri will be
directly connected with Rohtak and Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) Mew Multi-Channel Carrier Systems
are being installed in Delhi-Bhiwani, and
Bhiwani-Charkhi Dadri Sections. On com-
pletion of these works direct circuits from
Charkhi Dadri to Delhi and Rohtak would
be provided. )

(c) It is expected that these works would
be completed and circuits provided in about
a year's time.

Agriculiural Labour

8897. SHRI DEORAO PATIL : Will
Minglar of LABOUR AND REHABI-
LITIO pleased to state @

(a) whether the Nativnal Commissica
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on labour has made any recommendations
regarding the agricultural labourers ;

(b) if so, the details thereof ; and

{c) the steps proposed to be taken by
‘Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR. EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Mo, Sir.

(b) and (c). Questions do not arise.
weq wiw § plw wgEe@ geq
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Service Conditicns of Workers in
Subzimandi, Delhi

8900. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that there are
about 2,000 labourers working in the market
at Subzimandi, Delhi for the last about ten
to twelve years ;

(b) whether it is also a fact that mone
of them has been made permanent and no
security of service other amenities have been
provided to them ; and

(¢) if so, the steps proposed to be taken
to make them permanent and to secure
other amenities for them 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). Enquiries
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made from the Delhi Administration indicate
that the Commission Agents of Fruit and
Vegetable Market engage Palladars and
casual labourers from time to time for load-
ing and unloading and other miscellaneous
work. There are about 500 workers employed
by them on regular basis. These workers
are covered by Delhi Shops and Establish-
ments Act, 1954 and the Minimum Wages
Act. 1948 which guarantee 48 hours work in
a week weekly, holidays, payment of wages
within sttpulated time, notice pay after
three months’ service etc. and payment of
minimum rates of wages as fixed by the
Delhi Administration, There is no provision
in these Acts for making the workers
permanent.

(c) Does not arise.

Vigilance Section of Central Provident
Fund Organisation

8901, SHRI! SARJOO PANDEY : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the names of employees with their
designations, posted in the Vigilance
Section of the Central Provident Fund Or-
ganisation ; and

(b) whether the staff posted is adequate
to constitute a vigilance machinery foran
Organisation haodling over 51 lakhs accounts
of the subscribers under the Employees’
Provident Fund Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). The
Employees* Provident Fund is an autono-
mous organisation set up under Employees’
Provident Funds Act, 1952. The responsi-
bility for vigilance matters as for all other
matters of the orgamisation rests with the
Centrpl Provident Fund Commissioner sub-
jét to the control of the Central Board of

Trustees.

Promotion in Employees’ Provident
Fund Organisation

8002. SHRI SARJOO PANDEY : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether promotions from the post of
Assistant  Provident Fund Commissioner
Grade 1 to the post of Regional Provident
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Fund Commissioner Grade II are made
in the normal course in the Employees'
Provident Fund Organisation ;

(b) if so, the reasons for giving such
promotion only to one Officer since the
beginning of thes Organisation 16 yecars
back ;

(c) if not, the reasons for which pro-
motion was given to the said officer ;
and

(d) whether it discriminates against
other Assistant Provident Fund Commis-
sioner (Grade I) who are promoted as
Regional Provident Fund Commissioner
(Grade III) and not Regional Commissioner
(Grade II) ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) No.

(b) and (c). Prior to the promulgation
of the Recruitment Rules in 1966, one
Assistant Provident Fund Commissioner
(Grade T) was promoted in the year 1962 as
the Regional Provident Fund Commissioner
(Grade II) because at that time, no Regional
Provident Fund Commissioner (Grade IIT)
was available for promotion, the post having
been newly created and the Assistant Provi-
dent Fund Commissioner (Grade I} who was
promoted was the senior most departmental
officer.

(d) The question of discrimination does
not arise as recruitment has to be made in
accordance with the provisions of the
approved Recruitment Rules.
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Employees' Provident Fund Organisation

§903. SHRI SARJOO PANDEY : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that cestain
employees of the Employees’ Provident
Fund Organisation who have rendered more
than 2 years service in the Organisation as
on the Ist April, 1968 have not yet been
declared permanent in their respective
posts ;

(b) if so, the number of such employees
(category-wise) ;

(c) the reasons for not confirming them ;
and

(d) the details of constitutional safe-
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guards with regard to their
service and other service conditions 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a)to (c). The Em-
playees’ Provident Fund is an autonomous
Organisation sct up under the Employees'
Provident Funds Act, 1952 and administered
by the Central Board of Trustees. The
Government have no information on the
points raised in the guestion,

(d) The service conditions of its em-
ployees are governed by the provisions of the
Employees® Provident Fund (Staff and Con-
ditions of Service) Regulations, 1962, which
aré based on similar rules applicable to the
Central Government emplovees.
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Payment of Sugarcane Price b:
Hassanpar Sugar Factory

£905. SHRI YOGENDRA SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether sugarcane growers are paid
at the rate of Rs. 9.68 per quintal by the
Hassanpur Sugar Factory ;

(b) if so, the reasons therefor ;

(c) whether there is any system of
supplying sugar to the sugarcane growers by
the Sugar Mill ;

(d) if so, the details thereof ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Against a statutory
minimum price of Rs. 7.48 per quintal fixed
on recovery basis, the Hassanpur Sugar
Mill paid cane price at the rate of Rs. 10/-
per quintal ex-gate and Rs. 9.50 per quintal
at out stations, from 1st January, 1969 till
its closure on 31st March, 1969. However
prior to Ist January, 1969, cane price paid
was at the rate of Rs. 9.00 per quintal at
gale and Rs. 8.68 per quintal at out
stations.

(c) to (e). 70 per cent of the production

‘is acquired as levy sugar and is released to

State Governments for controlled distribution
mainly to domestic consumers, The remain-
ing 30 per cent of the production which is
released as free sale quota can be sold by
factories to the licensed sugar dealers only.
No sugar is supplied by the factories directly
to the cane-growers. s
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A. 1. R. Station for Madurai
(Tami! Nadu)

8908, SHRI MOHAMMAD SHERIFF:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

{a) whether Government propose to
open a mew Radio Station in Madurai
(Tamil Nadu) ;

(b) if so, the expenditure likely to be
incurred on this station ; and

(c) the time by which the station will
start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No, Sir.

(b) and (c). Do not arise.
Survey of Kosi Command Area

8909. SHRI RAJDEO SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government consider it
advisable that a survey of the Kosi command
area should be undertaken by the National
Council of Applied Economic Research or
some other suitable agency to assess the
extent and magnitude of the benefits to the
area and its people and their total impact on
the economy of Bihar ;

(b) whether Government consider that
such a survey would be beneficial for the
development of culturable command area
in other rivers valley projects ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢c). The Estimates Com-
mittee (1968-69) (Fourth Lok Sabha) in
their Sixty.eight Report-Kosi Project —have
recommended that a survey of the Kosi
Command area should be undertaken by the
National Council of Applied Economic
Research or some other suitable agency to
assess the extent and magnitode of the
benefits that have accrued to the people of
the area and its impace on the economy of
Bihar. This recomm:ndation has been sent
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by the Ministry of Irrigation and Power to
the State Government for comments. The
recommendation is at present under con-
sideration of the State Government.

Opening of a Sorting Section in Puri
Hyderabad Express

8910. SHRI S. KUNDU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether a Sorting Section in Puri-
Hyderabad Express has been opened ;

(b) if so, from which date ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). A sort-
ing section called Z-1 is working since long
between Hyderabad and Vijayawada by the
Puri-Hyderabad Express. The question of
having sorting section beyond Vijayawada is
under examination.

Cyclone Adrance to P. and T. Employees
in of Orissa

8911. SHRI S. KUNDU : Will the
Minister of INFORMATION AND BROAD-
CASTING ‘AND COMMUNICATIONS be
pleased to state :

(a) whether the Posts and Telegraphs
employees in Orissa have been paid Cyclone
Advance ;

(b} if so, the date or dates on which the

payment was cleared ; and

(c) if not, why the payment has'not been
made and when it is likely to be malie-?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). Appli=
cations for the grant of Cyclone advance
have beea received from the affected em-
ployees of Orissa on different dates from
7-4-1969 to 26-4-1969 by the Postmaster-
General. After necessary verification about
the genuineness of claim, sanction in favour
of eligible officials has been issued on
30-4-1969, Paymeant is now being made.
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Telephone Exchanges and Public Call
Offices in Jabalpur and Bhopal
Divisions of Madhya Pradesh

8912, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INFOR-
“MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

{a) whether any scheme for the develop-
ment of Telephone Exchanges and opening
of Public Call Offices in Jabalpur and
Bhopal Divisions of Madhya Pradesh has
been formulated or approved ;

(b) if so, its details ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes, Sir.

(b) Opening and development of the
following exchanges in Bhopal and Jabalpur
Divisions has been sanctioned.

Jabalpur Division

New Exchanges
Ajaigarh
Bihar
Ghansore
Jabalpur 3rd Exchange
Lakshmadon
Maharajpur
Nainpur

Shobhapur

(0]
(ii)
(iii)
(iv)
1%
(i)
{vii)
(viii)
Expansions| Replacements
Chhindwara—replacement of manual
exchange by auto.
Jabalpur
Katni
Rewa
Satna

(i)
(iii)
(iv)

(W)

Bhopal Division
New Exchanges

(i) Bhensdehi

(i) Ghodadongri
(iii) Khilchipur

Expansions and Replacements

(i) Burbaopur
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(ii) Bairagarh
(ili) Narsinghgarh
(iv) Raisen
(v) Sarangpur
(vi) Sironj

II. 20 Public Call Offices are proposed
to be opened during the 4th Five Year Plan
in each of these Divisions.

(c) Question does not arise.

Distribation of Imported Tractors

8913. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

{a) the mumber of tractors allotted or
proposed to be allotted to each State out of
the tractors to be imported this year ;

(b) whether tractors allotted to a State
are purchased by persons of other States in
collusion with the distributors ; and

(c) if so, the steps taken or proposed to
be taken to check this malpractice ?

THE MINISTER OF STAEE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) It had been decided to im-
port 15,000 numbers of tractors against the
requirement for the financial year 1968-69.
Of them 3,487 tractors have already arrived
in the country and the balance are likely
to be received during 1969-70. A statement
showing the tractors allotted to the various
States is laid oo the Table of the House.
[Placed in Library. See No. LT-1047/69.]

(b) No, Sir.

(c) Does not arise.

Disparity in Wages of Bidi-Werkers
in Various States

8914, SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI DEQRAO PATIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply to given to Starred Question
No. 1165 on the 17th April, 1969 and
state :

(a) the reasons for disparity in rates

-
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of wages of Bidi workers im various States ;
and

(b) whether Government propose to
bring them par with the rates in Gujarat ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT,
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) The fixation and
revision of minimum wages for eémployment
in the Bidi industry, under the Minimum
‘Wages Act, 1948, falls solely in the State
Sphere. Some of the factors which result
in the disparity in wages in the various
States are :—

(i) Prevailing rates of wages in other

cemparable employments,
(ii) Demand and supply of labour,

(iii) Revision of rates of minimum wages
by the State Governments at different
times.

(b) The question of. disparities of mini-
mum rates of wages fixed in the Bidi Indus-
try was considered by the Government at a
meeting with the State Labour Ministers
beld in December, 1967. The mecling took
the view that it may not be possible to have
one uniform minimum wage in all the States
concerned but that an attempt should, how-
ever, be made to reduce the existing dis-
parities, gradually, special attention beiog
paid to border areas in the States con-
cerned.

{c) Does not arise.

Means of Communication in Backward
Areas of Madhya Pradesh

8915. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to refer
to the reply given to Starred Question
MNo. 1145 on the 17Tth April, 1969 and
state :

(a) the reasons why Madhya Pradesh
Circle has fixed permissible limits of losses
at Rs. 360/- as against Rs. 500/~ for Post
Offices ; and

(b) the reasons, as to why villages hav-
ing Police Stations under the charge of
Sub-laspectors of Police in the Narsioghpur
and Hoshangabad Districts of Madhya
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Pradesh have not so far been provided with
Telegraph Offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNIGATIONS
(SHRI SHER SINGH) : (a) The permissi-
ble limits of loss for the opening of post
offices and their permanancy have been fixed
by the Government of India and not by the
Postmaster General, Bhopal. Under the
existing orders various permissible limits of
loss yiz,, Rs. 500, Rs. 750 in normal areas
and Rs. 1,000 and Rs. 2,500 in very back-
ward areas for the purpose of opening of
post offices in rural areas have been pres-
cribed. But ordinarily an office is confirmed
only when it works within an annual per-
missible limit of loss of Rs. 240,

Experimental post offices which have
completed ten years from the date of open-
ing and which are situated at a distance of not
less than three miles from the nearest post
offices may be made permanent provided the
loss on their working does not exceed
Rs. 360/- per annum per office.  Similarly
such experimental post office may be made
permanent if the annual loss does not exceed
Rs. 500/- per annum per office provided the
nearest post office is situated at a distance
of not less than five miles,

(b) Headquarters of 13 police stations
in Hoshangabad District and 6 police stations

. in Narsinghpur District have been provided

with Telegraph facilities. The remaining
proposals are under examination by the
Postmaster General, Bhopal,

Reinstatement of Workers in Ratibati
Colliery

8916, SHRI MOHAMMAD ISMAIL :
SHRI K. RAMANI ;
SHRI UMANATH :
SHRI BHAGABAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of workers who
were on muster roll on the eve of the lock-
out in 1967 in Ratibati Colliery in Raniganj;

(b) the total number of workers who
were previously on muster roll and were
taken back on work according to the
agreemcnt of the 13th November, 1967 ;
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(c) the reasoms for not taking all the
workers back on work who were on muster
roll ;

(d) whether Government have taken any
action against the management for not taking
all the workers back on work ;

(e) if so, the nature of the action taken
in the matter ; and .

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) 1378.

(b) B82.

(c) § workmen died ; 57 resigned before
and 35 after issue of the recall letters by the
Management, 399 workmen failed to report
for duty.

(d) to (f). As no breach of the relevant
provisions of the Industrial Disputes Act,
1947 was detected, the question of taking
action against the management did not
arise.

Accident in Ratibati Colliery, Ranigan)

SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :
SHRI K. RAMANI :

SHRI UMANATH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

() the names of the workers entrapped
inside the Ratibati Colliery in the accident in
March, 1969 ;

(b) the names of workers who died or
were injured in the accident ;

(c) whether Government have seized the
attendance register for that shift and the
previous shift ; and

(d) if so, whether any irregularities have
been found in the register ?

8917.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a)

(1) Shri Rashu Ray

(2) Shri Laddu Jadav

(3) Shri Ram Bilash Mahato
(4) Shri Ramashish Shaw

(b) NiI,
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(¢) No.
(d) Does not arise.

Accident in Ratibati Colliery (Ranigan})

SHRI BHAGABAN DAS :
SHRI K. RAMANI :

SHRI UMANATH :

SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that some part
of the Ratibati Colliery in Raniganj is under
the river Numia ;

(b) if so, whether itis alsoa fact ‘that
there was an accident in Ratibati colliery in
March, 1969 in that part which is under the
rivir Numia ;

(c) whether there are some regulations
or special instructions of the Mines Safety.
Department for working under the river ;

(d) if so, whether the management of
Ratibati colliery followed those instructions
and regulations ; and

(e) if not, whether Government have
taken any action for the violation of the
regulations or instructions and if so, the
nature of the action taken ?

8918.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT

AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes.

(b) No.

(c) Yes.

(d) Yes.

{¢) Does not arise.

Accident in Ratibati Colliery

SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
_ Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) whether there was any under-ground
accident in Ratibati colliery in March, 1969 ;

(b) if so, the reasons therefor ;

(c) the time and date of the accident :

(d) the time when the managemcnt of
the colliery informed the Mines Safety
Department about the accident ; )

8919.
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(e¢) the reasons for not informing the
Mines Safety Department immediatety ;

(F) whether Government have taken
action for this lapse against the Management ;
and

(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1
BHAGWAT JHA AZAD) : (a) Yes.

(b) While 4 loaders were loading blasted -

down coal in No. 2 west rise face off No. 6
west level of Ghusick ‘A’ seam, a fall of roof
occurred at the junction of No. 6 west level
and No. 2 rise and running sand flowed in,
completely choking the junction and entom-
bing the loaders,

(c) On 15.3.1969 at about 01.00 a.m.
(d) At 02.30 a.m. on 15.3.1969.
(e) to (g). Do not arise.

Kanardin Colliery, Raniganj

8920. SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of workers who
were working in Kanardin Colliery, Raniganj
in November, 1967 ;

(b) the total number of workers who
were working in the Kanardin Colliery in
January, 1968 ;

(c) the reasons for reduction in the number
of old workers ;

(d) whether it is a fact that the manage-
ment arbitrarily retrenched the old workers
from _work ;

(e) if so, whether Government have
received any representation from colliery
Mazdoor Sabha in this regard ;

(f) if so, the action taken thereon ; and

(g) if no action has been taken so far,
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) 775,

(b) 601,
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(c) Resignation by 107 workmen and
absence without permission including overstay
of leave by 67 workmen.
(d) Mo, Sir.
(e) No such
received.
(f) and (g). Do not arise.

representation has been

Lift Trrigation Schemes for
* Madhya Pradesh

8921. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be pleased to
state :

(a) the particulars of the Lift Irrigation
Schemes received from Madhya Pradesh since
1st April, 1966 ; '

(b) the dates of receipt of the Schemes
and the dates of their sanction ; and

(c) if sanction has not been accorded to
any scheme the reasons therefor 7

THE MINISTER OF [STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). No separate schemes
for Lift Irrigation have been received from
the Government of Madhya Pradesh since
1.4.1966.

According to the procedure of Central
assistance in vogue upto 1968-69, Central
assistance was given to State Governments
for their Minor Irrigation Programme as a
whole and not schemewise. Sanction of the
Government of India to the individual minor
irrigation schemes like tubewells, filter points,
dug wells, open wells, tanks, ahars, bandhies,
lift irrigation schemes étc. comprising ‘Minor
Irrigation® Programme is not required under
the existing procedure.

Resettlement of Repatriates from Ceylom

8922, SHRI D.N. PATODIA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Board of Rehabilitation
which has been constituted to look after
the problems of rehabilitation of the
repatriates from Ceylon have drawn up
schemes for transit camps for the initial
stay of the repatriates from Ceylon who are
expected to arrive in India in large numbers
from July, 1969 ; and
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(b) if so, the number of such camps that
- are proposed to be set up and their location ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The Board of Rehabilitation, which has been
constituted to advise Government inser alia
on policies and measures concerning the
resettlement of repatriates from Ceylon in
industry and other non-agricultural pro-
grammes, has not drawn up any scheme for
the setting up of the transit camp facilities
for the repatriates from Ceylon. Government
bowever, have approved a scheme for the
setting up of a transit camp for the .repa-
trigtes from Ceylon at Mandapam in Tamil
Nadu State for which an expenditure of
Rs. 12.23 lakhs has been sanctioned. This
camp will provide accommodation facilities
for about 700 repatriate families. The State
Government have reported that a major
portion of the gamp accommodation has
already been completed.

If and when it is found necessary to set
up more transit camps, necessary action will
be taken to meet the requirements.
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Research in Seed Techoology

8925. SHRI D. C. SHARMA : Wwill
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether a four-day seed specialists’
seminar, which was held in New Delhi
during the second week of April, 1969 has

ded that h in seed techono-
logy should be strengthened and there should
be ‘more intensified training of seed person-
pel’ in both Government and non-Govern-
ment sedtors ;

{b) if so, the reaction of the Governmeat

thereto ; and
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(c) the steps proposed to be taken in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : {a) Yes; a seed Specialists’
Seminar held in New Delhi in April 1969
has made a number of recommendations
regarding research and development of seed
technology including training of seed
personnel. The formal proceedings of the
Semipar are awaited.

(b) The Government appreciates the needs
of research and development in seeds techno-
logy in India.

(c¢) A number of steps have already been
taken in the matter. These include (a) the
enactment of the Seed Act for encouraging
the production of pure certified seed of
improved varieties of crop plants in the
country and for making them available to
farmers in adequate quantities with the
cooperation of the State Governments; (b)
the establishment of a Division of Seed
Technology at the Indian  Agricultural
Research Institute, New Delhi for research
and post-graduate training in seed technology;
(c) the setting up of the National Seeds
Corporation for the production of foundation
seed of improved varieties and for organising
training programmes for seed personnel with
the cooperation of the Indian Agricultural
Research Institute and other agencies in the
country concerned with research and training
in seed technology.

Rehabilitation of Persons migrating to
India

8926. SHRI R. K. SINHA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{a) the number of persons who have
migrated to India from the neighbouring
countries during the last five years since
1964 ; and

(b) the steps taken
them ?

to rehabilitate

THE MINISTER OF STATE IN THE
MIMISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) The number
of mew migrants from East Pakistan and
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repatriates for Burma and Ceylon, as reported
by State Governments and other authorities
concerned upto 26.4.1969, is as follows :—

New migrants from East Pakistan
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(from 1.1.64) 8,46,310
Repatriates from Burma

(from 1.6.63) 1,68,483
Repatriates from Ceylon

(from 30.10.64) 8,275

(b) Rehabilitation sites have been set up
ina number of States for resettlement of
displaced persons in agriculture. A large
number of migrants from East Pakistan are
also being resettled in Dandakaranya Project.
Besides, special areas are being developed in the
Andaman and Nicobar Islands and in Chanda
District in Maharashtra. For nos-agri-
culturists, loans are advanced for starting
business and for construction of houses/
shops. Efforts are also made to secure them
employment in industry and in other suitable
undertakings.

Similar rehabilitation measures have been
taken for the resettlement of repatriates from
Burma. They are also given business and
housing loans. Some agricultorist families
are also settled under Land Colonisation
Scheme as well as other schemes sanctioned
by this Department.

Pattern schemes for granting business
loans and housing loans to Ceylon repatriates
have been sanctioned and these are imple-
mented by the State Governments concerned.
Some specific schemes for their resettlement
in plantations and agriculture have also been
sanctioned.

Damage of Sugarcane Crop

8927. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that a large part
of the sugarcane crop in districts of Eastern
U. P. has been damage due to excess of
heat ;

(b) whether it is also a fact that due to
the damage to sugarcane crop supplies to
factories for crushing have been affected ; and

(c) if so, the relief measures undertaken
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND



i Prisen Anewers

COOPERATION (SHRI ANNASAHIB

SHINDE) : (a) No, Sir.
(b) and (c). Does not arise.
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Reduction of Pm on Small News
Papers

$929. SHRI E. K. NAYANAR : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to take
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steps to reduce postage on small papers
weighing upto 60 gramms/priced upto 15
paise to the previous level of 2 paise ;

(b) whether it is a fact that this demand
was made by the All India News Paper
Editors Conference held at Bangalore in 1968;
and

(c) if so, Government reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): -a) Yes, the
Government deeision to reduce the postage
on single copies of regisiered pewspapers
weighing upto 60 grams to the previous level
of 2 paise has already been announced in
the Lok Sabha on 29th April, 1769.

(b) The All India Mewspapers Editors
Conference held at Bangalore in December,
1968 had also demanded a reduction in the
postal rates for small newspapers and perio-
dicals.

(c) Does not arise in view of reply to
(a) above.

Agricultural University in Kerala

8930. SHRIE. K. NAYANAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the time likely to be taken to esta-
blish an Agricultural University in Kerala ;
and

(b) the steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) In the course of discussions
of the Annual Plan of Kerala State for 1969-
1970, the State representatives clarified that
a decision regarding establishment of Agricul-
tural University has not yet been taken. A
provision of Rs. 8.25 lakhs has been recom-
mended by the Working Group for Agricul-
tural Education in Kerala including Agricul-
tural University.

(b) A project report for the establish-
ment of an Agricultural University has been
developed by the Government of Kerala. It
is under consideration by the Indian Council
of Agricultural Research.
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Post Offices in J. J. Colony at Naraina on
Najafgarh Road, Delhi

8931. SHRI BAL RAJ MADHOK : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that J. J. Colony
at Naraina or Najafgarh Road have no post
offices so far ;

(b) whether itis also a fact that J. J.
Colony at Najafgarh road has a population
of about 20,000 ; and

{c) if so, why no post office has been
provided there so far and when it is likely to
be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) A post office
is functioning at J. J. Colony Naraina. I.J.
Colony Majafgarh Road is being served by
Rajauri Garden post office which is at a
distance of about 5 furlongs from Najafgarh
Road J. J. Colony.

(b) The exact population is not known.

(c) A proposal for opening a post office
at J. J. Colony Majafgarh Road is under
examination.

Research Assistanis in Indian Veterinary
Research Institate

8932. SHRI S. M. BANERJEE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there is a proposal for the
regularisation of the appointment of the
Research Assistants of the Indian Veterinary
Research Institute promoted to the post of
Senior Grade Research Assistants in accor-
dance with the approved recruitment rules,
was received in the Department of Agricul-
ture in 1960 ;

(b) if so, whether the proposal has been
finalised ; and -

(c) if not, the reasons for delay and time
by which it is likely to be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) Yes.
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(b) No.

(c) The matter is under copsideration.
The delay in finalising it has been due to the
D. P. C. wanting some more additional
information, which is being collected by the
Institute. The time, that will be taken for
finalisation cannot be anticipated at present.
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House Building Advances for Construc-
tion of Homes in Colony near Kalkaji,
New Delhi

8934, SHRI P. R. THAKUR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether under the existing Rules,
the allottees of housing plots in the East
Pakistan Displaced Persons’ Colony near
Kz?lkaji. New Delhi, who have been or are
being given possession of their plots by the
Department of Rehabilitation on instalment
basis for payment towards the cost of land,
are entitled to have house-building advances
from Government for immediate constructian
of their-houses ;

(b) if not, the reasons therefor ;

(c) whether the Rehabilitation Depart-
ment or any; other concerned organization
has made any proposals or representations
i?:i! making special provisions in this regard;

(d) if so, when the case was taken up
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and the action so far taken in arriving at a

fina | decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b\.
House Building advances can be obtained by
persons under Low Income Group and
Middle Income Group Schemes of the Delhi
Administration and in the case of Govern-

ment servants facilities for such loans are -

also available under the House Building
Advances Rules to Central Government
Servants administered by the Department of
Works, Housing and Urban Development,
Ministry of Health, Family Planning, Works
and Housing and Urban Development. A
person having a plot does not automatically
become entitled to a loan under any of these
rules ; it would depend on the circumstances
of s individual case.

(c) and (d). No proposal for making
special provision for advancing house build-
ing loans to the allottees in the East Pakistan
Displaced Persons’ Colony has been made.
The Department of Rehabilitation has written
to the Delhi Administration and ta the
Department of Works, Housing and Urban
Development in February, 1969, requesting
that the latter may have the matter examined
with refereoce to the rules relating to house
building loans which are granted under their
schemes. The individual allottees will be
well-advised to take up their cases with the

authyn'es concerned.
Increase in Issue Price of Wheat

8935.% SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it isa fact that there is
likely to be an increase of 12 per cent in the
issue price of wheat ; and

|b) if 80, its impact on the common
man's cost of living ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The issue prices of wheat
supplied from the Central stocks have been
revised from the issue prices prevailing
hitherto of Rs. 70/- for red wheat, Rs. 85/-
for white wheat and Rs. 95/- for superior
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wheat to one single issue price of Rs. 78/.
per quintal for all varieties of wheat with
effect from 4th May, 1969.

(b} It is difficult to indicate precisely the
impact on the common man's _cost of living
as this depends ."'not only on the price at
which wheat is issued by the Government
but also on the behaviour of open market
prices of wheat which have shown some fall
with the arrival of the new crop.

Foreign Exchange for Films Shooting

Abroad
8936. SHRI K. N. PANDEY : Wil
the Minister of INFORMATION AND

BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total amount of foreign exchange
released for location shooting of Indian films
abroad and the total amount of foreign ex-
chage carned by these films during the last
three years till April, 1969 ; and

(b) the names of the film personalities
who made tours to foreign countries during
the above period in connection with the
shooting of these films ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION “ AND
BROADCASTING AND IN THE DEPART-
MENT OF: COMMUNICATIONS (SHRI
I. K. GUJRAL) : {a) and (b). A statement
containing the information is placed on the
Table of the House. [Placed in Library, See
No. LT — 1048, 69].

Procurement of Wheat by Food Corporation

\/ of India
8937,

SHRI R. BARUA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Food
Corporation of India have started to procure
wheat at the prices fixed by the Central
Government for 1969-70 marketing season ;
and

(b) if so, the total quantity of wheat

procured by the Corporation in Punjab and
other States so far, State-wise 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The quantity of wheat procured by
the Food Corporation of India in Punjab
and other States so far is as under :

Mame of the State

Quantity purchased
(in tonnes)

Punjab including

Chandigath *7194 (upto 28.4. 1969)
Uttar Pradesh 1120 (upto 25.4. 1969)
Bihar 1000 (upto 30.4. 1969)
Rajasthan 388 (upto 30.4. 1969)
Delhi 722 (upto 28.4. 1969)

Total 10424 M.T.

*Does not include quantity procured by
Markfed Punjab and transferred to F.C.I.

Prohibition of Indiao Films in
Saudi Arabia

8938. SHRI K. P. SINGH DEO : will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that public
exhibition of Indian films is prohibited in
Saudi Arabia and Muscat ;

(b) if so, whether exhibition of Indian
films is also prohibited in any other
country ;

(c) if so, the names of those countries
and the reasons therefor ; and

(d) the steps proposed to be taken by
Government for the exhibition of Indian films
in these countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
.BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir. No
films, Indian or of other origin, are allowed

to be screened publicly in Saudi Arabia and
Muscat,
() and (c). Yes, Sir. Exhibition of

Indian films is also prohibited in Pakistan,
This ban was imposed after the Indo-Pakistan
conflict of 1965.
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(d) The question of taking any steps for
exhibition of Indian films in Saudi Arabia
and Muscat does not arise. As regards
Pakistan, exhibition of films cannot be
separated from other matters between the two
countries.

Indian Films Exemptod from Entertain-
ment Tax in Forelgn Countries

8939, SHRI K. P. SINGH DEO : Wwill
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{a) whether it isa fact that Indian films
are exempted from entertainment tax in seve-
ral foreign countries ;

(b) if so, the names of countries where
Indian films are exempted from entertainment
tax ; and '

(c) whether Government propose to
exempt films produced by these countries
from entertainment-tax in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJIRAL) : (a) and (b). A statement
containing the information is laid on the
Table of the House.

(c) Exemption of films from entertain-
ment tax is a State Subject. Such cases

are decided by the State Governments ad hoc
on merits.

Statemeny

Countries where Indian films have been
exempted from Entertainment Tax :
U. K.

(a) All Indian films (feature) exhibited
by bona-fide film societies are exempted from
Entertainment Tax. This covers about 09,
of the Indian films imported into the Unated
Kigdom:

(b) The titles of these films are not avai-
lable with the Indian ‘- High Commission,
London as such films are brought into the
U. K. by the Indian film societies (importers)
and customs and Entertainment Tax exemp-
tion are negotiated directly by the importers
and the U.K. Government departments
concerned.

MALAWT
No cntertainment tax is levied on Indiag
films shown in Malgwi.
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Rules for Inviting Public Men for Talks
on A.LR.

8940. SHRI BAL RAJ MADHOK :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether any criteria have been laid
down for inviting public men to take part in
the radio discussions ;

(b) whether it is also a fact that in most
radio discussions only the people of a
particular view point are invited to partici-
pate ; and

(c) if so, the steps being taken to see
that the people representing distinct and
different wview points of various national
parties are given adequate share in such radio
discussions so that they may became effective
media of public education ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Participants for
programmes of discussion over AIR are
selected on the following considerations :

(1) nature of the subject to be dealt
with ;

(2) standing of the particular individual
in his/her respective field of activi-
ties ; and

(3) suitability of the person from the
point of view of the special require-
ments of the broadcasting medium.

(b) No, Sir. Persons with various shades

of opinion have been invited to participate
in discussions over AIR.

() Does not arise.

Lease terms of Land allotted to Displaced
Persons

8941. SHRI BAL RAJ MADHOK :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that the terms of
Jease on which Houses and plots have been
given to the displaced wpefsons from West
Pakistan in different colonies of Delhi are
harder than those given by Delhi Develop-
ment Authority to its lessees :

(b) whether it is also a fact that Govern-
ment are committed to give plots and houses
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to the displaced persons on no profit no loss
basis ; and

(c) if so, whether Government propose
to revise the lease terms so as to make them
uniform or bring them at par with the lease
terms of the Delhi Development Autority ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR. EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (c).
The terms of lease on which the plots have
been given to the displaced personsfrom
West Pakistan in different colonies in Delhi
were finalised in the year 1949 and subse-
quently revised in the year 1955 when an
option was given to the carlier allotees either
to retain the old terms or to come over to
the revised terms. Under the original terms,
the small plots of about 200 sq. yds. area
were given on concessional terms which
included inter alia recovery of only 509, of
the actual cost of acquistion and development
over a period of 15 years. The small number
of large-sized plots in these colonies,
however, was sold on the basis of tenders/
auctions. The Delhi Development Authority
was constituted much later in the year 1958.
The terms of lease prescribed by the Delhi
Development Authority are in some parts
different. It is felt that the terms of lease
applicable in the case of displaced persons,
by and large, are concessional and favourable
and not harder than those prescribed by the
Delhi Development Authority.

(b) In the case of small plots, as men-
tioned above, concession was allowed in the
matter of recovery of the cost of acquisition
and development. In respect of the houses,
wherever constructed on such plots, only cost
of superstructure has been charged. In the
case of large-sized plots, the allotment was
made on the basis of tenders/auctions.
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Ban on Eatables prepared form Milk
in Delhi

8943. SHRI HARDAYAL DEYGUN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it i§ a fact that a delegation
of the Delhi Metropolitan  Council met' him
on the 16th April, 1969 in connoection with
the ban imposed on the preparation of
catables prepared from milk in Delhi and
adjacent areas and raised objections in regard
to several aspects of the said ban ;

(b) if so, the details of the said objec-
tions ; and

-(¢) the reaction of Government thereto 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir, A delegation of
the Delhi Metropolitan Council represented
the difficulties likely to be expesienced on
account of the ban imposed on the manufac-
ture of cream asa result of the promul-
gation of Defhi, Meerut and Bulandshahr
Milk and Milk Products Control Order, 1969.

(b) Briefly, the following o¥ctions were
raised :

(i) hardship to the creamary workers
because of their forced unemploy-
roent on account of the ban on the
manufacture of cream ;

(i) bardship to the Delhi citizens
because of non-availability of even
skimmed milk during the operation
of the Control Order ; and

(iii) hardships to the milk producers due
to curdling of milk during summer
months.

1c) Restriction on manofacture of milk

prodbcts, including cream has been fousd
necessary during the sommer monmths for
maintaining supply of milk to D.M.S. in the
areas covered by the Milk Control Order.
Government have, accordingly, decided in
consultation with the State and Union Terri-
KJI")" Gover it ned that in the
larger public interest the prohibition on the
manufacture of cream etc. will contioue to
operate durfng the period 15th of April, 1969
to 14th of Yuly, 1969.

Dispate between P. W. D. Manipar and
its 'Workmen

8944, SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND
REHABILTTATION be& plensed to state :

(a) whether it is a fact that Government
have referred the dispute between the Public
Works Department, Manipur and its Work-
men to the Administrator, Mapipur in
accordance with the provision of Secfion

' 2({a) 'of the Industrial Disputes Act ;

.. (b) whether Manipur ~ Admidisifathon
‘have also been advised for taking appropriate
action for " the setting up of a Tribunal for

* adjudication ; and

(c) if so, the ‘action taken, so far by the
Government of  Manipur in ~ the aforesaid
dispyte ?
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THE MINISTER OF STATE IN THE

MINISTRY OF LABOUR, EMPLOYMENT -

AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD.: (a) to (c). A representa-
tion from the Secretary, Manipur P. W. D.
Employees Association and an application
for reference of a dispute between the
Administration of Manipur and the Associa-
tion for adjudication were received by
Government. These were forwarded to the
Manipur Administration for necessary action
as they are the appropriate Government
under Section 2(a) of the Indastrial Disputes
Act, 1947. The Manipur Administration has
stated that the matter is under their examina-
tion.

Kiebul Games Sanetuary, Manipur

#945. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government are considering
the matter of reducing the size of Kiebul
Games Sangauary in Manipur ;

(b} if so, the reasons therefor and how
many visitors from outside Manipur came to
see the sanctuary during 1967-68 and 1968-
69 ; and

(c) whether any
from the sanctuary,
thereofl year-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AMD
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a} to lc). The required infor-
mation is being collected from the Union
Territories of Manipur and will be placed on
the Table of the Sabha.

income was derived
and if so, the amount

Use of Diamond Harbour for fishing
purposes

8946. SHRI JYOTIRMOY BASU
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state whether
Diamond Harbour Kakdwip Namkhana,
Frasergunj will be used as fishing harbours ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) The construction of a
floating jetty at Namkhana for the use of
fishing vessels has been approved under a

VAISAKHA 18 1891 (SAKA)
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Centrally Sponsored scheme and an amount
of Rs. 548 lakhs has been placed at the
disposal of the Government of West Bengal
for this purpose. There is already a fish
landing centre at Frasergunj. There is no
programme at present for the provision of
landing and berthing facilities for fishing
vessels at Diamond Harbour or Kakdwip.
In consultation with the West Bengal Govern-
ment survey of fishing harbour sites is pro-
posed to be undertaken at Rosulpur and
Soula.

Import of Fish from other States in West
Bengal

8947. SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Central Fisheries
Corporation has immediate plans to import
fishto West Bengal from Kerala and some
other States in refrigerated Railway vans and
steamers ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). From the commence-
ment of its trading activities, the Central;
Fisheries Corporation has been purchasing’
fish for sale in Calcutta from other States,’
viz. Orissa, Uttar Pradesh, Madhy Pradesh,;
Rajasthan, Tamil Nadu, Andhra Pradesh’
and Gujarat. Small quantities of frozen;
fish were also procured on a few occasions;
from Kerala for sale in Calcutta. Fish pur-
chased from the various States is brought tc
Calcutta either by refrigerated Railway van:
or in iced parcels by ordinary vans. The bulk:
of the fish is fresh water fish from inlanc
waters, and the question of using steamer’
for transport has not arisen. The Corpora;
tion has procurement arrangements in seves:
States and fish will continue to be obtaine:
from these States. The Corporation do¢
not at present have a programme for purchas
of fish from Kerala. There are spec
problems connected with the marketing {.
marine fish from the West coast in Calcutt:
The matter is however being studied. i
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Central Fisheries Corporation®

8048. SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the capital outlay of the Central
Fisheries Corporation ;

(b) the year-wise cost of establishment
since its inception ;

(c) its targets and fulfilments ;

(d) the number of procurement and
selling depots ;

(e) the total quantity, year-wise of fish
sold, indicating each variety ; and

(f) the average selling price of Rahu (big)
and prawns in West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The present capital outlay
of the Central Fisheries Corporation is
Rs. 55 lakhs.

(b) The year-wise cost of establishment
of the Corporation is indicated below :

1965-66 Rs. 1.15 lakhs (The Corporation
was established on
29th  September,
1965 with a nucleus
organisation).

1966-67 Rs. 6.56 lakhs

1967-68 Rs. 9.63 lakhs

1968-69 Rs. 9.20 lakhs (subject to audit

and adjustment).

(upto February 1969)

(¢) The Central Fisheries Corporation is
primarily engaged in procurement and sale
of fish and development of water arcas. Its
annual procurement targets and the quantity
of fish actually procured are indicated below
year-wise :—

Year Procurement  Quantity

targets actually

(Tonnes) procured

(Tonnes)
1965-66 (4 months) —_ 431
1966-67 1800 1441
1967-68 2200 1108
1968-69 1800 1179

(upto February'69)
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No targets have been fixed for develop-
ment of water areas. These are taken over
on lease wherever practicable. Water arcas
in West Bengal, Orissa, Bihar and Gujarat
have already been taken over and are being
developed.

(d) The number of procurement units
and selling depots is as follows :

(i) Number of Procurement units : 13

(ii) Number of procurement sub-

units :
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Total : 20

(iii) Number of selling depots :
Calcutta and Howrah : 24
Madras : 5
D.V.C. area 4
Delhi : 1
Total : k)

(e) and (f). A statement is laid on the
Table of the House. [Placed in Library, See
No. LT-1049/69).

Telephone Advisory Committee in Goa,
Daman and Diu

8949, SHRI SHINKRE : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether Government have constituted
any Telephone Advisory Committee in the
Union Territory of Goa, Daman and Diu ;

(b) if so, the members of that Committee;

(c) whether this Advisory Committee
has started functioning there and how many
meetings have taken place from the 1st April,
1967 ;

(d) the functions of the Advisory Com-
mittee and whether there is some time-
schedule for the meetings ; and

(e) if not, whether Government propose
to fix up some time-schedule for the regular
meetings of the said Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) A list of members of the Committee
is placed at Annexure I. Which is laid on
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the Table of the House.
See No. LT-1050/69]

(c) Yes. Two meetings have taken
place since April, 1967.

(d) A copy of the functions of the
Committee is placed at Annexture II. Which
is laid on the Table of the House. [Flaced
in Library See WNo. LT-1050/69). The
meetings of the Committee are to be held
once in a quarter.

(¢) The Postmaster General Maharashtra
has been told to hold these meetings once in
a quarter as pér existing orders,

Written Answers
[Placed in c'.ibmry.

Breeding of Prowns in Goa

8950. SHRI SHINKRE Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

‘(a) whether it is a fact that the Govern-
ment of the Union Territory of Goa have
worked out a scheme by which some fields at
the river sides will be used for breeding
prowns, after breaking the riverside-bunds
and flooding the fields with sea-water ;

(b) if so, whether this scheme will end-
anger the crops in the adjoining large tracts
of very fertile land at the river-side which
may be submerged into tide-waters after
ruptures in the side-bunds ;

(c) whether it is advisable that in the
present food situation fertile lands under
cultivation of foodgrains should be brought
under breeding work of prowns with the aim
of getting some foreign exchange by the
export of prowns ; and

(d) whether Government propose to
advise the Goa Administration to set aside
this adventurous scheme at this juncture ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The only scheme for
fish culture drawn up by the Government of
Goa for implementation during the IV Plan
relates to establishment of a brackish water
fish farm for purpose of demonstration. The
Scheme, as formulated, provides for the
utilisation of land, innundated with brackish
water and lying fallow, by construction of
bunds. Details of the scheme are being
called for from the Government of Goa and
a statement expplaining the position with
specific reference to the likely effect of the
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scheme on agricultural land will be placed
on the Table of the Sabha.

Labour Unrcst in the Mines and Ports
of Goa

8951. SHRI SHINKRE ; Will the
Minister of LABOUR AND REHABILITA-
TION be pleased 1o state :

(a) whether Government are aware of
the labour unrest in the ore mines and ports
of Goa ;

(b} if so, the reasons therefor ;

(c) whether it is a fact that during the
Portuguese regime in Goa, there was not
even resemblance of the Trade Union Move-
ment in any field ;

(d) whether it is also a fact that the
workers are misguided by trade unionist
leaders for their personal ends ; and

(e) if so, whether Government propose to
work out some schemes to educate properly
the workers so that they can fight for their
rights keeping in view prosperity of the
nation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b,. Yes.
There has been labour unrest in the Iron
Ore Mines recently. The industrial disputes
related mostly to the question of implementa-
tion of Central Wage Board recommenda-
tions for Iron Ore Mining Industry. Such
disputes have since been referred for adjudi-
cation.

As regards port in Goa, there isa
partial strike of Bargemen. This matter
falls in the State sphere.

(c) and (d). The Central Government
has no information.

(e) A Scheme known as Workers’ Educa-
tion Scheme is already in operation. The
object of the Scheme is to create a well-
informed, responsible and constructive labour
force conscious of its rights as well as its
responsibilities.
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Delegations to be sent abroad to participate
in Labour Conference

8953, SHRI ONKAR LAL BOHRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state the
number of Delegations proposed to be sent
abroad to participate in the various Labour
Conferences next year and the time by when
they would be sent 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD):
the Conferences/Committees on  Labour
matters to be held during 1970 is mot yet
available. The gquestion of participation by
the Government in the Conferences/Com-
mittees will be decided on receipt of formal
invitations from the I.L.O. or other Organisa-
tion in respect of each Conference{Committee.

Commemorative Stamp on Maniram Dewan

8954, SHRI HEM BARUA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATION be
pleased to state ;

(a) whether it is a fact that Govern-
ment propose to issue a postal stamp in the
memory of Maniram Dewan, the great
patriot of Assam who sacrificed his life for
the cause of Indian Independence ; and

(b) if so, the details thereof and the
stage at which the matter stands at
]:lrli!l!lt ? L

. THE MINISTER OF STATE IN THE
MINISTRY OF ' INFORMATION ANB''
BROADCASTING AND IN THE DE-

MAY §, 1960

The Programme of -

Wriiten Anawers

PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) A proposal for
issue of a special postage stamp in honour
of Late Shri Maniram Dewan was com-
sidered by the Philatelic Advisory Com-
mittee first in  July, 1968 and then again &8
a special case in October, 1968, but the
Committee on both the occasions did not
recommend the issue.

{(b) Does not arise.

156

#remg (wea sw) & W faw

8965. st mygrm  wigar : ¥
wm aw gy N gg A A FO
Taffﬁ:

(%) ®n ag av g fewsy REF
fgmg fox & frad & wma faw
wiftg @ & a ¥ ow gEE T
FTHTC T oW & o a7; W

(=) afz gt @ wwE o wgafa T
Wramarwd?

¥fe, amgufes faew aa
wgER wewea ¥ e ae (S e
afen o) (%) Y@ #ri showfs
STEIT ST TE GATE
(=) wea & 7 F=at

wrefty T fam gro W W el
\iﬁﬂﬁﬁ. ot Aigow wigeare s

‘wra war $fg W gg q@TA A FAT

w3 fw
(%) wrew & & o ¥ fe-fem
rraﬂi‘t?tgwﬂﬁmﬂﬁﬂa,
(w) fer-fer wedi ¥ A @@
faml & wlwT o W@ @ aw e e

| redt # ara saTfol ¥ AT A

(1) #= DA wE q wT g
mzmmﬁﬁﬁtz 154
w1, (%) T o @ A e aar g
W w7



15%  Wristen_Answers

win, gy, agufas frery aar ag-
wI HaTea #§ aw W (thuﬁmﬁtl
W) : (%) gormw, O WA, qG N2,
s\x ¥z wifie w2w feeht, fagr, afe-
WAt dar WK SR edt a9t
wifga sRw 9vEng # fawt & @8 W=
T ey 93 Aifaw wfasifg geat
Thad &G F fag yaw a2 f7 i)

(&) ararega: oFel & mieaw ¥ A
M EATAF AT § ¥ T gEEQ
wfafaat, affme smer sard ar
sl st fgdldz & awdt &1 qarfy
@ T4 oux NRw, fagr wRk e
Tt § 7 gu awRY ox Afrgd ¥ A 9@
it e lerd g &W A gewa A
AT R

(m) foaml 71 37 & de gew @ &
m@ﬂiw’?uﬁw&amaﬁwn‘ﬁw

(=) wer € 7Y S5 |

U § mreia e frm g i W
gt

8957. st ArEm wfgeax : s
@I aqr §fw 7=51 g T@ @1 FT
4w :

(%) ¥ ag g9 8. % qoma wawi
7 Wy e frm A e & A9
agam%m&iz LIRS

(@) afq &, @ g F g gfa-
fEq g ? '

e, §fe, grgadas fasmw qar ag-
wIT e § Trew e (S weE TR
Jo@) : (%) &t

(@) .7 ATRAL GATK FIFLF A
IAT AT G |

Ppe_!_truc'ti‘wd?l’h_nt due to Fire

8958. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE b pleased to state :

(a) whother Government’s attention has
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been drawn to the destruction by fire o
over 1,000 maunds of wheat in a village nea
Okhla in Dehhi, recently ;

(b) whether any more reports of such
destruction of harvest have also been received
from other parts of the country and if so,
the total extent of harvest destroyed during
this harvest season ;

(c) the extent of destruction of harvest
in the country in the corresponding harvest-
season last year ; and

(d) the steps taken by Government to
prevent such destructions in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) to (d). Information is being col-

lected and will be placed on the Table of the
Sabha.

Drilling of Wells by Exploratory
Tubewells Organisation

8959. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND_ AGRIC'UL
TURE be pleased to state :

“(a) whether the Exploratory Tubewells
Organisation has drawn out a programme for
the drilling of tubewells during 1969-70 ;
and :

(b) if so, the number of tubewells to be
drilled in each State, region-wise under the
programme and other details of the pro-
gramme 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
OOMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Exploratory
Tubewdlls Organisation has drawn up a
tentative programme for drilling of about 400
bores in different States during 1969-70. The
targets proposed and the region(s) planned to
be ‘undertaken for operation in each State
are indicated in the statement laid on the
Table of the House. [Pluced in Library. See
No. LT-1051/69.] It may, however, be
mentioned that some of the areas proposed

‘to be taken up for exploration have yet to. be

cleared by the Geological Survey of India
from the point of view of groundwater-

‘worthingss. The programme for 1969-7Q
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indicated in the annexure is, therefore,
purely provisional and subject to revision.
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Commission Agents of Food Corporation
of India

8962. SHRI D. N. DEB: Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question Nos. 6739, 6740 and
6741 on the 17th April, 1969 and state :

(a) whether the Food Corporation of
India is empowered to appoint the Syndicates
as their Commission Agents for the procure-
ment of foodgrains, when the rates of
commission for loading of wagons, godown
charges etc., are much higher than those
applicable to individual Commission
Agents ;

(b) if so, how far this procedure cor-
responds with the need for maximum econo-
my in the interests of the country ; and
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(¢) the names of those parties who were
appointed Commission Agents by the Food
Corporation of India, in Punjab and
Haryana and the names of those Commis-
sion Agents who are still on the list of
Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information is
being collected from the Food Corporation
of India and will be laid on the Table of the
House,

Commission Agents of Food Corporation
of India

§963. SHRI D.N. DEB: Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 6741 on the 17th
April, 1969 and state :

(a) whether it is a fact that Sarvashri
Ratan Chand of M/s. Ratan Chand Kishan
Lall, Ludhiana and Charanjit Lal of M/s.
Roop Chand Ram Lall, Ludhiana are sup-
plying foodgrains to the Food Corporation
of India and receiving payment on the basis
of authorisation issued by the Syndicate
appointed by the Food Corporation of
India ;

(b) if so, how far the above position can
be reconciled with the statement that the
precise terms of the Sub-Agencies entered
into by the Syndicate with individual Sub-
Agents is not known to the Corporation ;

(c) whether it is further a fact that
individual Commission Agents are still
working in Moga, Talwandi and Ferozepur
Districts etc. ; and

(d) if so, the reasons therefor and the
names of the Commission Agents ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The Information is
being collected from the Food Corporation
of fndia and will be laid on the Table of the

Hotse,
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Exemption of Telagu Films froms
Entertainment Tax

8964. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) the names of Telugu films which
have been exempted from entertainment-tax
or banned during the last three years till
date ; and

(b) the names and addresses of the pro-
ducers who produced the above films and
reasons for their exemption or banning 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) and (b). Infor-
mation is being collected and will be laid on
the Table of the House.

Bengali Films passed by Board of
Film Censors

8965. SHRI JUGAL MONDAL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the names of Bengali Films passed
by the Central Board of Film Censors
during the period from 1967 to April,
1969 ;

(b) the names and addresses of the pro-
ducers of those films ;

(c) whether it is a fact that West Bengal
Government held cases in courts against
some of the films passed by the said Board ;
and

(d) if so, the names of those films along-
with the names of producers of those films
and the decision given by the Courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). A list
of names of Bengali films certified by the
Central Board of Film Censors during the
period from 1-1-1967 to 30-4-1969 together
with the names and addresses of producers
thereof is laid on the Table of the House,
[Placed in Library. See No. LT-1052/69.]

(c) No, Sir.

(d) Does not arisc.
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“Grow More Food” Campaign in Potato Revolution
West Bengal

8966. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the amount of grants sanctioned for
“Grow More Food" campaign to West
Bengal by the Central Government during
1968 ;

(b) the amount actually utilised and re-
mained unutilised ; and

(c) the effects of this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Central assistance given to
the States for the Grow More Food Scheme
is covered under the Heads of Development
(i) Agricultural production (including land
development) and (ii) Minor Irrigation.
Total amounts of Rs. 46549 lakhs as loan
and Rs. 274.87 lakhs as grant were released
to the Government of West Bengal for State
Plan and Centrally Sponsored Schemes under
the above mentioned two Development
Heads during 1968-69.

(b) The actual utilisation of assistance
by the State for the year 1968-69 will become
known after the submission of the audited
figures of expenditure by the State Govern-
ment for that vear.

{c) The anticipated achievements for
different programmes under the above two
Development Heads are as under :—

1. High Yielding Varieties

Programme, Over 10 lakh
acres
2. Gross additional area
under Minor Irrigation. 1.88 lakh
acres
3. Consumption of fertili-
SErs. 50,000 tonnes
of Nitrogen.
15,000 tonnes
of P2 05‘
15,000 tonnes
of l(2 -
4. Plant Protection measures. Over 40 lakh
acres.
$. Multiple cropping. Over 2.4 lakh
acres,

8967, SHRI SHIVA CHANDR JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there has
been a potato revolution in the agricultural
sector ; and

(b) if so, the details thereof, specially
the achievements of the potato revolution in
Bihar 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATIHN (SHRI ANNASAHIB
SHINDE) : (a) Yes. Considerable advances
have been made in the field of potato re-
search and development in the agricultural
sector of the country.

(b) The Central Potato Research Insti.
tute established in 1949 has achieved valu-
able results which are serving as a basis
of development in the potato growing areas
of the country, including Bihar. High-
vielding and disease resistant wvarieties have
been evolved. In trials, Kufri Sindhuri,
Kufri Chandramukhi and Kufri Chamatkar
outyielded the local by 56.2, 23.2 and 12.29,
respectively. Early maturing varieties which
can fit into the multiple cropping system
have also been bred. The technique of the
production of disease-free seed potato in the
plains has been developed. Useful results
bave been obtained on the agrenomic as-
pects of the potato. In 1968, 404 quintals
of breeders’ seeds of hybrids were supplied
to the State Department of Agriculture,
Bibar for multiplication under the Seed
Programme and subsequent multiplication.
During 1969, the State has been allotted
500 quintals of breeders’ seed from the
C. P. R, I. and 1,300 guintals of seed multi-
plied by the National Seeds Corporation.
Itis expected that before long the entire
potato growing area in the State would be
saturated with the seeds of newly evolved,
high yielding varieties.

Marketable Agricultural Surpluses
8968. SHRI SHIVA CHANDRA JHA:

will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there were
marketable agricultural surpluscs in 1968 ;
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(b) if so, the total quantity yj,-a-vis that
of 1967 ; and

(c) the steps being taken by Government
for stepping up marketable agricultural sur-
pluses ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANMASAHIB
SHINDE) : (a) and (b). Precise and upto
date on marketable surplus of foodgrains
and other agricultural commodities are not
available. However, some rough estimate of
the marketable surplus can be had from the
trend of arrivals from rural areas. A state-
ment giving information om arrivals of im-
portant agricultural commodities from rural
areas in selected markets during the last two
years is laid on the Table of the House.
[Placed in Iibrary. See No. LT-1053/69.]

(c) Measures which are being taken by
the Government for stepping up agricultural
production are expected to conmtribute to-
wards the augmentation of marketable sur-
plus.

Radio-Telephone System

8969. SHRI SHIVA CHANDRA JHA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Radio-telephone  system
exists inside the country ;

(b) if so, at what places and its present
rates ;

{c) if not, the reasons therefor ; and

(d) the steps proposed to be taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) A.—Radio-telophone system using
miorowave technique exist on the following
routes :—

(1) Calcutta-Asansol-Katihar-Siliguri-
Darjeeling-Cooch Bihar-Shillong-
Gaubhati-Tezpur-Jorhat.

(2) Calcutta-Kharagpur,

(3) Jullundur-Dalhousie-Udhumpur-
Jammu-Pathankot-Srinagar.

VAISARHA 18, 1891 (SAKA)
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(4) Ambala-Chandigarh-Simla,

B.—Radio-telephone system using the
VHF technique have been provided on the
following routes :—

{1) Nowgong-Tezpur

(2) Gandhidham-Navlakhi

(3) Amalapuram-Rajamundry

(4) Dhulian-Malda

-5) Diu-Una

(6) Kohima-Shillong

(7) North Lakhimpur-Jorhat.

C.—Radio-telephone system using HF
technique are provided on the following
routes : —

(1) Agartala-Calcutta

{2} Aijal-Shillong

(3) Belgaum-Karwar

(4) Belgaum-Panjim

(5) Bhadrachalam-Rajamundry

(6) Bombay-Mangalore

(7) Calcutta-Port Blair

(8) Imphal-Shillong

(9) Srinagar-Leh

(10) Passighat-Jorhat

(11) Jorhat-Tezu

(12) Silchar-Shillong

(13) Silchar-Aijal

(14) Delhi-Srinagar

(15) Shillong-Agartala.

D.—Charges for trunk calls between any
two places depend on the radial distance
and do not vary with the type of circuit,
ie, the charges for trunk calls on radio-
telephone circuits are the same as for nor-
mal landline or underground circuits.

(c) Does not arise.

(d) It will be seen from the above in-
formation that the P. and T. Department
has made considerable progress in establish-
ing radio-telephone circuits in the country.
A number of new schemes have either been
taken in hand or are at various stages of
examination.

Procurement of Recorded Speeches of Netaji
in Foreign Countries

8970. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Government
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have preserved the records of the speeches
of Netaji Subhash Chandra Bose made in
Germany, Japan and in South East countries
during his 1. N. A. days ;

(b) if so, the details thereof ;

(c) if not, whether his speeches are
available in those countries ; and

{d) if so, what efforts have been made
by the Government to procure those recorded
speeches from those Governments and with
what success so far ?

THE MINISTER OF STATE IN THE -

MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I.K. GUJRAL): (a) and (b). Yes, Sir.
The details of a few recordings of Netaji
Subbas Chandra Bose received mostly from
Japan are :
(1) Message to the people
of India
(2) Speech on arrival at
Tokyo —12¢ minutes
(3) Extract from a speech
at Tokyo
(4) Speech at the National
Rally for the consolidation
of greater East Asia at
Tokyo —I12 minutes
(c) Government have no information.
(d) Does not arise.

—15 Minutes

—5 minutes

“Today in Parliament" on A.I.R.
8971. SHRI SHIVA CHANDRA

JHA :
SHRI RAMAVATAR

SHASTARI :
SHRI K. M. MADHUKAR :
SHRI CHANDRA SHEKHAR

SINGH :
SHRI YOGENDRA SHARMA :
SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION

AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that in the
“Today in Parliament” and *“Sansad
Samiksha™ programmes of AIR on April 24,
1969 the Parliamentary proceedings on the
Demands for Grants for the Planning Com-
mission were broadcast ;

(a) if so, whether the names of all the
speakers from the opposition parties and
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their speeches were mentioned in that
broadcast, except those of the S. S .P’s and
C.P.I's members ; and

(c) if so, the reasons for not mentioning
S.5.P. and C. P. 1. members names and
their speeches ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL) : (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Sugar Factories in Andbra Pradesh

8972. SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number and names of the Sugar
Factories in Andhra Pradesh which did not
pay price of Rs. 100 per tonne of sugarcane
to the growers during the current season ;

(b) if so, what measures are proposed by
Government to induce these factories to
pay the above price to the growers ; and

(c) the quantity of cane crushed by the
various sugar factories in Andhra Pradesh
upto the end of April, 1969 and the quantity -
of free sugar allowed to them upto the
20th April, 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Two factories— Seethana-
gram and Bobbili in Andhra Pradesh did not
pay Rs. 100 per tonne of sugarcane to the
growers during the current season. Four
factories i.e. Vuyyuru, Chagallu, Tanuku and
Challapalli have paid the minimum cane
price and agreed to pay further amount not
exceeding Rs. 100/- per tonne in the aggregate
subject to certain conditions.

(b) The Central and Andhra Pradesh
Government asked Seethanagram and Bobbili
factories to pay the above price to growers,
but the factories expressed their inability to
pay this price due to their uneconomic
worki

(c) A quantity of 32.35 lakh tonnes of
sugarcane was crushed by the sugar factories
in Andhra Pradesh upto the end of April,
1969 and 0.47 lakh tonne of free sugar was
allowed to them upto 23rd April, 1963.
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Statutory Minimum Price of Sugarcane

8973. SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the future policy of Government in
regard to **Statutory Minimum Price” of
Sugarcane for the year 1969-70 crushing
season and when it is likely to be
announced ;

(b) the reasons for delay in announcing
the minimum price of Sugarcane for the
coming season 1969-70 ;

(¢) whether Government have ascertained
the precise cost of cultivation of sugarcane
in Andhra Pradesh and other States ; and

(d) if so, the details thereof with reference
to various States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD;, AGRICULTURE,
COMMUNITY DEVELOPMENT “AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The question
regarding fixation of a statutory minimum
sugar cane price for the season 1969-70 is
under examination and an announcement is
likely to be made very shortly.

(c) and (d). Studies on cost of cultivation
of sugarcane in the major sugarcane growing
States were carried out by the erstwhile Indian
Central Sugarcane Committee during the
period 1955-1963. The following table shows
the periods of studies and the estimated
expenses in cash and kind involved for
different States. These expenses include
value of family labour put in cultivation but
do not include other expenses :

State Period Estimated ex-
penses per acre
(in Rupees)
Andhra Pradesh 1955-58 663.72
Mysore 1960-63 1007-27
Maharashtra 1956-59 1338.05
Punjab (Eastwhile) 1955-58 372.87
Uttar Pradesh 1955-58 334.46
Bihar 1955-58 367.64
Cultivation of Sugarcane

8974, SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total area under Sugarcane culi-
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vation in different States at present and the
relative increase or decrease in the area during
last three years, State-wise ;

(b) the number and names of All India
organisations of Sugarcane growers, if any,
and the Organisations and Associations in
various States ; and

(c) whether any Ci of Sugarcane
Growers was held at All India level in the
recent past under the aegies of his Ministry
or other official agency and if so, the details
of decisions taken therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The required information
is given in the statement laid on the Table of
the House. [ilaced in Library. See No.
LT-1054/69]

(b) There is no All-India organisation of
sugarcane growers, Information in respect
of organisations and associations in various
States is, however, being collected from the
State Governments and will be placed on the
Table of the Sabha as soon as the same is
available.

(¢) No, Sir.

12.26 brg.
PAPERS LAID ON THE TABLE

Metalliferous Mioes (First Amead-
ment) Regulatjons, 1969

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): 1beg to lay
onthe Table a copy of tne Metalliferous

Mipes (irst Amendment) Regulations,
1969, published in Notification No.
G. S. R. 1016 in Gazette of India

dated the 26th April, 1969, under sub-
section (7) of section 59 of the Mines Act,
1952.  [Placed in Library. See No. LT-
1036/69].
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Inter-Zonal Wheat and Wheat Products
iMovement Control) Order, 1969

i1

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Table a copy
of the Inter-Zonal Wheat and Wheat Pro-
ducts (Movement Control) Order, 1969,
published in Notification No. G. S. R, 997
in Gazette of India dated the 16th April,
1969, under sub-section (6) of sectiom 3 of
the Essential Commodities Act, 1955.
| Placed in Library. See No. LT-IOT”GQ].

Annual Report of the Indian Telephone
Industries Ltd., Bangalore, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): 1 beg to lay on
the Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of .section 619A of the
Companies Act, 1956 :—

(1) Apoval Report of the Iodian Tele-
phope Industries Limited, Banga-
lore, for the year 1967-68 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

(2) Anppual Report of the Hindustan
Teleprinters Limited, Madras, for
the year I1967-68 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
in Library. See No. LT-1038/69).

COMMITTEE ON PRIVATE MEM-
BER'S BILLS AND RESOLU-
TIONS

Forty-ninth Report

SHRI KHADILKAR (Khed) : [ pre-
sent the Forty-ninth Report of the Com-
mittee on Private Members’ Bills and Re-
solutions.
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PERSONAL EXPLANATION BY
MEMBER

st waremw o (faoeit 921) ;- weaw
wgvaa, X 22 [g, 1960 w1 @ ¥&T #
oY aasg fear w1, Sgd A ¥ few
sgferTa eredieea A1 =TEaT § |

ag war wran @ f 4 famis 22
wie, 1969 ®1 s uge THe A FrA
IW T SYIATRVY SEATT & QAT A
BT ®gr A1 fr IR vl wigamdi A
o @ g

ARSI A 59 G ¥ 39 A3l
1 ag 197 S g€ 2 F ¥ e T R
at ¥ FF 1 AU g9« W gaT &
+t geeg § 7Y 91 1 BY waww A1 qATA
faQet ol ¥ a1 1 o FY gET T -
aTEr WY @, A SHY FHE IR AF F
& for wvafam fawrr 1 fag foar ani

SHRI 8. M. BANERIJEE (Kappur) : I
forgot it long ago.

12.29 brs.

BUSINESS ADVISORY COM-
MITTEE

Thirty-Sixth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : 1 beg to move ;

“That this House to agree with the
Thirty-sixth Report of the Business
Advisory Committes presented to the
House on the Tth May, 1969."

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : About this report, I have
pothing to say. Jam told that in the
mesting of the Business Advisory Com-
mittee you discussed about the tentative
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programme for the next week. I do not
know whether any time Is provided for
discussing the report of the Committee on
Defections, You may remember that this
question was raised in the House and a
promise was made that, after the Finance
Bill was over, this would be taken up. |
would like to know whether in the coming
week, before we adjourn, this report is go-
ing to be taken up or not.

MR. SPEAKER : Every party was
represented there in that meeting. and no-
body raised thls poiot which Mr. Dwivedy
bas just now raised. This was not raised
at all. Every party was represented there.
I am sure, ths party members, when they
go, will tell their parties what were discus-
sed there. I have nol objected to anybody
ralsing this question on the report of the
Committee on Defections. This was not
rafsed at all by any Member in the Busi-

ness Advisory Committee’s meeting.
(Interruprions)

SHRI BAL RAJ MADHOK (South
Delhi) : At that time I raised it. This

is very important report and it is for the
Governmeat to move that this should be
discussed.

SHRI HEM BARUA (Mangaldai) :
Yesterday another thing cropped up and
then you set apart the next Saturday, ITth
May for discussion of any emergency
matter.

MR. SPEAKER : That was because
Mr. Nath Pai brought to the notice of the
Committee and to me earlier some impor-
tant issues created with the President's

election i $0me ly in the
Constitution. We need not go into all the
details. They appear to be very important

aspects which the Government itself is con-
sidering. I something regarding that emer-
gency arises, we will meet on Saturday ;
otherwlse we are adjourming on Friday
evening.

SHRI M. L. SONDHI : roge.

MR. SPEAKER : lam oo my legs.
There should be no mis-understanding about
it. 1f somethiog like that crops up we
will meet. Othorwise we will adjourn on
Friday, The program.nc has been fxed in
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such a tight way that even on Friday some
Bills may have to be taken over to the next
seasion.

SHRI M- L. SONDHI (New Delbi) ;
What about discussion regarding Ladakh ?
Is it because it is a far away part of India ?
The Prime Minister must show awareness
of thc territorial integrity of the country.
Ladakh is part of India 7 Thcy are
prcventing MPs going to Ladakh. The
matter of Ladakh should find time.

SHRI SURENDRANATH DWIVEDY!
You mentioned about the question not
being raised to-day. We know that the
Business Advisory Committoe oaly provides
time for different discussions that take
place. About the programme it is for the
Government to find out time and fix it. It
was upto them to put to you whether it
should be accommodated. I do not think
this Is a proper forum to ralse this
question.

SHRI RANGA (Srikakulam): I do
oot want to disturb your schedule. You
sald you have fixed it so tightly that there
is not much time. May I suggest to the
Govrnment through you that they might
take a few mioutes and make a statement
about the famine conditions in Rajasthan
in view of the fact that disturbing facts are
coming. Oaly this morning there were
two statements one by a Doctor and an-
other by a Minister there that more than
16,000 people have died as a result of
maloutrition. May I suggest thas the
Government make a statement which need
not take more than five minutes ?

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Time for Mr. Nath Pai’s Bill has
been extended from 2 hours to 4 hours.
You have given an assurance in this House
that time will be given for a discussion of
Prime Minister’s statement on Telengana.
You and the House are committed to it
unless you want to make it another Gentle-
men's agreement. That is a different mat-
ter. Some time will have to be given be-
cause the condition in Hyderabad is very
much disturbing. We are getting telegrams
after telegrams. You must provide some
time,
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SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : There is one

matter which Is not agitating but intriguing
Members from West Bengal. That is the
Government's intention and plan about
Council abolition,

MR. SPEAKER 1
not disturb you.
length.

I thought 1 would
This was discussed at
What is the point of ralsing it ?

SHRI TRIDIB KUMAR CHAU-
DHURI: 1 only wanted to know the
intentions of the Government and whether
the Bill is ready.

MR. SPEAKER : You have raised it
yesterday. They said they have not receiv-
ed communication from the West Bengal
Government. They have assured on the
floor of the House that after they receive
the communicalion they will bring in legis-
lation. They have assured it on the floor
of the House. [ think the Home Minister
answered it. Yesterday it was pointedly
asked by Mr. Banerjee and the Minister
said, they have not yet received. After it
is received they will take some time to
draft the Bill and so many things are there.
So, that is not a point to be raised now, at
this stage...

SHRI TRIDIB KUMAR CHAU-
DHURI: [ had a telephonic conversa-
tion with the Minister for Parliamcntary
Affairs.

MR. SPEAKER : We Individoals may
do our business over telephone. But
Government has to do it in a more consti-
tutional way.

SHRI TRIDIB KUMAR CHAU-
DHNRI : That much I koow.

MR. SPEAKER : What shall we do 7
What do you want me to do ?

SHRI TRIDIB KUMAR CHA
DHURI: The West Bengal Government
bave sent the Bill. They have approved
the Bill.

MR. SPEAKER :

Now, what do you
want me to do 7
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SHRI TRIDIB KUMAR CHAU-
DHURI - 1 only wantto know this. I
want to know whether Government will be
ready to present this Bill in this session.

MR. SPEAKER : That cannot be
answered. It is not a Question Hour
which is extended now. If you want to
tell something to ihe Speaker you can
say.

SHRI S. M. BANERIJEE (Kanpur) :
Sir, last time when the strike was with-
drawn this House was assured that a com-
prehensive legislation will be brought in.
The session is coming to an end. This
is a very important matter. The right to
strike was withdrawn. We bave no right
to strike. The recognition has been with-
drawn of various associations and unions:
Since the Prime Minister is bere, T would
like her to hear me. Many employees
have been taken back. 1f the Bill is mot
coming in this session, it may have to be
taken up in the next session. The recogni-
tion of the various federations and unions
was withdrawn. Since the Bill is to come.
I wish to say that the recogoition should
be restored and some statement should be
made. That is my submission.

sl TwTEET wreAt (TYS) ¢ weE
Terem, wOn w@E erc g e e
ag F72 WhEATT FTOW & @ o9 A
a9z 9T F9F OV E1 ¥ qF Ay §7 4
vz Wigig A 997 Wi @ WA g w
fis fufretar 9 fentem @ &1 o &
17 & w I & weara q< foa=re fear
T GHAT § | WY ¥AW T qarg W §
o 0% 260 A7 ¥z ¥z A= qgw w0y
¥, H ¥ ©F WmE ar AW &R
fear T WX 99N §az A gA A
g N A ¥, IR W aa &
wwr frar f6 @ waw § O 59
gaa fawr § 5 w091 ga &wTHT 7
st Wert 95 wfafa & wsqw § 1 O ¥ar
T HieT w@E gar 2R W g9
# ot 3% A faar wr @y § ow v owe
g # wifem wdan & g sy g
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Haaigtaf, 3fer o o ¥ @
T & Ageayd w92 fF aeifae
qfedt ST s & wrax o 3w ¥ @t
fgarens srdarfaai agdt w<t o1 @ §,
fre sox ¥ st Qw1 a1 FwaT
FE g9 & gaEal 1 I@E U faW
w0 %7 WF9 7 fgar avg, gg @9 Sfww
T & By oy oft ox faer § R
oF o1 st A # frw w1F A
frart & 5 SR Sw% fag e
fear ot @t g gwrg A FHH-gEr §
FH-¥-F7 0F 39 "ivga &7 aer gam
! qAT W T |

SHRI NATH PAI (Rajapur): I en-
dorse the plea made by my hon. friend
Shri Bakar Ail Mirza, because the question
was raised by me in this House and you
adjovrned the House ; before that, you had
said that the matter will be taken into con-
slderation because the statement regarding
Telengana was laid on the Table of the
House by the Prime Minister. I would
like to support the plea made by my hon.
friend Shri Banerjee. Wo called on the
Prime Minister and urged upon her the
necessity of restoring the recognition to
the unions.

SHRI M, R. MASANI (Rajkot) : No,

SHRI S. M. BANERJEE : Mr. Masani
is not Goveroment.

SHRI NATH PAI: What did you
say 7 You do not want unions to be re-
cognised 7 This is the new line we see
between you and Mr. Masani. The other
day you questioned somebody making an
alliance between Swatantra and Marxist
party during the discussion on the Finance
Bill. But now I am seeing alliance between
you and Mr. Masani.

This is an old affair which is being
revived now......(Interruptions).

MR. SPEAKER : Please address the

Chair.

SHRI NATH PAl: Shri Masani is so
senior a Member that I cannot afford to
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fgnore him if he interrupts me. We do
not know what happens.

Sir, you have been kind enough to
mention that I have given notice of two
Bills regarding soccession because there is
a lacupa in the Constitution- I bad
thought that in view of your remarks and
the Business Advisory Committee either the
Leader of the House or the Minister of
Parliamentary Affalrs would tell us that
cither they accept my Bill regarding succes-
sion or they do not. Since you have been
kind enough to mention, they should not
spring a surprisc on the House in regard
to such an important matter. May I re-
quest the Leader of the House to tell us
where the matter stands with regard to
this? You have been kind enough to
mention it yourself.

ot TATEAT Wt (9ET) ;oS
TErRE, -8 AT AET AT 9 4g FATH
o IE e

MR. SPEAKER :
where to stop.

it ferweez sev (wgeedt) @ ww fiw-
o7 grefivdt & &Y e 3 &, I W
alrer &7
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e Ty § F 9w wr g e
A AT THAT &

I am only trying to help you.
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I do oot know

-
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SHRI SAMAR GUHA rpse

MR. SPEAKER :
to speak ?7

Do you also want

SHR1 HUMAYUN KABIR ruse.

MR. SPEAKER :
to speak ?

Do you also want

SHR| HUMAYUN KABIR (Bsirhat) :
No. Sir. Is one permiied to move a
closure on this ?

MR. SPEAKER - He is already on
his legs. When he sits, we will close.

SHRI SAMAR GUHA (Contai): 1
will only submit to you one thing. During
the last sessiom, you, in your wisdom.
admitted a motion on the Urban Develop-
ment of Calcutta. As the pressure of work
was very heavy, you were kind enough to
announce in the House that the subject
wou'd be taken up in the next session.
When the next session came, I tried to
draw your attention to it and you said that
there is a change in the Government and it
will not be proper. When you made that
announcement that the matter would be
taken up in the mext =ession, maturally it
was in your mind that there would be mid-
term election and a new Goveroment wou'd
be installed. That does not stand in the
way of takiog it up for discussion in the
House. The West Bengal Chief Minister,
Deputy Chief Minister and other Ministers
raised this issue of Urban Development in
Calcutta. 1 will submit that many foreign
visitors and many other penple have :aid
that Calcutia is a dying city. Should that
term ‘dying city’ be heard io this House
also ? I will appeal to you to set apart
some time for discussing this subject.

MR. SPEAKER :

“That this House do agree with the
Thirty-sixth Report of the Business
Advisory Committee présented to the
House on the 7th May, 1969"

The guestion is :

The morion was adopired,

SHRI SURENDRANATH DWIVEDY :
We bave put some relevant questions 10 the
Prime Minisier,
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MR. SPEAKER : What can I do?
She has taken note of all the points raised.
Off hand. | do not think anybody can
answer them. I should not have allowed
this, I made a mistake. It was done in
a moment of weakness. From the next
session, I think 1 should allot one day—
there will be no Business Advisory Com-
mittee—when we should discuss what
subjects should be discussed during the
other days. Now I did this in a moment
of weakness.

Now points have been raised by senior
members and the Minister may kindly...

B.A.C. Report

SHRI NATH PAI :
she wants to say.

Let us kuow what

MR. SPEAKER : Certalnly. I am
prepared to hear.
SHRI MNATH PAIl : | fail to under-

stand why the Minister of Parliamentary
Affairs cannot say something on this.
There was no intention on our part to defy
you. Your words are unexceptionable,
but the tone was such that we thought you
were referring to us as being obstructionist,
There was no intention on the part of any-
one who participated in this discussion to
defy you : but it is a well-established  cus-
tom here to suggest amendments when the
report of the Business Advisory Committee
is before us. If you want to discontinue
the Business Advisory Commiitee, it is your
right to do so and we have no intention to
defy your ruling.

MR. SPEAKER : Ewvery member has
a right to move amendmeznts.

SHR1 NATH PAI :
that this is the last
Committee.

You yourself said
Business Advisory

MR. SPEAKER :
have no objection.

If he fs replying, 1

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : Are we to infer from what
you have said that hemceforth the Busi-
ness Advisory Commitiee will not funec-
tiom ?

SHRI RAGHU RAMAIAH : So far
as the present motion is concerned, it is
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confined to the time allotment to Shri
Nath Pai’s Bill. But they have raised
otber issues. As you have seen. one is as
important as the other. [ do not think
any one of the matters mentioned is less
important than the other. It is a question
of finding time.

Take, for instance, the matter referred
to by Shri P. V. Shastri. We had said in
that meeting that we have no objection to
discuss it, but it is again a quest;on of find-

ing time. Similarly the Report of the
Committee on Defections. There is a
Government Motion on it. We are also

anxious about it. But it is a question of
finding time. You know yesterday in the
Business Advisory Commitiee how much
we bad to stretch to find time.

SHRI M. L, SONDHI : For Ladakh
you could find one hour.

SHRI RAGHU RAMAIAH: In re-
gard to some of these matters, we are also
anxious to discuss them. It is for the
Business Advisory Committee. If they
could find time, we have no objection.

This is serious.
The Leader of

SHRI NATH PAl:
We are not obstructionist.
the House is present here. You bad men-
tioned about the Succession matter. Do
they intend to accept my Bill regarding
succession or do they intend to bring their
own Bill 7 1 say this because we should
not be taken by surprise.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : 1 thought you had already
said that the Government in the Home

Ministry would bring it forward. [ can-
0ot say now in what form it will be.
SHRI BAKAR ALl MIRZA : For a

whole month, we have been pressing for a
discussion after the statement made by the
Prime Minister and the commitment made
by the Bpeaker. This is in regard to the
Telengana maitter.

SHRI RAGHU RAMAIAH : All the
other matters also have been pending for
more than a month, It is a guestion of
fiuding time.
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SHRI S, KANDAPPAN (Mettur) : That
is not an excuse for not bringing it up for
discussion.

SHRIMATI INDIRA GANDHI: I
would only say that I would support what
the hon. Speaker has said. He has said
that members have made their points and
the Minister has noted them. I do not
think any useful purpose would be served
by repeating them.

MR. SPEAKER : Let us see.

SHRI S. M. BANERJEE rose—

MR. SPEAKER: No. Iam on my
legs. We shall take up the next item.

12.47 hrs.

MOTION RE : FOURTH FIVE
YEAR PLAN—DRAFT.

MR. SPEAKER : We shall now take
up the Motion concerning the Fourth Five
Year Plan.-Draft. Seven hours have been
allotted to it. Yesterday we discussed the
allotment of time for this. We could find
this much of time. Shri MNambiar wanted
two more hours. But it was with great
difficulty we could find this much time even
for the Plan discussion. Let us make it
effective. If it has to be extended by
half an hour or u5 minutes by way of margi-
nal adjustment, that could be done, but
there cannot be very much extension of it.

The Prime Minister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISIER

OF PLANNING (SHRIMATI [INDIRA
GANDHI) : | beg to move :
“That the ‘Fourth Five Year Plan

1969-74—Draft’ laid on the Table of
the House on the 2lIst April 1967, be
taken into consideration™.

I should like to express my pleasure in
initiating this debate on the Plan and in
secking the views of hon. members, and
through them, of the public on the Fourth
Five Year Plan on which we have just em-
barked at the beginniog of last moaoth.
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[Shrimati Indira Gandhi]

It is now 18 years since we set out to
promote ic develop on a
planned basis agalost tremendous odds.
Planoiog has thus come of age and it is
accepted by our people as e regular and
pnormal feature in the economic life of the
country, even as freedom of speech and
free clections have been absorbed as mor-
mal elements in our political life.

When some critics have said that there
is at present lack of enthusiasm about the
plan, I think they are apt to overlook this
aspect. Itis natural that when planning
was new, there should have been great
excitement over it, in the whole country
and amoogst the people at large. But
today the people have come to accept the
plan as an iotegral part of our develop-
ment ; they have come to accept that it is
part of the pew economic order which we
are trying to build in our country.

Thus every Plan now is just another
milestone in our long and arduous journey
towards a better life for our people. We
have undertaken planned development with-
in a democratic framework. Debate and
discussion on the objectives of the Plan,
its priorities, its achievements and, of
course, its shortfalls also are. therefore,
part of the very process of planning. These
discussions, sometimes of an acrimonious
nature, may seem to hold up decisions, and
and even blur our objectives ; but they are
part of our set-up, and it is through these
discossions that we can secure the com-
mitment of the people io the goals eavis-
aged in the Plan and evoke the necessary
cothusiasm and the hard and sustained
effort, without which no plan, however
well-c d of or techaically good, could
possibly produce results. 'Government,
therefore, attach great importance and
value to the discmssions on the Fourth
Plan. We give the greatest importance
to Parliament’'s part in shaping public
opinion ond in mobilising the support of
the people for the success of the Plan.

‘We are again in a position to look for-
ward to economic progress on the basis of
an integrated plan. The difficulties and
tribulations through which the country bas
passed. the shadow of war, the tragedy of
drought and the fall in agricultural produc-
tion, the need to divert larger resources to
defence so that we are in a better slate of
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preparedncss against the growing areas of
tensions in different parts of the world—
all these have to be borne in mind in any
fair assessmenr of the progress we have
made. )

We may not have been able to  achieve
all that we had visualised. There may
have been many failings—I bave myself
admitted to them—in implementation of
the Plan, in certaln decisions which we had
taken. We should certainly point out all
these deficiencies, both in the formulation
and in the implementation of the plans,
and do our very best to ensure that they
do mot recur. But I do feel that we do
not serve the cause of economic progress
on a planned basis if we keep on harping
all the timc on'y on the short-falls, ignor-
iog the substantial progress that has been
registered in several fields in the last 18
years, and without recognising that even
this measure of progress would not have
been possible had we not opted for disci-
plined progress through economic plann-
ing.

I had referred the other day to certain
highlights of progress and achievement in
these last 18 years.

We have to realise that with regard to
food production, it has gone up from 51
million tons in 1950-51 to 96 million tons
in 1967-68, that is. over 98 per cent. We
do realise that it is still vulnerable to the
vagries of the monsoon. But the point
which I shauld like to make is that both
the high points and the lowest poinis have
been on a higher plane from Plan to Plan.
This order of Increase in food production
has not come about on its own ; it is the
direct result of the steady increase im irri-
gation facilities, greater availability of
chemical fertilizers. increased coverage with
improved seeds, plant protection measures
which have been undertsken, as part of
the plan. To give an instance, im 1951
when we started planned economic pro-
gress only one-sixth of the usable surfaco
water was being utilized for irrigation and
by the end of the Third Plan it had been
stepped up to nearly one-third of the total
availability., When the programmes em-
bodied in the Fourth Plan are implemented,
utilization will bave increased to about 46-
per cent of the usable flow.

There has been a qualitative change in-
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the industrial structure as witnessed by the
development of our basic and heavy indus-
tries and | had epumerated some of thcse
points the other day ; I shall not go into
them again. In the field of social services
also, progress has been comsiderable. This
has been mentioned by the different Minis-
ters on the floor of the House from time
to time.

There has been much talk here and
outside on what is called ‘plan holiday”
I have said this before and I think it needs
to be repeated. There has been no holi-
day. Plaoniog has been a continuous
process. The Fourth Plan was scheduled
to start from April 1966 but for various
reasons which I have enumerated carlier
arising from unprecedented drop in agri-
cultural production due to drought, it
could not become pperative. But neither
planning nor progress came to a hait. On
the country the three annual plans have
witnessed appreciable progress in several
fields such as agricultural production,
major irrlgation, power generation, etc.
It was during this period that we formulat-
ed and very successfully implemented our
agricultural strategy. Almost as many
pump sets nearly five lakhs—were installed
in the last three years as were in commis-
sion at the end of the Third Plan. About
Rs. 314 orores had been spent on minor
irrigation programmes in the three annual
plans as against only Rs. 270 crores in the
entire five year period of the Third Plan
Development has, therefore, not come to a
halt. On the contrary it was stepped up
considerably in certain chosen fields. All
that has happened is that some of the
assumptions on which thc original plan had
been framed needed to be modified and the
relative priorities bad to be corrected in the
light of the experience which we had
gained.

VAISAKHA

SHRI NATH PAI (Rajapur): The
Prime Minister may continue after lunch.

MR. SPEAKER : Then, we shall ad-

journ for lunch now.

13.00 brs.

The Lok Sabha adjourhad for Lunch il
Fourteen of the Clock.
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The Lok Sabha reassembled afier Lunch ar
Sour minutes past Fourteen of the Clock.

[Mr. Deputy-Speaker /n the Chair]

MOTION RE. FOURTH FIVE
YEAR PLAN—DRAFT. —contd.

18, 1891 'SAKA)
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MR. DEPUTY-SPEAKER : No,

Mothing to be recorded.

st fm Ao (wd) o oag
T @ ) (saem)
Nt T fag (Agaw) © e oY,

aw dfsd 1 maw fafrer @ ofiw @
e (smEam)

no.

SHRI M. R. MASANI (Rajkot) : A
Calling Attention Notice was to come up
for tomorrow but it was rejected. It
should not have been rejected.

MR. DEPUTY-SPEAKER :
is not the time.

But this

SEVERAL HON. MEMBERS rpse—
(Interruptions).

MR. DEPUTY-SPEAKER : The hon.
member may write to the Speaker. [t was
the decision of the Speaker. The Speaker
has over-ruled it nor the Leader of the
House can say anything in this matter.

SHRI M. R. MASANI: The Prime
Minister | may be requested to accept the
calling attention notice.

SHRIMATI INDIRA GANDHI : The
House knows that acceptance or other-
wise of a calling attention notice is entire-
ly in the hands of the Speaker. Govern-
ment does not come into the picture.

** Not recorded.
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SHRI M. R. MASANI : The Govern-
ment can accept a short notice question.

MR. DEPUTY-SPEAKER ! Mr.
Gupta can take it up privately and then
we shall see. On this occasion, I request
him to resume his seat.

SHRIMATI INDIRA GANDHI : Sir,
when we adjourned for lunch, the hon.
member said that 1 should talk about the
present plan, because so far 1 was giving
some of the background.

We all know that the greatest meed
today is to increase the tempo of develop-
ment and this is the only answer to the
present problems woich are confronting us
aod which have been mentioned here so
many times .. unemployment, under-em-
ployment, unutilised capacity in industry,
development of backward areas and back-
ward sections of the community. We must
increase the outlays on development, taking
care at the same time that there is reason-
able stability In price level ; One of the
main features of the proposed fourth plan
is growth with stability. Stability is sought
to be ensured through increase in agricul-
tural production of § per cent,per year and
through the building up of bufferstocks.

This plan throughout lays emphasis on
self-reliance. This is reflected in the com-
plete cessation of import of foodgrains on
concessional terms by the end of two years
and reduction in pet foreign aid by the end
of the Fourth Plan to half the present level.
Net foreign aid constituted 25 per cent of
the total iovestment in the third plan,
whereas it will account for only 8 per cent
in the proposed investmeant in the fourth
plan. This is also reflected in the impor-
tance which we attach to the development
of indigenous effort in design and comsul-
tancy organpisation. There is no retreat
from our objective in this new plan, be-
cause the aim now, as in the past, is deve-
lopment accompanied by social justice.
This can be brought .about through rapid
growth, because without economic growth
of t he order which we envisage in the plan,
it will not be possible to make an .impact
on the problems of poverty or even to en-
sure greater social justice. Social justice
obviously demands an increase in the
standards of consamption of the poorer
sections of the community and this in turn
calls for an locrease in the avallabllity of
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foadgralns, cloth and other essentials. This
is what the plan proposes to do.

There is increase in the public expendi-
ture on education, health and social ser-
vices, and this is one of the most effective
instruments which are open in a democra-
tic system to improve the productivity and
earning capacity of the less privileged sec-
tions.

The Plan seeks to ensure a reasonable
rate of growth for public expenditure under
the various heads. Our aim in fact is to
mobilise larger resources and, if possible,
to further increase the levels of expendi-
ture on these social services’

Priority is paturally given to agricul-
tural because our whole development, even
industrial development, is to a large extent
dependent on what happens in the agricul-
tural spbere. The other day [ mentioned
that it would not be right to take only the
sum which is mentioned in the Plan under
the heading “‘Agriculture, Community Deve-
lopment and Cooperation” viz Rs. 2217.5
crores. It would not be fair to take this
as the total investment on agriculture since
there are allocations under other heads
which will directly benefit agricultural pro-
duction. At that time I had not given
the figures. The figures broadly are : irri-
gation : Rs. 963.8 crores ; rural electrifica-
tion : Rs. 363 crores : village and small-
scale industries ;: Rs. 36,25 crores ; tractors,
fertilisers or industries and minerals !
Rs. 854.5 crores and traosport and cam-
munications : Rs. 100 crores. There are
various other small items and the total of
this amount, apart from that under the
beading of **Agriculture, Community Deve-
lopment and Cooperation™ is Rs. 4606
crores—that is, roughly one-third.

SHRI R. K. AMIN (Dhandhuka) :
Would you glve similar figures for the
Third Plan and Second Plan so that we can
compare ?

SHRIMATI INDIRA GANDHI: |
do not have them here.

st g wwamt (PATE) @ A
cTF ST A€ AT A B 9 29T
ATERN § ATFT ¥ WA £

SHRIMATI INDIRA GANDHI | Na-
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turally they are all available and you can
get them in the Library of the House.
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SHRIR. K. AMIN: May we koow
at least the percentage of the total 7

SHRIMATI INDIRA GANDHI : In
the present Plan I think it is 32 per cent
of the outlay in the public sector. About
the last Plans | am afraid I do not remem-
ber the figures.

SHRI M. R. MASANI: Will the
Prime Minister give the figures while she
replies to the debate ?

SHRIMATI INDIRA GANDHI 1 You
can easily look them up.
SHRI M. R. MASANI: These are

hidden figures which she has disclosed now
about the Fourth Plan. It is for the
Planoing Commission to say how much
were the hidden inputs in agriculture in the
last Plan.

SHRI RANGA (Srikakulam) : These
also we cannot be quite sure. She now
says It fs Rs. 4000 crores. At another time
she said it is Rs. 2217 crores.

SHRIMATI INDIRA GANDHI :
Rs. 2217.5 crores Is the sum provided direc-
tly under the heading “Agriculiure, Com-
munity Development and Cooperation™.
These are provisions made uander other
heads whi¢h directly benefit agriculture.

ot ofr guw (sronw) @ garenw
7RG, WA A wmw v AT ¥ aw
T Awrera wifs 7 8 q19 1 WEw
g o3 wrast wawfy & v 57 ar
w8 |

SHRIMATI INDIRA GANDHI: 1
think so.

In the agricultural sector it is most
important to take certain steps and certain
policies have been haid down in the Plan
decument. For instance it is necemary to
implement more effectively tenaacy laws, to
fix minimom wages of agricultural labour,
to re-orient credit policies of cooperatives
in favour of small farmers. 1n the indos-
trail field, for, we have to promote a policy

VAISAKHA 18, 1891 (S4K4)

Year Plan (M) 190

of wider diffusion of entrepreseurship, and
the policy of flnancial Institutions like LIC,
IDBI IFC etc., should be sefashioned so as
to promote thsse objectives. Something
has already beea done about the policles
of financial institutions, but we are giving
another look.

Important as agricultural production
is, it cannot obviously constitute the whole
of our developmeatal strategy. We
bave therefore sought balanced develop-
ment laying emphasis also on industrial
development, The bulk of our aducated
manpower can find employment only in the
non-farm sector. Since the commence-
ment of the Second Plan, we bave laid
stress on broadening and strengthening
our industrial development with a leading
role for the public sector. We feel that
the public sector alope can make invest-
ments of the kind needed in building up
capacities in basic industries such as steel
machipne-building  petro-chemicais, etc.
The allocation for the public scetor is
about Rs. 14,400 crores and for the private
sector, Rs.10,000 crores. A closer scruting
of the scale of the investment in the pri-
vate and public sectors under different heads
of development will show that a good deal
of the investmeat of Rs. 10,000 crores for
the private sector is under heads such as
agriculturs, housing, roid tramsport, etc,
and relates to individually small but col-
lectively large Invesiments in items such as
on land development sioking of tube wells,
procurement of trucks, construction of
houses, eic.

As a result of investments already made
the public sector occupies a commanding
position in basic indusir'es which I have
mentioned eariier. Throughout the Plan
emphasis is laid on the common man,
weaker sections and the least privileged.
It is tald down that planoing should result
in greater equality in iocome and wealth,
that there should be progressive reduction
of concentration of income, weaith and
ecopomic power and that the benefils of
development should accrue more and more
to the relatively less privileged classes of
society and in particular special attention
should be given to promoting economic,
educational and other interests of the
Scheduled Castes and Scheduled Tribes.
We have certain institutional constraints
in giving effect to theso policies. One of
them §s that the whole strategy of growth
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has to be within the existing constitutional
frame work with its stress on Fundamental
Rights and the rule of law. While we give
the fullest opportunity for private enter-
prise we have to have a certain amount of
social regulation and cootrol. We seek to
give a larger role to the public sector in
fields of vital conmcern to Ibe national
economy.

Earlier on [ was speaking about em-
ployment. Rural employment is helped by
our agricultural programmes and as agricu-
tural production goes up there will be more
opportunities for employment io the rural
areas. Thus extension of irrigation. in-
crease in the area under multiple croppiog
etc. can provide more remunerative employ-
ment around the year in the rural areas.
Larger iovestments in industry and in
sectors such as transport can also absorb
many educated young persons. To the
extent we augment our agricultural produc-
tion and other production, we shall be able
to step up the rate of investment without
generating inflationary pressures.

Whichever way you look at it, whether
from the point of view of increasing agri-
cultural production and meeting the mini-
mum food requirements of our people or of
enlarging opportunities for employment,
it is necessary (o aim at least at the mini-
mum level of investment which is contem-
plated in the Plan.

If we have to fulfil a Plan of this order
and, at the same time, to reduce our de-
pendence on foreign aid, there is no escape
from the mobilisation of resources. All
this means is that amidst present difficulties
we do not overlook the needs of the future.
‘The responsibllity for more mobilisation of
resources has to be shared by the Centre
and the States. Each layers in our federal
set up has a part to play and it is the
States which are responsible for develop-
ment in the cruclal sectors, such as, agri-
culture, irrigation, Power, social services,
etc. Any reductance on their part to raise
rcsources will therefore, impair the tempo
of development.

Practically, every State has demanded
a bigger Plan and, asl have said earlier,
we realise that their demand, taking in view
their needs, is perfectly reasonable. How-
ever, the desire for larger plans has to
bo backed by the determipation to ralse
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additional resources. An aspect of mobi-
lisation of resources which has been special-
ly stressed is that users of public utility
services of power, irrigation and transpori
should pay for such services so that the
benefits of the services could be extended
and expanded to other areas and other
sections of the people.

There has been a great deal of contro-
veisy here about Centre-States relations as
regards planning. The Fourth Plan breaks
new ground in this regard because it assures
reasonable freedom to the States in for-
mulating programmes with reference to
their special problems and needs. The
Central assistance bas been determined on
objective criteria and the size of the State
Plans will now depend entirely on the
resources which they have. There is no
conflict of interest between the Centre and
the States in regard to this matter.

The other question is that of reglonal
imbalance in economic development. Now,
we know that there are certaln areas in our
country and, specially, those near the port
towns, which had the benefit of what is
called momentum of the start ; that is,
they were the first to feel the impact of
modern science, and to build up public
utility services, water supply, technical edu -
cation, banking and other financial services
and so on. So, they had a lead of a few
decades over the rest of the country in the
process of development. It is not possible
to correct all this imbalance within the
span of one Plan. Bat, I thiok, in this
Fourth Plan, a bold beginning has been
made. The House knows that 10 per cent
of Central assistance has been earmarked
exclusively for the six backward States and
another 10 per cent reserve has to be distri-
buted with reference to special problems
of the States. It has been said that this
formula does not provide adquate respurces
for meeting all the needs of backward
States. It may be so. In the recent meet-
ing of the National Development Council,
we proposed that a fresh look could be
given to the resource positlon after the
award of the Finance Commission becomes
available. It would then be seen to what
extent we can provide a little more to some
backward Stales so as to enable them to
have larger Plans.

Apart from the Central assistance fof
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State Plans, we have also to keep I mind
the need to promote balanced reglonal
development in taking decislon on the
locatlon of major Industrial projects.
Certain projects must necessarily be located
{n particular places with reference to techno-
economic and other conslderations which
is availability of raw materials, cost of
transport, etc.- But wherever there is any
room for exercise of discretion in regard to
location of projects. the Government have
generally exercised it In favour of back-
ward States.

In regard to private projects also, the
question as to how far the location deci-
slons could bs influenced through licensing
policies and policies of financial institutions
has been studied in some depth by the Wan-
choo Committee. The Government of India
will pursue actlon on that report as;soon as
the Chief Ministers have considered the
report and glven their views on it.

As the bon. Members know, there are
backward areas in every State and it s
now left to the State Governments to ident-
fy such arcas and to frame suitable pro-
grammes for their accelerated development
within the frame work of thelr Plans.

Now some States which were formerly
regarded as ecomomically backward have
through speclal efforts advanced with a
faster rate and reduced the gap between
themselves and the advanced States.

AN HON. MEMBER 1 For example 7

SHRIMATI INDIRA GANDHI
Gujarat, Himachal Pradesh, Punjab and
Tamil Nadu.

AN HON. MEMBER : Mahhrashtra ?

SHRIMATI INDIRA GANDHI
Maharashtra s not counted as a backward
State.

As I sald carlier each State has regions
which are economically backward.

As 1 said the size of the State Plan will
depend entirely on the resources which the
States themselves can mobilise and the
Central assistance will be related in the
form of block loans and grants under
broad heads of development and there
wlil now be no itemised conmtrol. There
will, therefore, be no basis for the appre-
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hensfons that the State Governments will
have to conform to certain standards fixed
by the Central Ministries and Planning
Commission. In these and in many other
respects the Fourth Plan does break new
ground. The Plan is, as [ said onan
earlier occasion, a natlonal plan.

SHRI RANGA : Question.

SHRIMATI INDIRA GANDHI: It
is a national plan by its very nature be-
cause the entire npation is concerned,
The plan is made up of the plans
made by the States. As I ‘said last
time, even the money which the Central
Government gives is mostly for projects
and schemes to be implemented im the
States. Therefore, the extent of our suc-
cess depends on our ability and capacity to
pull together whether it is the Centre and
the States, whether it is the public or the
private sector and whether it is one kind
of political Party or another. There must
be maximom commitment to the minlmum
needs which have been laid down in
the Plan, Without that we cannot build
the base which is so necessary, as I said,
for the growth to develop which alone can
solve the problem which I have earlier
enumerated and which is of such great con-
cern to the hon. Members. It is the mobi-
lisation of the necessary resources and
investment in essential programmes that we
can support and strengthen the efforts of
the States also. Here again I had men-
tioned agriculture and industry. Some of
the investments in the Central plan are in
such crucial filds as steel and other basic
industries llke ports, railways and other
communications which can support and
ralse the level of the economy ia the
State.

So I welcome this opportunity of
knowing the views of the hon. Msmbers.
Somebody here shouted that we do mot
listen 10 their suggestions. But it is not
true. There may be suggestions which it
is not possible to incorporate. There are
sometimes suggestions which are quite con-
trary to the path which the Goveroment is
pursulng. At cach stage the Plan is dis-
cussed from the very inceptien with the
officials and the Ministers from the State
so that the Planoing Commission is very
much in touch with the local needs. But
they have to look at the larger picture of
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Indla as a whole because thereis sucha
great shertage of resources that sometimes
very pecessary programmes have to be
pruned. Many problems have besn solved
and many still remain to be solved. There
is great increase in agricultural production
in some direction, but we are fully cons-
clous that difficult problems remain to be
solved. For iInstance we have still to
achieve a “break through™ in the most
important cereal which is rice.

But intensive research is going on into
developlng higher yielding varieties in the
case of other major crops such as oilseeds.
fibres and so on. Now also we bave to
be content with the fact that the high
productivity which is made possible by
soms of the new developments is dependent
on adequate assurdd irrigation which is
available only in a fraction of the country's
cultivated area. And, more effort and re-
sources will be invesied for finding ways of
improviog the productivity of rainfed agri-
culture and once this is done. we will be
able to make significant gains.

While almost many of onr farmers have
taken to the new techmology,
many other areas in the country where
one still needs to introduce these practices
and to educate, or, rather, persuade the
farmers to adopt these methods. There
arc also maoy complex and difficult pro-
blems, which inhibit growth, for instance,
animal husbandry which is one of the major
elements of agricultural production. The
problems of excessive numbers and im-
proving the animal notrition and produc-
uivity call for long and painstaking effort.

It is after keeping all these thlogs in
view that varlous targets have been
fixed.

Even if all our measures can be carried
through, any attempt at pushing up the
rate of overall development above a parti-
cular level may vitiate the possiblity of
reducing foreign aid. The Plan as now
. proposed, seeks to reduc the net foreign
assistance by the end of the Fourth Plan,
as [ said, to half the present level and to
climinate it altogther in the course of the
Fifth Plan. °

‘This implies a very difficult and tre-
mendous effort to increase exports and to
expand production at all levels. Of course
thareis the question which I have gone
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into, namealy, the mobillsation of internal
resources.

So, Sir, I hope, hon. Members will
look at all these problems from the larger
point of view of the country and the larger
interests of all the people.

Sir, there is very often debate on the
pafth which we are taking. Now, Sir, we
have got tojreconcile many poiots of view.
If we want to take more of the people with
us, we have to reconcile various points of
various points of view. As I sald on
another occaslon, we do not believe in
controls for the sake of controls. We have
already liberalised many controls. But we -
do think that in some sectors they are stlil
essential ; and whore they afe necessary in
the national interest, there controls have
to remain. But it is really a question of
all of us, pot merely looking at the Plan
with & critical eye, because this Is the only
way of improving things, but at the same
time, one must also see them not just from
one’s own point of view, but, as I said,
from the point of view of all the other
States, their diffculties, and from the point
of view of other sections of the people as
to what path we can take and what pro-
grammes wé can make keeping In view our
circumstances and the limited resources so
that the Plan can be most effective.

Sir, 1 think, the Plan has made a very
palostaking attempt to evolve these
kinds of schemes and ptogrammes.
We all realise that it is far from ideal
and it is far from covering or meeting all
the meeds of the States or areas within the
States and therefore it is bound to create
disdppolagtment. We ourselves are dls-
appointed from this point of view. But
we do regard it asa very firm and bold
step in the right direction so that if we are
able to complete it—as 1 sincerely hope
and I am confideot that we shall be able
to do it—successfully, then we shall really
bhave strengthened our base and taken the
country in the right direction. Each of the
Hon. Mémbers bere represents large num-
bers of people in our country. I hope they
will use this opportunity to bring the Plan
to the people and to evoke public enthu-
siasm and understanding for the difficultiey
under which the country is-..
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SHRI RANGA .
placed this country.

In which you have

SHRIMATI INDIRA GANDHI ; That
s rather a sweeping statement to make,
Prof. Ranga. Certainly we do not want
to absolve ourselves from the mistakes
which we have made. When we take tre-
mendous tasks in hand, wa are bound to
make some mistakes. Certainly, mistakes
bave been made and there have,been short-
falls. Nobody is denying them. But it is
equally right not to deny the tremendous
achievements in the country for whieh it
s not the Government alone which is res-
ponsible. It s the people of India who
are responsible and we should give them
full credit for meeting the difficulties with
great courage and for adopting new
methods. new ideas, in spite of...

SHRI RANGA !
taxes.

In spite of new

SHRIMATI INDIRA GANDHI ! ...the
tremendous burden of the past which Is on
them.

New taxation, certainly because un-
fortunately there is no other way of raising
the resources in our country or anywhere
else. The two things go together. As we
develop further, the capacity of the people
to mobilise resources will also improve and
the country will go ahead.

MR. DEPUTY-SPEAKER ! Motion
moved :

“That the ‘Fourth Flve Year Plan
1969-74—Draft’ laid on the Table of
the House on the 21th April, 1969, be
taken into Consideration.”™
Hon. Members who wish to move sub-

stitute motions regarding Draft Fourth
Five Year Plan may do so now.

SHRI SHIVA CHANDRA JHA (Mad-
bubani) : I beg to move !

That for the original motion, the
following be substituted, namely :—

This House, having considered the
““Fourth Five Year Plan 1969.74—Draft™,
laid on the Table of the House om 2ist
April, 1969, is of opivion that—

{(a) the Plan is glaringly devoid of

any sclentific philosopby of Plann-
ing §
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(b) it has not pointed out the pressing
need of the nationalization of the
commanding heights of the econo-
my, sach as, banks, whole-sale
foreign and interoal trade, steel
and coal and bas failed to show
how the qualitative change in land-
owpership be brought about ;

(c) it has made no provision for the
workers' participation in the
management of the public under-
takings and that the income ceil-
ings to the ratio of one to ten be
immediately put into effect ;

(d) the P.L.480 funds retained and
used by American Embassy in
India be immediately frozen ;

(e) it has mot pointed out how the
full employment in the country
would be brought into being ;
and

(f) it has falled to poiot out how the
peoples participation in the Plan
implementation be . possible with
out planning the press, in the
shape of Planoed Press and Party
Press,’ 3

SHRI RAMAVATAR SHASTRI (Patna):
1 beg to move !

That for the original motion, the
following be substituted, namely :—
This House, having considered the

“Fourth Five Year Plan 1969-74—Draft”,
laid on the Table of the House on the 2lst
April, 1969, is of the opinion that—

(a) the basic priociples uaderlined in
the alternative Plan drafted by
the State Planning Board constitu-
ted by UF Government of Kerala
be made the basis of the Fourth
Plan in order to give it the shape
of welfare Plan ; the points ralsed
by the Kerala Chief iMinister and
Woest Bengal Deputy Chief Miois-
ter in the last meeting of National
Development Council be included
in the Fourih Plan ;

{(b) the policy of non-capitalist deve-
lopment be adopted after rejecting
the policy of capitalist develop-
ment ;

(c) banks, basic industries, tea planta-
tions, foreign oil companies, whole
sale trade of foodgrains, be na-
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(d)

(e)

(f)

tionalised to break the increasing
monopoly of 75 capitalist familles on
country’s economic life and imme-
diate steps be taken to look into the
charges and corruption allaged
againai Birla brothers ;

immediate drastic steps be taken
to end the loot let loose by pro-
fiteers, grain speculotors and
hoarders in order to check the
rise In prices of essential com-
modities ;

guarantee of need based wages,
merger of D. A. with pay, neutra-
lisation of full dearness allowance,
safeguarding the Trade Union
rights and scrapping off anti-
strike and other repressive legal
provisions in order to enable
working classes of the country to
take active part in the economic
development works of the country
be included in Plan ; and

more financial provision be made
for uniform progress of Bibar,
Easterp U. P. Orissa, Rajasthan,
Gujarat and other backward
States ; concrete and effective
steps be taken to remove regional
imbalance ; and basic industries
be extended in the public sector
in the country,’ (5

That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered the
“Fourth Five Year Plan 1969-74 Draft,”
laid on the Table of the House on the 2lst
April, 1969 is of the opinion that—

(a)

(b)

effective steps be taken to imple-
ment legislation regardiog land
reforms with a view to increase
agricultural output so as to make
country seclf-dependent in the
matter of foodgrains ; to distribute
free waste land and Government
fallow land among agricultural
labourirs and poor farmers and to
make available fertllizers and seeds
at cheap prices and electricity be
provided in villages at cheap
rates ;

agricultural labourers be provided
with land for cultivation and the

minimum wages be assured to
them ;

(c) effective steps be taken to remove
unemplayment ;

(d) land revenue on the upneconomic
holdings be abolished and slabs
wise agricultural inocome-tax be
introduced ;

(e) funds allocated for the public
sector in the Plan be increased
and those allocated for the private
sector be reduced ; and

(f) funds allocated in the Plan for
irrigation, soctal welfare educa-
tion, electricity, agriculture food-
grains, development of industries,
development of roads and bigh-
ways, house-building. water supply
schemes, development of back-
ward classes and labour welfare be
increased’. (6)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : 1 beg to move |

That for the original motion, the
following be substituted, namely :—

This House, having considered the
“Fourth Five Year Plan 1969-74 Draft™,
lald on the Table of the House on the 21st
April, 1969 is of the opinion that—

(a) the plan be recast so as to make
it a Swadesh] Plan, depending on
indigenous resources, technique
and machinery and external assis-
tances, which brings in foreign In-
fluence over our politics and eco-
nomy be completely done away
with ;

(b) the biggest of our resources, that
is, the man-power, be fully utilized
in formulating and implementing
the Plan ; effective steps be taken
to eradicate upemployment of the
educated as well as uneducated
and partly employed people be
provided with full time employ-
ment all the year round ;

(c) regional backwardness in the mat-
ter of economy be removed ; pre-
sent disparity in income be brought
down ; priority be given to agri-
culture and defence production ;
and sultable steps be taken to de-
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centralize industry and making
provision for rural industrializa-
tion ;

(d) more attention be given to private
sector as compared to public
sector, which is at present mis-
managed and is responsibie for
huge financial losses to the coun-
try ;

(e) effective steps be taken to provide
drinking water in all parts of the
country, where there is at present
great paucity of drinking water,
specially in the drought affected
areas of Rajasthan, Haryana, Bibar
and Andhra Pradesh ;

{f) adequate provision be made for
providing houses to all citizens of
the country by means of some
phased programme.’ ()]

SHRI HUMAYUN KABIR (Basirhat) 1
1 beg to move :

That for the original motion, the
following be substituted namely :—

‘This House, having considered the
“Fourth Five Year Plan 1969-74—Draft"™,
laid on the Table of the House on the 21st
April, 1969, is of the opinion that—

(a) the Plan has failed to pay adequate
attention to the principles enuncia-
ted in article 39 of the Constitu-
tion ; the growing lioguistic, com-
mupal and regional conflicts are
due mainly to the failure to imple-
ment the principles embodied in
the said article ;

(b} the tesis of production and growth
on the one hand and those of
equitable distribution on the other
can be met only by shifting the
emphasis of the Plan from io-
crease of material production to
enlargement of productive employ-
ment opportunities ;

(c) the ideal of an egalitarian soclety
can be realised only by giving the
highest priority to rural electri-
fication, rural road construction
and rural house building in order
both to create greater eroployment
opportunities and to reduce the
growlng disparity between rural
and urban areas ;

(d) the major emphasks in heavy and
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capltal goods industries should be
on consolidation and full jutilisa-
tlon of existing capacity rather
than further unbalanced | expan-
sion ;

(e) the consumer goods industries in
the “cottage, small-scale and the
medium sectors should be the
major field of expansion during
the Fourth Plan, subject to the
provislon of capital resources for
the purposes mentioned in (c)
above ; and

(f) the Plaoning Commission be
directed to redraft the Plan in the
light of the ‘above findings with
special attention to the program-
mes mentloned in " (c), (d) and (e)
above and to resubmit the revised
Plan to the Parliament by the
31st October, 1969°. (12)

SHRI M. R. MASANI :
move 3

That for the original motion, the follow-
ing be subatituted, namely ;

‘This House, having considered the
“Fourth Five Year Plan 1969-74—Draft™,
laid on the Table of the House on the 2lst
April, 1969, disapproves of the Draft Plan
for the following reasons :

(a) the Draft Fourth Plan clearly indi-
cates that the Government has
evideotly ' learnt nothing from the
failure "of the Second and Third
Five Year Plans ; and the targets
of the Plan are as speculative as
those of the Second and the Third
Plans and are as little likely to be
achieved ;

(b) undue emphasis on Heavy Indus-
tries at the cost of Agriculture
continues to be a feature of the
Fourth Plan ;

(c) it ignores the fact that the high
cost economy caused by Inflation
and the distortion caused by the
“rupee countries” racket dooms
the hope of exporting non-tradi-
tional commodities to disappoint-
ment ;

(d) it concedes that, as wasteful ex-
penditure cannot be curtailed fur-
ther excessive taxation and a con-
tinuing resors to deficit finance

1 beg to
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will become necessary ; further holdings of the farmers in the

taxation and the diversion of the
people’s savings are intended to
finance increased expenditure on
inefficient and unprofitable govern-
mental undertakings :

(e) agricultural activities are threaten-
ed with institutionalisation ;
and

(f) even while conceding that control
and the licencing system are not
functioning satisfactorily, there is
no readipess to turn to the obvious
alternative of decontrol and in-
creased competition ; and the
Plan peglects the Intenest of the
consumer.” (14)

SHRI CHANDRIKA PRASAD (Ballia):
1 beg to move !

That for the original motion, the follow-
ing be substituted, namely :—

‘This House, having considered the
“Fourth Five Year Plan 1969—74 Draft”,
laid ob the Table of the House on the 21st
April, 1969, is of opinion that—

(a) no provition bas been made in
the Plan for fixing a celling on
urban property, removing of dis-
parity in income and nationalisa-
tion of banks ;

(b) no effective and concrete steps and
other soitable measures have been
envisaged for the implementation
of the recommendations of the
Patel Commission in regard to
eastern districts of Uttar Pradesh
to expedite the supply of electri-
city to villages, to extend cottage
and small-scale industries and irri-
gation facilities and to increase
employment opportenisics ;

(c) no reference has been made in the
Plan to provide better standard of
living to the poorest person of
the country and to allot due place
to the cooperative societies to
meet this end and to interduce
crop and cattle insurence schemes;

(d) effective steps be taken to arrest
the rise In the prices of essential
commodities ;

(e) land revenue on the uneconomic

ceuntry be abolished ;

(f) no concrete steps have been en-
visaged to remove the regipnal im-
balance prevalent on large scale
in the country and to make availa-
ble the gains of the planniog to
the under-developed areas.'  (15)

That for the original motion, the
following be substituted, namely :—

‘This House, having considered the
“Fourth Five Year Plan 1969-74—Draft”,
laid on the Table of the House on the 3lst
April, 1969, is of opinion that—

{a) Plan allocation for the social wel-

fare be increased to Rs. 50 crores;

(b) Plan allocation for irrigation and

power be increased ;

(c) Plan allocation for education be

Increased to Rs. 1,000 crores ;

(d) Plan allocation for backward areas

be increased ; and

(e) Plan allocation for family plann-

ing be reduced to Rs. 100 crores.’
(16)

SHRI TENNETI VISWANATHAM
(Visakhapatoam) : What about myself ?

MR. DEPUTY That is

not received.

SPEAKER :

SHRI TENNETI VISWANATHAM :
It was given three hours before.

MR. DEPUTY SPEAKER : It was

perhaps net in time.

SHRI S. KANDAPPAN (Mettur) ;: The
Plan itself was not in time.

MR. DEPUTY SPEAKER :
given it enly today.

You have

SHRI TENNETI VISWANATHAM »
Yes, at 10 o’clock. The motion was moved
by one o’oclock and I gave it at 10 o’clock
three hours earlier. It is much faster than
the Plan itsolf.

MR. DEPUTY SPEAKER : The time
given was 3.15 yesterday. Anyway, 1 will
waive the guestion of time.
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SHRI TENNETI VISWANATHAM :
I crave your indulgence.

1 beg to move :

That for the original motion,
following be substituted, namely :

‘This House, having considered the
“Fourth Five Year Plan 1969-74-Draft"”,
laid on the Table of the House on the
21st April, 1969, is of the opinion—

(a) that greater prominence should be
given to irrigation to make India
entirely  self sofficient in food
production and strong enough
to with-stand even two successive
droughts and the provisions io the
Plan Draft be changed suitably ;

(b) That provision should be made to
start work with regard to the Fifth
integrated steel plant at Visakha-
patnam as recommended by the
British American Steel for India
Consortium to meet the enormous
gap in the supply position in
1975-76, as envisaged by the
NCAER and even the steering
group appointed by the Govern-
ment of India and in accordance
with their recommendation a new
steel plant should be set up;
and

(c) that provision should be made for
immediate steps for the expansion
of Visakhapatnam Port and the
Hindustae Ship Building Yard and
for constructing additional port
facilities in the Balacheruva area
South of the Yerada Hill and the
present port”. (I17)

the

14-39 hours
RELEASE OF MEMBERS

MR. DEPUTY SPEAKER : 1 haveto
inform the House that the Speaker bas
received the following communication
dated the 8th May, 1969 from the Superin-
tendent, Central Jail, New Delhi :

*“I have the hooour to inform you

that 8hrl C. K. Chakrapani and Shri P.

Gopalaa, Msmb:cs, Lok Sabha, who

were convicted on ths 29th April, 1969

ygder section 188 LP.C, have been
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released on the 8th May, 1969 on expiry
of their sentences™.

SHRI S. KUNDU (Balasore) : The
sentence was veory severe. The sentence
was for 10 days when the House is ia
session.

14.40 bours.

MOTION RE : FOURTH FIVE YEAR
PLAN—DRAFT—conrd.)

SHRI M. R. MASANI (Rajkot) : I
rise to speak in support of my substi-
tute motion No. 14 which [ have just
moved, disapproving of the Draft Fourth
Five Year Plan. But before I do that, [
would like to share with the House for
three or four minutes the aogle and the
background from which we approach the
Fourth Five Year Plan. This is not nor-
mally necessary but, in view of the persist-
ent and deliberate misrepresentation which
goes on in certain quarters about the atti-
tude of my Party towards planning, I fear
I must start by repeating what our basic
attitude to plaoniog is. We are often asked
‘Are you for or against planning 7 That is
exactly like asking a man'! ‘Have you
stopped beating your " wife 7. It does not
admit of a “Yes’ or ‘No’, for the simple
reason that planning is an umbrella word,
which cover many things, maoy kinds of
planning. The remedy is not between
planning and non-planning but between
differeat kinds of planoiog. [ would,
therefore, read a couple of sentences from
the Election Manifesto of my Party in 1967,
which read as follows :

“The Swatantra Party belioves in
democralic planning by persuasion such
as is practised in countries like France,
Britain and the Scandinavian countries
and is opposed to the Soviet type coor-
cive plaoning which has failed so
miserably here and wherever it has been
tried. The Swatantra Party will dis-
solve the Planning Commission which
has become in effect a parallel govern-
ment unknown to the Constitution,
which has shown the unfitness for its
task and would replace it with
genuinely expert advisory bodies with
which agriculture, industry, labour and
other interests would also be associated,
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The principal objective of such plann-
ing bodies should be to help Govern-
ment to plan its own business™.

I think this is a clear enough statement.

We do not stand for totalitarian planning
and command economy of a comprehen-
sive, centralised kind such as this Govern-
ment has adopted in India. What we do
accept is indicative planning of the kind
that goes on in Franoce, Britain, Western
Europe and Scaodinavian countries. We
are for the State to play its role in econo-
mic affalrs. We are for a mixed economy.
We are for regulation but on minimum
basis, and we are for Mahatma Gandhi’s
theory of Trusteeship to be put into
effect.

From this background, let us have a
view of the state of the economy. The
Prime Minister made some very amazing
claims to progress during the past few
years. I would not have taken the time of
this House to give the real facts because |
thought that we were all agreed that we
were in a hell of a mess and that our prob-
lem was to get out of it. But since the
Prime Minister seeks to create an illusion
that India has been progressing during the
last ten years, let me mention briefly that
almost all the targets of the Third Plan
remain unfulfilled today, that prices have
risen sharply duriog the last five or seven
years, that Incomes and savings have been
stagnant, that the capital market is dor-
mant, that unemployment is rampant ; and
that India's share of world exports today is
less than one per cent, We are bankrupt
in the eyes of the world because we are
upable to meet our international obliga-
tions, and we have to go abroad and beg
for a re-scheduling of debts.

SHRI S. M. BANERJEE (Kaopur):
For whom does the term ‘we’ stand ?

SHRI M. R. MASANI : It stands for
the Goveroment of India. The Government
of India is bankrupt ; the people are
not.

So far as social justice is concerned,
the Mational Sample Survey has revealed
that after the Second and Third five year
plans, as a result of them, only one out of
three Indians has one rupee per day as his
jncome. In the villages, the averages, the
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average is 50 paise per day, and sinee 1952
the number of people who do not have a
rupee a day has not gone down at all. The
actual living standards of the people have
had to be cut back as a result of the
Second and Thied Five Year Plans. The
people of India are poorer today than they
were ten years ago. Here are the figures.

The coosumption of foodgrains was
1703 k.g. in 1961-62 ; in 1966-67, it was
1466 kg. The consumption of edible oils
was 4.2k g in 1961-62, while in 1966-67 it
was 3.4 kg. The consumption of sugar in
1961-62 was 5.7 k g , while in 1966-67 it was
5.1 k.g. The consumption of cotton cloth,
which was 14.8 metres, bad dropped to 13.8
metres during that period.

In every basic need of the poorest
sections of our people, the Second and
Third Five Year Plans have impoverished
them further. This may be the Prime
Minister’s idea of progress, but it is not
ours, This is the bitter fruit of the Second
and Third Five Year Plans. The Prime
Minister this morning complained of lack
of excitement about the Plan. Is it sur-
prising in the light of these facts 7 India
is bored with the kind of planning which
has been thrust upon her.

I was reading the Fourth Plan draft the
other day. As I read that document, I
had a change feeling of unreality. It does
not always suppresses the truth. Here and
there, an attempt Is made to concede the
truth but almost immediately the planners
draw back from this horrible admission of
guilt and try to cover it up with a reversal
to their old jargon. It is a kind of fear of
curing themselves. A npeurotic fear is
clearly evident and there is also a complete
impatience with the facts of life which has
made the whole plan document unreal.

The draft Plan advances two alibis for
failure —two wars and two droughts.
Now, this is nothing but balderdash. Two
wars and two droughts have undoubtedly
made a little impact, but certainly they are
not responsible for the grim situation in
which we find ourselves. And yet on p, 8
of the Draft, the claim is made :

“The difficulties of the last few years
have unquestionably risen from fac-
tors beyond our control™,
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Utter npoonsense.  These difficulties
have arisen as a result of bad planning and
bad policies,

‘The Plan document shows that not a
siogle lesson of the past has been learnt,
not a shibboleth or cliche has been
dropped.

The Prime Minister said t hat our plan-
ning bhas ‘come of age’. | would suggest
to ber that senility is a more appropriate
description of the state that their planning
has reached. All the old familiar faces
are there, our old friends, “‘expansion of
the state sector,” “primacy of heavy indus-
try", “concentration of power and reliance
on licensing and controls. What is (here
new in the Plan ? Nothiog. There is
not one new idea in this whole Plan docu-
ment.

AN HON. MEMBER :

SHRI M."R. MASANI : I will come later
before to the consistency which Gandhiji
used to describe as the consistency of the
ass. '

It is like a doctor who has failed twice
to cure some patient. When the patient
goes a third time, the doctor says: ‘the
same mixture as before, but a double dose’.
Such a doctor is a quack and the members
of our Planning Commission are indeed
economic quacks and charlatans and no-
thing better.

Our poor dear Prime Minister, as was
evident from her speech, is vague about
economics. In the old days, tribal chiefs
used to have what they called medicine men
or witch doctors whose advice they would
accept. Our Prime Minister similarly has
ber Marxist-medicine-men sitting in  the
Planniog Commission and in her Cabinet.
Men like Prof. D. R. Gadgil, Dr. V. K.
R. V. Rao, and Mr. Pitamber Pant are eco-
nomic charlatans, and no serioos student of
economics anywhere in the world would
comsider them as economic experts. Shri
Jyoti Basu was reported in the press to
have said at the National Development
Council that he felt the speech of Dr.
V.K.R.V Raoto be wonderful as he
spoke like a Communist. He should pot
have been surprised. Anyone who knows
Dr. V. K. R. V. Rao's long record of co-
mmunist fellow-travelling would have
koown that it comes paturally to him.

All the defe.ts of 1he Second amd
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Third Five Year Plans are there—unrealistic
targets, lopsided priorities, Statism aod
controls, and 80 attempt to live beyond
our meaps. Therefore, we and totally
rejecti)h] isPan”

Now as regards what transpired in the
National Development Council meeting
held recently, certain garbled reports were
put out to the press. Only three BStates
were said to have dissented from the Plan.
This is not correct. Four States dissented
from the Plan, and the forth is the State of
Orissa. And since an atiempt has been
made to gloss over this fact, let me read
out from the speech of the Chief Minister
of Orissa delivered at the National Develo-
pment Council meeling. He said :

*“I have to begin by expressing my

deep disappointment at the draft
Fourth Plan. It is unorealistic ; it is
ifconsistent ; it is wvague. It suffers

from irrational prejudices and above all
it is positively against] the interests of
the less developed States and wheaker
sections. 1 say that the draft plan is
unrealistic becaus= some of the major
premises on which the structure has
been raised are of extremely doubtful
validity.”

Later on he goes to say . ...

AN HON., MEMBER : Is it youg
speech 7

SHRI M. R. MASANI : | was out of
Delhi and | am wutterly innoceat. The

Chief Minister of Orissa is, I.assure you, an
able and mature gentleman who can draft
his own speeches. He says :

“The Plan is inconsistent in maoy
of ils aspects. The draft Plan seems
1o be torn by pseudo-ideological consi -
derations on the one hand and the need
to draw up a rational workable progra-
mme based on the experience of the
past. My view is that at the present
stage of development it would be disas-
trous to allow ideological obsessions to
triumph over reason. We cannot
afford such a restraint which may slow
down our rate of growts. In the
Chiupter on Approach and Pelicy there
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seems to be a pathetic attempt to revert
back to a policy of conirols which has
let us down so badly in the past...The
policies of the past one or two years
promised a slightly larger awareness of
the benefits of relaxation of controls.
We must not allow the deadweight of
discredited past policies to draw us back
from that path...The Plan seems to  be
designed— may be by accident—in such
a mapner that it is positively detrimen-

tal to the interests of poorer States and -

weaker sections.”
He ends up by saying :

“In ‘other words the Plan as a . hole
provides for a dark and gloomy future
for the people of the poorer States,
especially Orissa. Obviously such a
plan cannot be acceptable to us.*”

So, let us be clear that four States of
the Union bave rejected this Plan out of
band.

What are the reasons for our rejection?
The first feature common to all the plans
is that it is based on unrealistic assumplions
and targets. The National income, it is
said, wlll iocrease by 55 per cent per
aonum. That was also the dream of the
Third Plan. The actual achievement was
only 2.5 per cent. Thls particular document
on page 30 admits that a time-lag of 3 to 4
years has taken place. “What is the
mssurance that there will not be a slmilar
time-lag and a similar shortfall in regard to
the national income in the n2xt five years ?

The birth rate it is claimed will go
down frcm 39 io 32 per thousand. Who
says £0 7 Who knows what the birth rate
will be five years from now ?

Agricultural production they say, will
go up by 5 per cent. Has the monsoon
been requisitioned by the Mational Planning
Commission ? Have the Gods placed
themselves at the disposal of the tin gods
of the Planning Commission 7 Otherwise,
bow do we know what the rate of growth
in agriculiure will be knowing that there
is a cycle in our agriculteral history, that
out of seven or five moosoons, two have
been bad ? This is the le:son of the
centuries. Is this cycle going o be broken
by dictat of Plaunning Commission ?

Industrial preduction wlil go up by
nine per cent. Who said so 7 Io the
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last two years, since the end of the Third
Plan, industrial produclion, has gone by
two per cent. Why have been nioe per
cent 7 Why not fifteen per cent 7 What
tomfoolery is this 7

Exports, they say, will go up by seven
per cent. Itis very interestiog to read
that Mr. Manubhai Shah, who ought to
know something about exporls, commented
publicly : ‘utterly wishful thinkiong’.

The Capital-output ratio, which is 2:5
will drop to 2:1. Why ? The Plan says on
page 4: “We assume a one vyear lag
betwcen investment and generation of
output”. As Chairman of the Public
Accounts Committee, I am sure my colle-
agues will have a hearty laugh over this
uiter pon-sense. Can this be believed by
any sensible man? What do these gentle-
men take us for ? Professor P. N. Dar,
Director of the Iostitute of Economic
Growth, has commented on this particularly
fatuous assumption :

“Io their calculations, the Planning
Commission always give themselves the
bepefit of the doubt about not only the
capital-output ratio but also the gesta-
tion lag,...the manmagerial compstence
necessary 1o generate ontput and the
facility with which complicated
technology could be absorbed by the
economy'.

Take next the public sector enterprises,
the notorious laggards of our economy, the
drones. They gave us only Rs. 435 crores
during the third Plan, Now we are told
that State epterprises will give Rs. 1,730
crores. What a joke! [For the State
eoterprises to give this much money is
completely beyond their competence.

Then, it is said that the rate of invest-
ment will go up from 11.5 per cent to 13.8
per cent and that foreign aid will be so
much ; that deficit financing will be Rs. 850
crores, but all the same, the prices will
pot rise. That is abother joke: “prices
will not rise™. I guarantee that prices will
go up sharply us a result of this plan.
Even in the United States and West
Germany, where inflation does dot exist,
whst happens 7 In tle German Constitu-
tion, there is a provision that there should
be no deficit financing, but there is a two
per cent rate of inflation going oo all the
same. We arc going to lmprove on West
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Gemﬁ; and America! We will have
zero ioflation ; so we are told. This is
the first fault of the Plan with which we
cannot go along.

We were told all these years that
Agriculture will get priority, that there will
be a shift to agriculture. It was claimed that
we had learnt the lesson. On ihis point
there are two rather cooficting things said.
On page 112, it says that the “‘wrgency of
agriculture has been brought home by the
experience of recent years”. Good. But on
page 10, there is another statement which
will take the breath of this House away.
It says .that **Agriculiure always enjoyed
a high 'priority in lodian plaoning”. If
agriculture always enjoyed a high priority,
then there is no need for a shift. That is
exactly what the I'lan has done. There is
no shift.

1 will now come to some figures. At
page 49, they have tabulated some figures,
and I shall read them. Agriculture and
allied sectors : third Plan, 14 per cent ;
fourth Plap, 156 per cent. Irrigation and
flood control : third Plan 6.3 per cent
fourth Plan,'4.3 per cent. The total for
these two items comes to 20.3 per cent of
the outlay in the third Plan and 19.9 per
cent in the fourth Plan. It is less, not
more. Theo, industry and minerals, 24.7
per cent in the third Plan, and 23.4 per
cent in the fourth Plan. Where is the
shift 7 Both bave gone down by half to
one per cent. The balance between them
is being maintained, wpeck 10 peck with
industry leading agriculture a little. Where
is the shift 7

The Prime Minister says it is not fair
to go by these figures. We did not concoct
these figures ; they have been supplied by
the Planning Commission. Now, she comes
up with an after thought with some hidden
agricultural inputs. As my bon. friend
Prof. Amin asked her; ‘“What are the
corresponding hidden ioputs in the third
Plan 7 We cannot compare unequal
quantities. Let us know [what the hidden
figures were in the third Plan also. Then
we may be able to judge. But until those
figures are made available, I would like to
say categorically that the Fourth Plan
marks no improvement whatsoever over the
Third Plan in rectifying the imbalance
between heavy fodustry and agriculture.
The claim is a Big Lic.
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I am not surprised that this has
happened. In a debate in this House bet-
ween the late Mr. Lal Babadur Shastari
and myself, on the 26th August, 1965, | told
him that there would be no shift in the
Fourth Plan, when he made a certain
statement. I knew it because if there is
one class in society whieh the Communist
and Marxists hate more than others, it is
the class of peasant proprietors. They hate
the peasent proprietors much more than
they hate the capitalists. I can assure my
friends who do not know about it. There
is a whole book on the subject entitled
Mourx versus the P.asant by David Mitrany,
where all the documentation is there. The
Marxist hates thelpeasant proprietor because
so long as the peasant propriteor is there,
with his feet on the soil, the mad Utopia
of a communist dictatorship canoot take
place. And that is why there has been
no shift ; there could not have been a
shift.

Similarly, if I bad the time, I would
point out how employment and road trans-
port have been neglected in this Plan, how
the consumer has been npeglected but time
is ruoning out and I must proceed to
another point.

I now come to another feature of the
Plan which is a duplication, a carbon copy,
of the Second and the Third Plans, and
that is the emphasis on State enterprise and
licence-permit Raj. State enterprises—they
are our motorious laggards, the lazy people
in our national life, the incompetent people,
the nincompoops of the class. They have
been rewarded for being stupid and at the
bottom of the class. In the Third plan,
the outlay for the goveromental sector was
Rs. 8577 crores. ln the Fourth plan, it is
Rs. 14,397 out of a total of Rs. 24,000.
Out of that, jhere is a massive investment
of Rs. 3400 crores industries and mining
alone.

15 00 hrs.
st Gw e wai: 14 g A g,
12 g @ Wi SWH & g §8 wAr
ﬁﬁ gl -ao.--(t“q.lw‘--..--.qg ﬁm
gl
st wto %o wart:gr 7z e
I
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SHRT M. R. MASANI : Tam talkiog
of the outlay. Outlay and investment are
the same.

It is very interesting that our criticism
of the State sector, for which our Party
bas stood from the very beginning because
we saw how the sustenance of the country
was being wasted on these “white elephants™,
is now endorsed by many men who call
themeselves communists and socialists. If
you will turn to the Staresman of the 24th
January, there is an article by Mr. Inder
Malbotra himself a supporter of planning
ard socialism where he points out how Mr.
Skachkov, the Soviet Union's overlord of
foreign economic relations, made some
very rude and offersive remarks about the
conduct of our State enterprises, so rude
that according to Mr. Inder Malhotra, a
conspiracy of silence has been observed on
what he said. It is said that Mr. Skach-
kov behaved like a Viceroy on tour and
told the State managers exactly what he
thought of their lousy performance.

Why go that far ? We were very glad
to have a breath of fresh air from the
pandal at Faridabad where no less a per-
son than the President of the Congress
Party, to which we are told the Guvern-
ment belongs, delivered himself of a specch.
I do pot think it is necessary for me to
read it ; 1 am sure the Congress members
have got it by heart because of the wound
it must have caused to their ego. The
Congress President is entirely in agreement
wilth what I am saying on this point.

The unkindest cut of all came, however
from the new Edilor of the Hindu tan Times
who wrote on 29th April :

“What on earih did the Prime Minis-
ter mean when she attributed delays in
the decision-makiog process of Govern-
ment to the nced to safeguard the na-
tion's freedom agaiost inroads by world
monopolies and il cartels 7 This is a
most extraordinarv alibi for plain in-
decision end conjures up a totally my-
thical siluation. Equally amazing was
Mrs. Gandhi’s statemeat that profit is
oot * the sole motive uvnderlying the
public sector. Nobody has ever sug-
gested that it is. But what mystic
virtue should the country sead into
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low level profits or truly gigantic losses
by public undertakings.”

When Mrs. Gandhi read this, I am sure

she must have echoed the words of Julius

Caesar : “Ef ru brute!” because the pew

Editor of the Hindustan Times is none

other than her Press Officer a few months

ago.

So, what I say is no longer the point
of view of the Swatantra Party. Every
sane man, every siudent of economics,
koows what | am saying is true.

Mrs. Gandhi io her speech just now
repeated certain verbal concessions made
in the Plan about controls. She said “we
do not wont excessive controds. I would be
eotilled to ask, “Why are you practising
them then ? Why not give them up, be-
cause most of your conirols are excessive
and unoecessary.” 1 say that these verbal
concessions are meant to throw dust into
the eyes of Parliament and the people. The
real thioking of the Plan and of this
Government is to be found at page 14 of
the Plan. [ shall read that senteoce and
you will see that the intention is to have
more controls, more State monopoly and
more regimentation, mot less. It says 1

“The process of development might
lead, in thé absence of purposive inter-
vention by the State, to greater con-
centration of wealth and income...There-
fore the attainment of objectives of
equavty and social justice requires
more comprehensive plaoping and
greater command of Government over
resources than has been attempted so
far.”

This is the definitive stalement. Every-
thing else, including the remarks of the
Prime Minister just now are eye-wash by
which we canot be takem in. Throughout
the Plan, there is a fear of development.
The farmer must not produce too much
because he will get too rich. Industry
must not expand, too much, because it will
get too powerful |  Hold them down ; put
them ia the strait-jacket of permits, lice-
nces and controls.

This is not the only country where
Communists and Socialists indulge in this
kind of attitude. They are eaten up by
envy. They are “dogs in the manger” who
cannot do aoything by themselves and
who will not let others do it. A very good
summing up of this attitude is to be found
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fn 2 book written by a very eminent
socialist economist, a Negro socialist my
friend Dr. W. Arthur Lewis, who is both a
socialist and a Negro. In his book
Development Planning—The Essentials of
Economic Policy—he has almost forecast
what this Fourth Plan is doing. He
says :

“In several of the developing coun-
tries pfficial spokesmen appeal fre-
queotly for new private investment and
publish plans predicated upon large
amounts of private investment, but
since at the same time they hedge pri-
vate iovesiments around with controls
and licences and take steps to keep
private profits low these appeals and
plans come to nothing.”

This is what is going to bappen to this
Fourth Plan. It is going to come to poth-
ing except disaster and doom for our
people.

The Prime Minister talked of resource
mobilisation. It sounds wonderful, but
only means extorting money out of the
common people. Resources mobilisation
by the Centre, the Plan tells vs, will be
Rs. 1600 crores. That involves additional
taxation on the common people of India
mosily through Indirect taxes and excise
levies of an additional Rs. 200 crores to
Rs. 300 crores a year. Even this has not
given them a balanced budget. Even so
they cannot live within their means. So
these wonderful planners bave left an un-
covered gap of Rs. 850 crores.

Yet they tell us prices will not rise.
They will create paper money but prices
will remain stable. This is what they say.
I am sorry to have to make this forecast.
As far as I can make out, asa result of
this Plan the conditions of the poorer
sections of our people will oot be one bit
better in 1972-73 than they are today. The
likelihood is that, as in the Second and
Third Plans for which I gave the par capita
consumption figures earlier, they will be
having an even more miserable life,

That is why I say the Plan is nota
bold plan. Itis mot am ambitious Plan.
It is a contemptible, petty Plan from small
minds who canpot think big. It is a pedes-
train Plan of staggation for the next five
years. The Prime YMinister wanted us to
join in accepting the m'nimum needs. but
those minimum needs are not acceptable to
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us because they are not even fit for the
Indian people.” They are not even fit for
Africa or China, leave aside this country.
So we donot accept ber minimum needs.
We want a maximum acceptance of maxi-
mum needs

We say that if you reverse these wrong
policies, if you do what Germany did under
Erhardh if you “let the men and the money’
loose,” if you let the vital energies of the
Indian people loose, the farmers, labourers,
workers and industrialists will give you a
very much better return than what this
Plan can give. They will give a higher
standard of life than what this Plan can
give. I believe in the vital energies of our
people and | do not believe Plan is the
answer. That is why I say this is not an
ambitious, big or bold Plan, itisa Plan
that is not worthy of acceptance because
it is small, it is petty and it is a Plan of
stagnation.

In this country, as Dr. Zakir Hussain
was apt to remind us, we want work, work
and more work. There is nothing in this
Plan which will make any one man work
harder than be is doing today (Iaterruprion)
I am glad even Shri Banerjee agrees. There
is no one thing in this Plan which will
make for initiative, enterprise or invention.

SHRI S. M. BANERJEE : It will only
make way for politicians to agitate.

SHRI M. R. MASANI : Quite right.
Politicians, corrupt businessman and officials
are the only class that will thrive under
this Plan. A great deal of good sense is
talked these days about political affairs by
those who are not politicians. Shri Nirad
Chaudhuri is one of them. In an article
the other oay he wrote :

“NMine-tenths of the Indian iotelli-
gentsia do not do any productive work
at all. They are all parasites. They
live off society...”™
He means they live off the peasants and

workers. Then he went on to write ;

“At Calcutta 1 was asked :is there
any hope for Calcutta 7 I said not if
balf the population does not go out of
the city 1o do work in the countryside.
The bape of Culcutta has been the
liking thc Bengali intelligentsia has for
a sedentary desk job with a fixed
salary...Tell a Bengali—or for that
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[Shri M. R. Marani]

matter any Hindu that you will give
him a job that will be measured with
productivity. He will not take it. He
would rather take a job on a quarter
that salary where wages are not related
to productivity.”

This is God's truth. Now, in such a
situation, surely we needed a plan that will
give an incentive to the people to work
hard and not be drones. Baot 1 am sorry
to say that this is a plan made by drones
sitting in  Yojana Bhavan for the large
pumber of drones occupying Government
offices and government factories.

There is something mulish about the
members of our Planning Commission—
mulish in two respects. One, they are
obstinate like mules ; as Gaodhiji said,
they have the consistency of the ass;
secondly, they are mulish in that they are
sterile snd are incapable of producing any-
thing. They are intellectually sterile people.
They have sat there for ten years and pro-
duced nothing. In the Soviet Union these
‘'men would have been shot out of hand as
saboteurs long ago b of their rep d
failures.

1 bave oo doubt that, when the
economic history of our time comes to be
written, the pames of men like Professor
P. C. Mahalanobis, Mr. Pitambar Pant, Dr.
V.KRYV. Rao and Di. D. R. Gadgil will
be written io the scroll of ignominy as men
who destroved the economic future and
hopes of our people, who consigned our
people to half a century of poverty and
despair. We wish to have no part in this
miserable Plan which will lead the people
to stagnation and doom. We reject every
bit of it.

st Mo Ao gER (Tar) : SATETH
#gieg, ST Gaadiq N S Fee
o gag ¥ dw fear war g & s
@ BT g | WY qwadia drAr
it awt & favat yam & a2 A N
€ & 54ifF Jar wAW A § qowE
<t Qeran e, 1966 ¥ § gE & WA
oifer oY 1 gw Sqd Qo N fagwar
7g & f& it fgd fF Dol
gy § o oF 9 0% ek
WA ¥ g ® fifgy fag
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g1 af @ Aer W wder ¥ ofcra
% # awwar T gAY gR forearw @
fs twwios agfe # w7 gaeiw
T3 qTg A FY A7 T WY
W 9T g AT T @ 9T g —3rw-
g wrd w9 ¥ afefoa 7df frar amar
3 7 FF FIY q& qarw {Far srar
& ®it wgr amar & 5 a7 qx g9t a8
g, w0 w31 war & F fadet mwnm &
siew fasm N ofy =5 T oix o
Fgr arar € £+ fadat ¥ =w AdY faen
T 17 $5 32 3% af @ 5 § 1 WY
AQ gaw Fgd arT ag 2 B Aaam
£ ofear T AT @ Faifaa
T8t fear strar s gfasrd A% s
# X I ¥ gt ¥ a9 ¥ AR
a#1 g1 &, wauT gif FAaeAAT FT GUAAT
FCAT TEATE |

e AAT Fges 8 G 16-17
R afz & IF @ @ geE oA § W
ady iy wgT WA g
“While the difficullies of the last few
years have unguestionably risen from
factors beyond coatrol there are still
a number of lacunae which haye evoked
legitimate criticism. Despite larger
outlays, actual developments have ofien
fallen short of targets. In many key
sectors, delays in construction, revisions
of cost estimates and the failure to
utilise capacity fully have added to the
difficulties. Many of the projects
undertaken in the public sector repre-
sent new and complex ventures and, to
an extent, initial difficulties are only to
be expected...”

FfeT writ g W wgroar @

*“But even after allowing for this, the
fact remaios that the concern for speed,
economy and efficiency has not been as
pervasive as it ought to be. The public
sector has the responsibility to set much
higher standards of performance and it
has yet to fulfil ils role of generating
adequate surpluses for investment.”
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T ST Fr 14T :

“In respect of the objective of
equality, sufficient data are mot avail:
able to base a definite statement about
income inequality...”

—this is very strange !—

‘“‘Available information does not
indicate any trend towards reduction in
the conceptration of income and wealth.
Nor is there any indication that there
has been any lessening ,of disparity in
the standards of living of various
classes..."”

@t sar # mit fdw G, aga
ez & @7 Affa FAgT 7 o#e
frgst afeaal olv g # @R G
g1 oGy g3 &Y 9 QEAr FT @R
ga} ame §, oy gR fasaw gar g
f& 2w # mifgs gafa Q1 g gvaa
¥ 39 UARTE T wEnd Aeq &) T8
g17 gt fag ags mgaagyw & WK
sl & qf7 o 2y #1 wmfaw feww
friT wear @1

gzt a@ W1 P A g § @™
& wraer ¥ qrew fasar s § wied-
Farz HATAST F1 WY WAL 41 AT mfE-
saw qifgmie &1 A Fwa< ar) S|l
gag ¥ auaT ¥ grar w1 @ § fF aw
2w @ & A § meafric s
99 @y A @i HA A Fo Ao
s ared I—3EA A ag A fwar
qr #fsq g dwia FF W EM F
qiwy & wreafAde gl & 8w g
Iy wa & ard @, dar f§ @
give wA & faar qard fe e ¥
sreRfadar s wf NG T F '
as |

gadt 17 ag w4 af & fr o awe
2w AT aAn A fag 125 w3
s94T YA [F2T W 1@ W™ g | f wgan
Figm fF gt waufm @ af g ag
FHE 1 9T W % wawagar % fag
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gaqt gAufe # 9w F7 awe @
SITAT, AZ qFAT TG MR & ¢ g
Fawgrefan, awfer Mr @ & fac
67 FUF 799 W 14 § 1 78 WA W &7
1 R wigw gwd e wa af gonw
w1 gfamr % 20 amm =7 4 @
nar AfeT w@Rw AfEA fag & A
T WY A1) @AY q9g ¥ agT AT A
gafly g mar) ar g7 aTal F avw e
HIT AT =AM AT Wfge

faRalt = w fizar wfgsias:
&t 9, ag qr@ N TEE AEg @
g1 & v & wrder FEAr fF o g
g & s Fhifs gH eag FE ARG &
g fadsit sgraar & srow gt mfas
et § o fomm fada = &, @ar
% & aww gv §, wusr 80 sfawmw
wwOET & 1 a7 wgh aF geAT @, i
I TE £ &% fFn i qwg Fan yEn
g ad ? e Y W g g — & &
e § W wrwfniT @1 o AWK
fadst =t & fF s@e gfea faa
T q gAe /W & Afasy gveEw a9
asar g1

15.21 hes.

[Shri Gadilingana Gowd in the Chair].

afeq® AwIT N FAT faqw s
fagr rm dr Fgr am 1 & ofsew
gEfema AT &1 Y 9 aF g%
a1 ¥ gz wava § i faraet Frdaan
& W1 §EH T AW few @mar @
miag £ FE AT @ 1 5wy sEar
gudl 1z 3 fF faad femas, &= oo,
FFI A § ag =7 Ay we f2y o
g1 wf awg fedt 71 RS dar &
wIT 9 192 AT @H § | AR o a%
FAFT AIHAT HWAT W3 F @WAT a9t
MPA AT AR SN A, WA FFi A9
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[ @o are )

T wrg ) A ¥ guw w ot & frae
et fF afsas dazT %1 e e @
¥ ggaed & Wy W g A
R g AT AL, Ty e
A1 FET T F AU a9 §HAT § W
tw @t wifgs gufa & & ofems ozt
tfama 1 aga 9w fegear T e
&, grife g s A AR § 3y A
TrE¥T FFTT qT AT AW | 967
ofeqr® Jaex §  gnd Afe & vu%
gaifes ®wax gEwt FadEr 8w & ar
2w it mfas gufa g aFdt g1

s & g2l & foo S St g3l
AT w9 § TN @ A% § SAeT
faw s&ar 1 gt 29 F1 6,086 FqT
wyar fagr war fagd & S99 ag w81 wmn
% f5 2566 (T To 7T IFIFN F
R 3,500 ®AT ¥o Fex ¥ fosm
2,566 FAT To HIWT & uwlza & v
WH gR @27 ¢ | 9GY 3,600 $AT Y
At wAufa § 93 sw 2, W% IgEw
Zgauie wefaa # ot gawr o @
TR ¢ % 57 3 F7 0F gae FA0¥ w0
WX qGIEAT WA W AZ A gErar
sREt #1 wifaF gafa 7 N, wewq gz
FATN AR FATEE WTFE froag
stdy §53diq avaar st a9 &, @) @
§, € ag Fe w1 A1 favnny fr g
EIE AR A

wa & qgr ar sgA gwafa S,
S qA St FT AW NIW AT qH
fessar 1 1956 ¥ Qe wWite Hle
fediE @ widt @t 393 qgaifas T w=F
gy A —faeeg s3w, Mo, wgrews
ST aeg ARF | ag Far awm fF @«
frg? gu few & oF & wid &t Tt
sfa &y & 21 @it dfew gw aa
fr o @ wmm ax fw fagd gu &
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fam @1 &\ 5 w7 &1, °%g T8 wfa
g g% 1 7 wrf guwr F1 ggran fae
Ry afs e F A A &
fralda g st & were 9T gw
wrRt &1 afcum ag gar fe gw @l
¥ ol fags @ 1 WO wiesd e
AT, AT HA off, W19 qSA AW ¥
39 feedl ¥ agm wwdw ¥ awwrd
@ § % gow qqers e as wR2a
FRfTE oF fay § gay fod ¥
T & faAl F @gF gru a8 O /%4 |
W A ad FE0 398 qra @ mkEE
AR gl &Y deq1 @@ RT § &
fogré &1 @fF ag ot awg faed gu
g 71X 97 g% 3% fa7 o1 fadve gverr
Al AT FAN T TF TE @
gmr aer sfoT w1 migw dar ) o
aF St gar & ag =g falw T faem
7t gar & 1 @Y wex wRw fgen & A
%, ararEm Wi srafre G § fasge
fogzr gar &1 wmafas fem 1 @
WA AT AT § 1 0F g S
& NIy 9@ gu SWi A gew 171 g,
a7 ff @ Mg ad § 240 §, Wi
&1 AT 2@ A § g A WF FogEA
& 1\ T faw FHoT dYar & A wg ans
ifad fr sl &Y wn grea St 8
gafae & wred srdar dea@ g fe owi
T W s e A ofs e
# 9 wa g WITEAd &, ag SO 7
9% T |

HEq T2 FY AY [ GHANTT Gran
TarE 7€ § W 356 s0T WY @ M|
¢ famd 262 w0® wo¥ ¥=0T Ggrgar
AT 04 FUF &9% TG WIEAT ¥ FeT
21 9g® W qQwAr A oy 562
FUT & 9GY 9T IAF 356 ST
fgr mar & v oag A d R
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0 gurd wifas wafs =& e, &Y
Tzt mw § ad @

faar & fadr 60 0T s foam
foremr fegmr st & & 96 & 60 F0T
a1 WA wey SAW H oF 9
frare arelt dterr &, Adar s A
T8 Weq W2 IR qEd & g F I
g€ 8 ¥ A& gewd, gR ArAw g
dfFr ¥ N T flw W
Tfg@ | ot gk weg 3w F faerd
6.2 wfrwg § a7 fF @t 3w # fand
1 sfowm 20 wAz &1 @1 60 ww
Y FH G

@ fawet & for 60 O
WE W eafe W oTE 2 ogaw w9
fawrm w1 Fm T g, afew oS ww
ot 99 @ § S wA A SEd Q@
s gfeFa & guk ggt Fr@r ¥ ow
AegfAad ST aT W g | T AT
¥ gaw fawst 3] &7 araer T
TG WX WIE qedt faeeft aer qrafew
ST g0 7 a7 @% ar FAer faere
¥ gfes @1 g7 wegfraw soee
Fae Weq W FT T4 ¢ afew @y J]W
® 2 EFN GCF A FOHT G AT
anfed |

e w1 Agd &= & fAR, ¥
TeR g fag @ 18 sz
oo famr g1 @ wiod fadsw o
argat g FF =l #rg F1a Adf 9w qEr
2120, 22919 &Y 7 g & ¥E AF
STCE Y | grigT, s@er, fran
W AFN FT A qET Y ) FEA £ O
11 @ Toar Sad s AfeT aga &
T Oy § wgt O & qrt £ w18 sgaedr
g g1 wefag & A9y wdA wEm
e g ¥ & wgi fs A
ot & wr€ g 78 § ofag g A
qITeT gai g ) agraar Y [ifEd
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T yFIT § @Y 1000 FT Wy ¥
afafom oo & far g Ao & Frde
fear & R Amaw Tqawde wefaa §
it ag a1a "= A Tt § A v W
sft, s it gAY AgT feEr 31 aog
& ood Fear w@mear g fF 1000 &0
a1 500 FUE FoAT WY W wT ¥ TH Ag
FT oFE @) foeg gg wew § s
Afad | Y aga yfeis woa § I
2y F A€ arw 4 grar | g Y o
aTT, "1 T Ft 709 E@ET a8 A%
g 7 &1 qex Ry g w200
FAT T F FHW F IFA ST |
JAET TTF Y FAIGHT AT AT |

™ T § M dfq ¥ 7o I
forar f weg w3 A1 oY Q9T & 4@
S A &1 IEY g W T OF
foe® gu wa & wifuw fawre @ &
awar ¢ faaar & g s e §)
yafan oo frdgr & & 9@ o= wig
fadry s Afgyr

It gaefy diwan & S 3 A
g9t & & guF @vE 3@ § 9K faam-
qd% sg3a1 § (% quy 3w ¥ wiws yafs
gt w3 &1 wfasy gvsaw v |

it forx W W (ga) ¢ el
werew, S wart gR wewg @ 5 @
g9 §eT ¥ ISHC 99 T4 § | IHH
weT fF 78 M quadfs dvoen WS
yre7 & ag fuardy & g ferer amen
& oYT au¥ dafeda g S & @wwar
2 fr qg aowaw aw=f F o d=fega-
foreew 3 oF A dare fran an, s
ZTTUTES ATl A A TF AVSAT qqTE 4@
T F ATET § BITH ATH Wl ST
7Y oF geaw ¢ formd ot q=o dte wrgmx
7g faed &:—

“In so far as this general concept,

this underlying philosophy is concerped
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I copnot see any difference between
what the authors of the Bombay Plan
have in mind and what has been pro-
pounded in the successive plan docu-
ments by the Planning Commission of
the Goveroment of India.

TR & g wgar v 5 ag S
T st W@ § 9 fe wEnt age IR
EFsmTRIwmEng e 5 7
HE TR 19 S Fg 99 &, Afa-
7T § o gar F§ agd g oS gaifaw
qg WA §6 a9 F3F £ 1 g @) F@ A9
gt fo St @ sgie @@ wfad &@m)
g & guifas ag AT S=a § 7O wW
FAE | FEA A Al WOEA g AW
wrufafees da7 wTs graree, st
wifeT sfE aga o @ oA w e
¥ oA A e § Afe gwwa oo
ﬂraﬂwrﬂmt%mhmﬁm
¥ 7€ fadg g 75 & T A o
N EFHEEEFA Y § ™
ziar af oF iar |

sgt o @ S da3dfa Arsar a7
gaer & ar TEH 51 aaT Adt & a2
zstT fadlT gtaT &1 # Qe E
Y #it 9T 3g T TEr of 77 fox
gga @ g wlt 98 fea cnfan
fenigg ax woar srana W gy suvT A
o & gaft 1w e f oy w2
oot § afed & 9% qgr g
wt Wi WX gy @A SreAr §
@t ®ar &g At gt Amen
MNemi fadst o P ox A9AEl F
oY seuy dfeq wETERA AgE 19 &
@ ¥ o3y fau &, =g o e O@f
o a7 N e & A faant age
Frelt FerTd faRe wag g gratha 4i
I @ g A maifrg g Al
7 § wgt g qe fadeh oF agr ag
it et @ 1 g ag ¢ e o e
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qaadfa AT ¥ 4% e fewaa
wrew dfeademd § 7 w@H w€ www
TR

TINfy AEET, T ¥ WS o
W AE A% wATT & oy g gy
A9 & ww gewm g A ww
qfeq sagTEE AgE® A W W16 @w
#Y 1T FE Y S IEET qAOW IR
aawrar a1 f§ &gt & waw 7 & A
o9 AR R W A wd-sgaear weh
@, AT 7% Y arg ag § e ool g
¥ Qe smw & adww Sareaw 8
I T 59 A A TF wE 2w & A
# zfemer fear o s wg faar ek
¥ At visTEw giE 3w e w1 ox

008 %, 73-74 % 38 24 ® ¢
80-81 ¥ ¥@ aTAT WA ¥ FANIAH
6.5 7z A W &1 gvw dew A,
Froarts dfgw, g v afew framer
&9 80-8]1 § vz §v% wfwfridr
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AT framl 1 @ awz § faw a<
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arE %o @ g | afer wwdwr ¥ w1c
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Wi AifE< # s dlo %o WKe 1o wa
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Gogmarger § f6 ag awd gl
fagwar www Wl @ F fAd s1A% @
gvar § O T ¥ W A swar §
wwds qar arar &1 mifaw fawmw Ak
sufs & gaR oY ¥eq AR IIw §, U@
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gl aF @19q @R & g g,
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% @19 w@a w9Et 9T @feer e
it | Faz A wgm T g 6 o
qw & A% ¥ udmwsww @ S gy
<w wFar & 1 ST &FT FEAT Av@av
g f5 oo 2w & o feafr § oo% wa-
®Y UH G A @), 47 & g« H, €9
W 1 7GR & T FT T
ST FTAT §Y T2 1 T@ IW A A
o gal ¥ fawe T T8 @ awdr § 1
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ST GAA FY G ALY &Y I AT
g1 dFsgFawadn ¥ qm-
fas fraxw ¥ wwaeg o g9 a0 so1d
£, afFT ¥ woafer § 1 R ® wEA
ATE wAFA F Arg FIA T 1Yy |
R e ¥ el W g
|MAT 9T |

gk 3w ¥ I fawwar a3 @ §, 7@
7 ¥ sfmal # 8, afer d@ni ¥ W 3
sura w1 o 3 78 ad Fgr g o foed
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T WYX VTG GO #1748 ®¢, &
¥ Y I A vl Af @ g B
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N | F@ & Mg aesifas Faa 30
#1fgy |

g 9 JWT qg @ § 1 A
# gudl w-mfen &1 @€ SYEIT AEK g
WEIEHET ¥ &% FR gAfAA
e & guk wrEl Sfawmne g
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Wt sitwa daw (F9Tg) ;g
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& o d|y ¥ |

& g § e afoe domn s
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TR W & 9] 2 AT A ASTT @,
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war gl frwr @Y §, foe ot gwr = &
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& | rafa o, wye ¥ i g @
99 Fiffy A9 & wwT g aw a9-
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Wb §1q §19 OF fw I 9y
wg W § % dieen o @ o
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sqEr gEr g dY ) I T ww
At g & w2t 3 v A faenfaar w0
N sudig 3 @ § 97 @ @
AN F1 &z W e o adig g wr
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A% doXafr @R T e
¥ wrgar g fr fren & = & ot g
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® WR g wTEs at ¥ qwwar g e
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AT ¥ Y g adw @ §
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FT qATS § | W9 AT 3 a1 4 sfawa
7% faan & sox @9 s g @Sy
& ag Wt wwaw gy e A s
&4 F70 § 1 AfeT ogh v agr farr
®1 S @ 9z aga s s fwar
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& g A wrgan § gATafa o,
da M g aw ¥ w<c W 30
FAI ¥ W 136 gepa faardl 99
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& adwam & safaa &

Wy Freafagmea § e gwy

VAISAKHA 18, 1891 (SAKA)

Fear Plan (M) 254
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fad # farerht oY ag @graaT At TR
Y 77 #T &t afew IER W X FAEH
¥ s e At ww fear &1 9w @
#t ok wiew sgm fear s @ g
T T F FT AM F A0 BRETAT
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SHRI MURASOLI MARAN (Madras
South) : Mr- Speaker, Sir. I rise to speak
on the economic planning in India and on
certain fundamental issues connected with
it. Today morning, the hon. Prime Minis-
ter said that plaoning is a contiouous
process. In fact she was repeating an
ecopomic axiom but what is planning in
India 7 Where Is the thread of continuity
in our five year Plans ? To call the draft
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before us as the draft of the fourth Five
Year Plan is a mockery ; for three years,
this Government failed to have any faith
in planniog nor were they abte to initiate
a five year Plan. At the end of the Nebru
age, by way of hooouring Pandit Nehru,
we must stop this series of Plan No. I,
Plan No. 2 and Plan No. 3, because we
have already stopped with the third Plan.
The so-called fourth Plan is not a logical
continuation »f the third Plan, and more so,
it is not a Plan acceptable to the State
Governments as the previous three Plans.
Even the Congress Chief Ministers trans-
cended their narrow issues of party politics
and expressed their dissatisfaction with the
draft fourth Five Year Plan. Neither the
principle of continuity nor that of accept-
ance can support the imagimary contention
that this is the fourth continuous Plan. In
fact, 1 prefer to call this Plan as the beginn-
iog of the first federal economic plan of
India, with the possibility of respecting the
sentiments of the people and the leaders
of different States ; (o be an acceptable
first federal plan of India, it should emerge
afresh from the National Development
Council, the effective functioning of which
1 will refer to shortly.

When the Planning Commission was
reorganised, our enthusiasm was roused
because we had the dynamic leadership of
Dr. Gadgil, the greatest economist of India
but unfortunately, our hopes were shattered.
Dr. Gadgil of the Yojana Bhavan did not
seem to be the same person as Dr. Gadgil
of the Gokhal lnostitute. Dr. Gadgil of
the Gokbale Institute was against centralised
planning process ; he was for decentralised,
dispersed industrial sector ; he was against
the cencentration of economic wealth ina
few hands ; he was very much against the
unnatural kind of prestige and importance
of the Planning Commission because of the
membership of the Prime Minister and the
Finance Minister. He has expresed his opions
in many of his papers, but if only he had
incorporated some of his thoughts, sugges-
tions criticisms in this document, this Plan
would not bave been a lack-lustre document.
The Yojana Bhavan seems to have sapped
his critcal energies and gagged his vociferous
voice ; he bas become a mere cog in the
empire-building machinery of Delhi and one
more additlonal pillar in the citadel of old-
fashioned burcaucrats. I do not want to
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blame him alone. You have removed an
expert in statistics with an expert in econo-
mics. You have not given him enough
freedom.

I now bring to your attention one of
the brilliant sparks emanated from a great
economist. I wish to quote what he said
regarding the Planning Commission :

“l hope 1 shall mot be considered
irreverent if 1 put in a strong plea for
constituting, after re-organisation. a
relatively youthful body. Instead of
thinking in terms of people above 65,
it may be useful to think of the majori-
ty of members being below 55. The
work of the Planning Commission is
likely to prove taxing and will need,
for success, comparatively open and
vigorous minds.”

Who said this? The person who
advocated that members of the Planning
Commission should be below 55 years of
age is no less a person than Dr. Gadgil,
who is acting as its Deputy Chairman at
the age of 69. He said this on 24th March,
1958 in his Laski Memorial lecture at
Abmedabad. It is said that politicians
should not write books. I think it is true
that even economists with proitical ambiti
also should not write books. Perhaps his
old age does not seem to go hand in band
with the taxing work of the Planniog
Commission. That is why we cannot flod
Dr. Gadgil In this draft document.

Our planning is in a state of crisis.
No attempt has been made to get out of
the rut. As Prof. Hanson has said :

“Faulty methods are persisted even
when their results are disappointiog
and there is some reluctance to admit
even that anything fundamentally can
be wrong. It is time for planners to
ask themselves whether the things they
are trying to do are really the right
thing”.

This draft of the fourth plan proves the
dictum of Prof. Hanson.

Even though we had a de facio plan
holiday for three years, we failed to stand
before the mirror and analyse ourselves ;
we faiied to draw lessons from previous
mistakes and we miserably failed to do the
Decessary home-work to make the fourth
plan a fruitful ope. With the result, we
bave drawn a draft which is a document of

2l

old faulty methods, a repetition of old
errors and a good example of our crafts-
manship in window-dressing.

Our major accusation is, this plan like
the earlier plans completely neglects the
employment and the standard of living as-
pect. I do oot want to quote figures, which
are known to all. The common man is
the forgotten man in this plan document.
Labour should have been considered as a
valuable resource. In a country where
upemployment and under-employment is
rampant, planning for employment should
have received the first claims on resources
of capital and organisation. Prof. Colin
Clark says, if the rate of additional invest-
ment expressed as a percentage of pational
income is four times larger than the rate of
increase in population, then the ecomomy
will be in a position of find jobs for the
increased labour force.

In our third plan, the rate of new
14 per cent of the national income and the
growth in population was only 2§ per cent.
But our economy fafled to absorb the new
labour force. Why ? Because, It is due
to the Mahalanobis model of misdirected
investment in capital goods industries.
Are we remedying these defects in this
draft 7 No. As in the earlier plans emphasis
is upon capital-intensive industries ratbher
than on labour intensive schemes. It is
highly shameful that plan afier plan the
backlog of unemployment is increasing.

At the end of the first plan, the backlog
of unemployment was 5.3 million. It
increased to 8 million at the end of the
second plan and to about 12 million at the
end of the third plan. During 1966-71, the
unemployed labour force will iIncrease by
23 million. So many millions will be
unemployed and so many millions will be
living at a precarious level of poverty,
hunger and starvation. ‘“What is planning
for 7 Is the question asked by the com-
mon man today.

Social iojustice bas increased. Th®
traditionally well-to-do classes of society
like the trading and business communities
have become new vested interests created
and fostered by the three flve year plams.
What are we doing to remedy these
defects 7

In socialist countries, the picture is
entirely different. The State takes the
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respoosibility of providing food, consump-
tion goods, and employment for all. So,
firstly they could destroy the ecomomic
power in the private groups by egalitarian
distribution of income. Secondly, they
could control the production, prices and
distribution of consumption goods. Our
Indian plan follows the plan of those socia-
list countries, but it has failed to provide
those safeguards.

What is wrong with our plan ? Let
me quote the words of Dr., Gadgil, not of
Yojana Bhavan but of the Gokbale
Institute. He said in a seminar beld in
Poona in 1961 :

“The attempt in India to follow the
Communist route of planning combined
with protection to high industries but
little protection to farmer or consumer,
has the result that we have the worst
of both the worlds.”

What have we done to mitigate these
mistakes ? This is the question I want to
ask. On other hand, there is a big boost
up in the private sector investment. The
investment in the private sector is antici-
pated to be Rs. 10,000 crores. But in the
Third Plan it was Rs. 4,100 crores and in
the Second Plan it was Rs. 3,100 crores.
In the Third Plan the private sector got 32
per cent more investment than in the
Second Plan. In the Draft Fourth Plan
the private sector gets 144 per cent more
investment than in the Third Plan. This
shows how the Congress Parly’s socialism
gets diluted day by day, Plan by Plan.

On the other hand the public sector out-
lay is getting diminished Paln by Plan. At
current prices the public sector outlay in
the Second Plan was 135 per cent over the
outlay of the First Plan The increase in
the Third Plan over the Second Plan was 88
per cent. But the present Draft shows
only an increase of 67 per cent over the
Third Plan. In real terms it may be even
smaller.

Sir, in my part of the country there is a
proverb—you may also know it—which
says : “peel an onion, at the end of it
you will get nothing™. This draft Plan is
a bilg onion. There is nothing for the
common man.

The planning process also raises some
questions of importance regarding cemtre-
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state relations. We feel there is something
fishy in the central assistance to the States.
We feel that injustice has been done to all
the States of South Indla. In the Third
Plan central assistance to the States was to
the extent of Rs. 2,515 crores. In the Draft
Plan it is about Rs. 3,500 crores. So there
is en increase of Rs. 985 crores.  Out of
this increase Uttar Pradesh has been given
Rs. 170 crores, Assam Rs. 120 crores, Bihar
Rs. 122 crores, Gujarat Rs, 47 crores,
Maharashtra Rs. 78.7 crores. But Tamil
Nadu gots only Rs. 16 crores. Andhra
Pradesh—your State, Sir—gets only Rs. 20
crores. Mpysore gets Rs. 16 crores, and
Kerala alone is lucky to get Rs. 50 crores.
Whatever be the academic approach of the
Planning C ion there but be
a fecling that the allocation of additional
amounts has been most unfair to the States
of the South.

Again, the new formula regarding alio-
cation and the pattern of central assistance
is not a realistic one and has tilted the
scale in favour of a few States. The Plann-
ing Commission allots 10 per cent on the
per capita income of the State if it is below
the national average. Suppose the national
average is 100 and if ope State’s per capita
income is 99 and that of another State is
40 or 50, both get the ssme 10 per ceot.
If any State is just a shade above the
national average, even if it has one per ceat
above the national average, it becomes an
advanced State and loses Lhe ten per cent.
1 do not think this is a scientific formula

Next, you give 10 per cent to the com-
mitments in respect of major continuing
irrigation and power projects. For those
States which finished the schemes within
ihe specified time, which do not have the
spill-overs, you do not give the bepefit.
This is just like rewardicg defaultiog States
and punishiog timely implementation.

Then you give 10 per cent for some
States with certain special problems. What
are the special problems 7 I think here is
room for foul-play. Thatis wby certain
States gct more fusds than what they
deserve. In a large federation such as ours
it i absolutely necessary to give every unit
the feeling that it is being treated fairly in
distribution of central assistance.

We have two scparate asseasments of
the needs of the States, .one by Finance
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Commission and the other by Planning
Commission. Some States may beina
posilion to get surplus by way of award
from Finance Commission. Our plea
is that the surplus should be taken
into account in the allocation of Central
assistance.

17.00 bours.
Our planoers speak about decentralised
dispersed industry. We all know that

economic development occurs in a specific
locational matrix. These locational matrices
are primarily industrial and urban in-com=
position. Economic organisation works
best at or near the centre of a particular
matrix So, development will proceed
successfully and at even tempo only if it is
started simultaneously at innumerable cen-
tres all over the country.

But what is happening? In our State
of Tamilnadu po new projects have been
proposed to be started during the Fourth
Plan in tbe Central sector. There has been
0o mention of the Salem steel plant : no
mention of Tuticorin Project or Sethu
Samudram Capal Project. On the other
band, there will be an iovestment of
roughly Rs. 700 crores, which may ulti-
mately go up to Rs. 900 crores on Bokaro
in one State alooe, namely, the State of
Bibar. Out of this Rs. 122 crores are on
fifth converter and continuing action
expansion in Bokaro. On the one hand,
it is argued that resources are scarce for
starting pew projects in the South and, on
the other, this order to large resources is
used for starting new plants in one region,
which is already startegically vulnerable
and where there is already heavy conocen-
tration of industries. Is this the way to
cotrrect the regional imbalance ?

I also want to focus attention on the
peed to locate financing institutions in the
south. Today they are all concentrated
in one region. Life Insurance Corporation
bas its head office at Bombay. So, also
the Industrial Development Bank, the
Industrial Credit and lovestment Corpora-
tion and the State Bank of Iodia. The
Industrial Finance Corporation is located
in tbe northern region. We should bave a
similar iostitution in 1he south, which
should be able to give loans both in foreign
and in rupees. | onderstand thai
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the World Bank has put up a preposal in
this connection. T would request the Prime
Minister and her colleagues not to stand in
the way of implementing such a proposal.

For the first time in the history of
India, this Plan failed to get the consensus
from the National Development Council,
the supreme political body of ouor nation.
In those heydays when Pandit Nehru, the
guru of the Planning Commission. was
alive, the NDC used to give perfunctory
concent to the plans prepared by the
Planning Commission. Its scrutiny was a
mere ritual. The draft was considered as
a bholy writ and any suggestion a change or
modification would bhave been considered
as sacrilegious. Without taking Into con-
sideration what a revolutionary change has
happened in our federal set-up after the
fourth general elections, the same kind of
ritual was conducted to get the approval of
the National Development Council, Long
before the NDC met and discussed the
draft Plan, it had been announced that the
Draft Plan would be placed before the
the day after the meeting.
They assumed that NDC is no more than a
rubber stamp body. 1t worked in the days
of Pandit Nehru and before 1967. It does
not work now. Why 7 Because, that kind
of political conditions do not exist now. It
clearly establishes the fact that if effective
economic planning is to be wedded to fede-
ral democracy, a néew basis for consensus
must be sought. The days of remote con-
trol and automatic comsent by the States
are gone.

There are only two alternatives. Firstly,
all the State Governmenis can ornamentally
have an establishment of economists and
experts as a counterblast to the Union
Planning Commission. If all the States of
India repeat the exercise, there will be a

L of Planni Commissions or
Commissions Planning Boards in India
which, though welcome theoretically,

is beyond the financial capacity and person-
nel availability of India as a whole. The
States are, therefore, fighting for ensuring
the prerequisite, viz., financial viability
which is essential for the State planning.

Therefore, we are left with the second
aliernative. Instead of the NDC being a
casual get-together of Unlon Government
where Chief Ministers are formally called
in for a few hours, it should becomg an



m Draft Fourth Five

[Shri Murasoli Maran]

effective body functioning throughout the
year and holding itself responsible equally
to each of the Chief Ministers of States
and the Prime Minister of Indla. There-
fore, it ought to be endowed with a perma-
nent Secretariat.

Today different parties have come to
power in different States. They owe it to
their people to translate thier hopss and
promises. The experts in the Planaing Co-
mmission and the Prime Minister cannot,
therefore, command the political counter-
parts, namely, State Chief Ministers, to
follow a policy to which they are not
partners.

The days of automatic consent and
remote control are no more existing today.
In this condition, in the interest of promot-
ing co-operative federalism, the Prime
Minister should see that these things are
done immediately, because the times are
changing fast. I am addressing this to the
Congress Party bocause it is a responsible
party aod an elder party.

I think, they should lay the foundation
for this kind of federalism because, after
1972, they may not be here to see things.
So, I request them to do it now itsell and
earn the good name of the poople.

Thank you, Sir.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Mr, Speaker, Sir, this year is
a year of great significance in the progress
towards economic development of the
pation. In this year, the Fourth Five
Year Plan will be put on the road and we
shall open a new chapter in the economic
development of the country.

The concept of planniog has been uni-
versally accepted not only in under-develo-
ped and developing countries but also in
developed countries with developed econo-
mies. The basis of the concept of plann-
ing is to meet the challenge of poverty
and unemployment. A genuine, fair and
honest effort has been made in the Fourth
Plan to meet this challenge. The criticism
bas been levelled on the same pattern
which had been levelled previously when
three Plans were put on the road. The
criticism is that the Plan does not meet the
needs of the country and that it is ot of
the size which will effectively deal with the
problems. =
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The Size of every Plan is based on the
resources avallable and the resources depend
on the ability of the eountry to pay taxes,
to glve loans and to meet various needs.
For example, what we find is that the
Fourth Plan Is based on the resources that
are available to the Central Government.
The States have been bemoaning and bew-
ailing that they bave not been given due
share. They want the maximum out of
the Central resources, But they want to
contribute as little as possible towards the
Plan. The Central resources can be divi-
ded into two categories. We bave the
external resources, that is, the aid from
foreign countries and the internal resources.
What we find in the Fourth Plan is that
there Is lesser emphasis on the external
resources, and correctly so, because we flad
that the external resources have been ham-
pering the development rather than helping
in the development of the country. Com-
ing to the internal resources, what we find
is that the existing system of taxation has
already reached the saturation point. What
we find is that if we increase the rate of
taxation and impose more taxes, the wea-
ker sections of the society will be hit
barder and, at the same time, the produc-
tion will be hampered- Thercfore, it is
difficult for the Central Government of
raise more resources.

The deficit financing cannot be resorted
to in a large way because what we find is
that is we resort to deficit financiog in
a big way, the result is inflation which
would hit the weaker sections and the fixed-
focome group people and the result will be
what Germany had after the First World
War. Therefore, this source is also limi-
ted.

The States have not mobilised
resources which could effectively raise the
size of the Plan. I can give a few examp-
les. For example, in the agricultural
sector, we have no plan to introduce agri-
cultural income-tax. There is no justifica-
tion that when the noo-agriculiural sector
is paying income-tax, why the agricultural
sector should not pay. One can uoder-
stand that there can be higher exemption
limit in the case of agricultural sector, twice
or thrice the exemption given to pon-agri-
cultural sector. But there Is no justification
for giving complete exsmption. But the
States would not_take recourse to this pars

their
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ticular taxation because It would cost them
a few votes.

And for the sake of votes they are as a
matter of fact hampering the economic
development. 1 can give you a few more
examples where the States are not contribu-
ting to the extent to which they can. For
sxample, take the case of agricultural
sector as such. Agriculture needs irrigation,
seeds, fertiliser and an economic holding.
‘The Fourth Plan does provide for irrigation,
fertilisers and better seeds. But, so far as
ecopomic holding is concerned, it is for
the States to enter the field. What we
find is that with each succeeding generation
the economic holding is being sub-divided
and fregmented. The States should pass
legislation which can prevent fragmentation
of economic holding. But they would not
do that because that would again cost
them a few votes. What we find is that
because of this uneconomic holding which
is coming Into existence in large numbers,
neither the farmer is able to introduce
intensive farmiog nor can he leave the land
and take up alternative sources of employ-
ment. Thus, firstly the country loses in
the form of production and at the same
time the living standard of the average
farmer goes down. Thirdly, it isin the
educational field that there is great
emphasis. Rs. 802 crores have been given
under the Fourth Five Year Plan to the
educational sector. The States are not
coming forth with any bold system of
education. They are following the age old
system of eduatlon of turning out clerks.
That system was adopted by the Britishers
bocause they wanted clerks. But the
present day need of the country is a better
technician, a better farmer and a better
industrialist. Which State has developed
and modified the educational system which
could meet the present day needs of India ?
We find the same 11 years course without
any emphasis on science or art or agri-
cultare. Even in this ficld of education it
is the States who are to be blamed for the
lag in the development of the country.
There Is a bewailing of the States that there
is a failure in the Plan. Certaln Opposition
Parties have also glven statistics that there
is a fallure of the Plans. In certain fields,
of course, there are shortcomings and there
are fallures. On whom does the impli-
mentation of the Plan lie ? Itls the States.
Which are the Parties which [are runniog
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the State or the Implementing machinery 7
They bave got the implementing machinery
on which all the planning depends. 1f
there is a shortcoming if there is a failure,
it is the execution machinery which is in
the hands of these States, which is the
cause for this shortfall.

There is again another ahoﬂcomlns
which I would like to polnt out on which
-of course, the Planning Commisslon has
put a great emphasis—the Family Planning
programme. In the Third Plan and the
three years so-called Plan holiday when we
had aonual plans, the expenditure has been
Rs. 77 crores on the Family Planning. In
the Fourth Plan the outlay is Rs. 300
crores. It is a matter of great concern to
all of us that whatever achievement we
make in the agricultural or industrial sector,
it is neutralised by this increase in popula-
tion. Sir, it is time to consider whether
this voluntary effort in the field of Family
Planning is enough or does it need a little
change. I would suggest that itis time
that we introduce an element of compulsion
in the field of family planning because what
we find is that the present voluntary effort
bas not made enmough impact which is
necessary to meet the challenge of poverty.
Whatever effort, whatever increase in agri-
cultural production of industrial production
we have made, it has been neutralised by
this increase in population. There is an
old theory of Malthus which is fully
applicable to India. That is: population
{ocreases in gometrical proportion, and
tbe production of food and agriculture
increases in artithmetical proportion. That
is ; the population goes up at the rate of
4, 8, 16, 32 but the Industrial production
goes up at the rate of 2, 4, 6, 8. That gap
we cenpot make up unless we put an
cmphasis on family planning.

1 therefore suggest that instead of the
criticism which is the normal function of
the Opposition, they should also take some
unpopular decisions, which will help in
retarding the growth of population in the
country.

A normal pattern that has been followed
in criticiting the Fourth Five-year Plan I
have been listening with great attention to
the speeches made by the Members from
the Opposition side. I can say, hardly any
constructive suggestion has been made
which would raise the resources, so that
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the resources of the Fourth Five-year Plan
could be enlarged.

One of the hon. Members has suggested
the entire natiopalisation of the Banks and
ceiling in urban property and so forth. I
" do not like to enter into that controversy.
But the question is this: Ascuming you
patiopalise the Banks, will you with the
money which you get in the form of profits,
be able to raise the resource of the Plan ?
I am for pationalisation. But the question
is this. By pationalising Banks will we be
able to finance the Fourth Five year Plan 7
Because, by the npationalisation of the
Bapks, we may have to give compensation
to the shareholders of the Banks. Under
the present Constitution, you cannot
pationalise unless you give adequate com-
pensation. If you have to pay compensation,
how are you going to finance the Plan ?
How are you going to get the income which
will belp in raising the resources of the
Fourth Five-year Plan ?

Therefore, Sir, I submit, nationlisation
of Banks will not help to a great extent
in the matter of financing of the Fourth
Five-year Plan. It may help after 10 years
or after 15 years. But the question at
present is this. What are the resources
which they have suggested or which they
can suggest, which will raise the resources
of the Plan ? So far I have been listening
to some of their speecles. FHardly any
ome has come out with suggestions which
will raise the resources.

A picture has been paiated that the
Fourth Five year Plan would bring the
doom for the country. That is the theory
which was expounded by the hon. Member
from the Swatantra party.

I submit, Sir, that so far as the Fourih
Five-year Plan is concerned, it is and effort
by the Government to achieve the economic
progress and econemic development of the
country and I submit that is should be
given a fair chance. With these words I
conclude. Thank you.

SHRI VASUDEVAN NAIR (Peermade):
Mr. Speaker, Sir, this document produced
by the Planning Commission is an extremely
disappointing document. 1 do not koow
whether this document inspires anybody in
this country, including the hon. Prime
Minlster. As lcast from her speech today
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in the House one could gather that she
was the least inspired as far as this Fourth
Five-year Plan is concerned.

In the past we have seen that when
there was an anoouncement about the
publication of the Draft of a Plan, that was
a big event in the country and the citizens
used to look forward, Parliament used to
look forward, and economists used to look
forward, and all the people in the country
used 1o look forward to that occasion with
a lot of interest.

But today the situation is entirely diffe-
rent. The Prime Minister has given an
explanation which, according to me, is not
going to convince anyone. She says that
plaoniog has become a part of our life and
80 people do not feel anything new about it
That is what she said today is the reason
for the lack of excitement on the part of
the people as far as this Plan is concerned.
Evea at this stage it is good for the Govern-
ment and those on the Treasury Benches to
g0 deeper into the causes for the lack of
interest of our people as far as this type of
plan is concerned.

We, on this side, have fundamental and
basic differences with the approach of the
Government and the Planning Commission
as far as this draft Plan is concerned.
These differences are very well known to
all the people in this country. We have
warped the Government in the past also
as far as the previous Plans were concern-
ed that plapniog, as it was being comceiv-
ed could not help solve the urgent pro-
blems facing the people of this country.
The problems that were accummulated
during the centuries of colonial rule in this
country could be solved only with a dyna-
mic approach and a revolutionary approach
on the part of the Government and the
people.

At the very outset, I should like to
make this remark that in many of the
speeches that were made in this House,
1 could see that there was absolutely no
reference to the participation of the people
in this whole effort.

SHRI SURENDRANATH DWIVEDY
(Kendrapora) : There is nothing for the
people there.

SHR] VASUDEVAN NAIR | - We
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were speak ing of the Central Government,
of the State Governments aud of the Plann-
ing Commission and all sorts of people.
But what about the people? To us, s
plan without the willing support and parti-
cipation of millions of peasants, workers
and common people in this country is
doomed to failure. It is very clear—as
clear as day light. Why are the people
not inspired and why are they oot interest-
ed ? The reason is that they have seen
that all the fruits of the developments so-
calledw hich have taken place —I do not say
that there is absolutely mo development—
were cornered by a group of psople, by a
coterie of people, by a small clique of
pople for their own self-aggrandisement and
that this Government was a party to it.

AN HON. MEMBER : And the Plan-
ning Commission.

SHRI VASUDEVAN NAIR : Plann-
ing Commission is of course a part of
Government. As long as the Government
continues to be a party to the aggrandise-
ment, to the cornering of the wealth that is
produced by the people of this country by
a small clique of monopolists and robbers
who have absolutely no scruples, who have
absolutely ne principles and as long as
there is such an axis which exists between
those who rule and those who rob the
people, you cannot expect the common
man in this country to get inspired by the
Plan. It is not because—as the Prime
Minister says—the people feel tbat the
plan has become a part of their life and
therefore they are not interested. It is a
psychological question. My hon. friend
who spoke just before me asked us where
are the alternative suggestions 7 When-
ever we make alternative suggestions, they
say that they are all stale and of trepeated
suggestions which are impractical. Of
course, we camnot every day iovent new
suggesstions. In the given situations of
India, we can only make the same SUggEs-
tions repeatedly. 1 such suggestions are
not implemented, we will have to reitarate
@Bm again and again because thoy are the
only cotrect methods that have to be ado-
pted if we have to take our people also in
the process of planning and if the urgent
problems facing the country have to be
solved.

So, there is a basic and fundamental
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difference between our Party and tbe
Government on this question. Now, I
am prepared to discuss the claims of the
Government. There are some people
in this country who are pot pre-
pared to stomach even this much of plan-
ping.

There are some people in this country
who want to destroy even this kind of
planning itself. They want that even this
kind of planning should go and the Plan-
ning Commission should go and its powers
should be cut. There was a lot of cam-
paign in this regard and there was an offen-
sive from certain vested interests and they
are represented everywhere in this country.
1 am constrained to say that If you go
through the Draft of the Fourth Five Year
Plan, you will come to the conclusion that
Government, instead of resisting the on
slaught by such elements have actually sur-
rendered to them. That is the conclusion
to which we have come after going through
this document. I need not go into all the
Points because some points were covered
by my hon. friend from the DMK who

spoke earlier.

17.25 hrs.
[Mr. Deputy-Speaker in the Chair]

For example, let us see what the posi-
tion is about the total investment in the
Plan itseif and what the expectations of
Government are as far as the growth rate
is concerned. About national income, they
themselves have fixed a target of 5.5 per
cent which is almost the same as was there
in the Third Plan. Even they do net hope
to have anything more than the Third
Plan target, after five years of the Third
Plan. As far as the growth in agriculture
is concerned, they are not even prepared
to fix the target of the Tbird Plan; they
bave fixed a lesser target ; they have fixed
only 4.5 per cent as against 5 per cent in
the Third Plan.

In the organised industry, although they
could not achieve that growth rate, they
fixed 11 per cent in the Third Plan, while
in the Fourth Plan they bave fixed only 8
percent and they have called it a modest
plan. When they say tbat it is a modest
plan, according to me, itis nothing but
capitulation before those who wanted per-
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haps no plan or a lesser plan or a plan
only in name or a plan for the sake of a
plan. Of course, Government are sliding
down. It is not possible for this Govern-
ment all of a sudden to give up planning.
It is very difficult for a Government to take
a right about turn. We can quite under-
stand that. But they are succumbing to
the pressure from Masanis and others and
from the most powerful monoplists inside
and outside this country. That is wvery
clear from this draft report.

My hon. friend has very clearly worked
out the figures regardiog the relative roles
of the public sector and the private sector,
and the investments in the public sector
and the private sector in the Third Plan
and the Fourth Plan, and he gave the per-
centages also. In absolute figures, what
was the position ? In the Third Plan, out
of Rs. 10,400 crores of total investment, in
the private sector, it was only Rs, 4100
crores, while in the Fourth Plan they are
proposing an investment of only Rs. 10,000
crores out of Rs. 22,000 crores. As far as
the public sector is concerned, in the pre-
vious Plan the investment was Rs. 6300
crores. and now it is Rs. 12,252 crores,
that is, it has doubled from the Third
Plan to the Fourth Plan, while when it
comes to the private seetor, it has gone up
from Rs. 4100 crores to Rs. 10,000 crores.

He gave the percentage. You can find
out the jump as far as the private ‘sector is
concerned.

Now 1 say that this Government is
living in a fool’s paradise, because during
all the previsous plans the Finance Minister
and all other respoosible spokesmen have
been telling us that never have the captains
of industry and those in charge of the
private sector satisfied them about the
performance in investment according to
the plan schedule. 1 remember it, I can
even give quotations from previous state-
ments. Now they tell us that they again
cxpect these people to make a huge invest-
ment of Rs. 10,000 crores, profitable
iovestment and productive investment for
the sake of the couniry. Are we to believe
it? Are we to believe that in the coming
five years, tbe private sector is going to fall
in line with Government and are going to
implement, not the directives—nobady can
give them directivets in this country, but at
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least the aspirations and wishes of the
planning Commission and Goveroment as
regards this investment of Rs. 10,000 crores?
There may be, of course, investment, but
that will never be guided by or according
to rhe particular pattern envisaged In the
plan schedule, because many other lssues
are involved —we will come to that—
regional imbalances and the llke. With
regard to this huge chunk of investment, it
is left completely in the hands of the
private sector. Compared to the previous
plaps, it is a much bigger chunk which is
left in their bands. 1 ask : is it not shame-
less surrender to the private sector
compared to the previous plans 7 Is it not
sliding down the plans as far as govern-
ment policies are concerned ?

Now the slogan of the Swatantra and
other people is that the public sector
should be curtailed and throttled. My
charge is that Government are a party
to it now. Slowly they are also playing
the game of such elements. Now people
say that basically the differences between
those who sit on the Treasury Benches and
those to the extreme right here are narrow-
ing down—1 do not go into the political
aspects of it, we hear so much about it ;
we are golng to say many things in the
pear future, perhaps after Banaskanta and
other developments. Perhaps this is all
part of it.

Anyway, from the figures given in the
Draft Fourth plan, we have come to the
conclusion that this plan gives lesser
importance for the public sector, and
although they have always been using words
like commandiog heights etc. in terms of
the public sector. much more importance
is nmow given to the private sector.

MNow, take the questson of agriculture.
I do not have time to go into figures.

SHRI SURENDRANATH DWIVEDY?
This is Indian socialism, according to Shri
Nijalingappa.

SHRI VASUDEVAN NAIR : The
essential point about agriculture is that
the planning Commission does not have &
proper perspective. It is a lopsided
approach.

The entire emphasis, 1 should say, the
major emphasis is on new seeds, new sclen-
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tific methods of cultivation and that will
solve the problem, and we will have a green
revolution. It is all welcome and our
peasants are taking to new scientific methods
of cultivation. We are very glad that our
countryside is changing to a great extent
but let us not forget that even today, even
after 22 years of Congress rule, in our
contryside feudal relations exist to a large
extent. Authoritative people, ev:n the
Study Teams of the Planning Commission,
bave produced reports to the effect that in
our villages, smaller grougs of people own
large areas of land and millions of our
countrymen today go without a piece of
land. Millions of acres of land remain
fallow. The Government need not talk of
big revolutionary things, but they could at
teast divide the fallow lands amoog the
agricuitural labour. Even that could not
be implemented in many States in India. I
am sorry to see that io this entire report
of the Planning Commission, that part of
the matter is practically ignored. There
may be here end there some reference, for
the sake of reference, but it is a question of
approach.

Another most important factor is that
of usury in the villages. What about
credit ? How much have they provided 7
On these two questions, according to me,
the approach of the Planning Commission
is faulty as far as the agricultural sector is
concerned. Ceiling on land, endiog of
dependence on PL 480, foreign aid —they
are makiog tall claims, but we are oot
prepared to believe their claims, because of
their past experience and the facts and
figures that stare us in our face. Leave
alone PL 480. There are other forms of
penetration; the penetration of foreign
capital into this country. What is bappen-
ing to the penetration of foreign private
capital ? Has the Prime Minister gone
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and get away with it."” Should the Govern-
ment not think of a policy that will sult
our national interests 7 Should they not
consider a policy that will help the real
industrialisation of the country in the
national interests ?

We have forelgn debte to the tune of

Rs. 6,000 crores, Thanks to devaluation,
at one stroke of the pen, it increased by
Rs. 1,500 crores. The total is Rs, 6,000

crores, What is the payment liability ? The
annual payment liability is Rs. 375 crores.
In the coming five years, we will bave to
pay back somethiog like Rs. 1,600 crores,
and we are expecting to get Rs. 3,730
crores as foreign aid. We go on making
the ealculations : it is pure arithmetic.
How are we going to dispense with foreign
aid ? During the last few years, our policy
was such that we so much depended on
this foreign aid. Although the question of
self-reliance was uttered from time to time,
practically nothing was done to dezelop
our own knowhow, to help our own scient-
ists, our own men to develop our own
technical revolution.

Now we are in an absolute mess. The
calculations of the Planning Commission
will definitely go wrong in this regard. Let
not the Government proceed on this basis.
I am sorry to say that this draft is amn
exercise in self-deception. Afier all these
years, they speak of social justice and
equality. They expect us to believe this
cock and bull story that this Government
headed by Shrimati Indira Gandhi and this
Plannlng Commission are going to take
India to a socialistic pattern of society.
Generally they do not mention the word
*socialism’. Particularly the Finance Minis-
ter and many others are very shy about {t.
But the Planoing Commission has thought
fit to give an elaborate quotatlon about

lalist pattern, social justice, equal distri-

into this very important and serious matter?
The foreign private capitai in India, before
1948, was Re. 258 crores. Today, according
to the information that we have, it is Rs.
1,038 crores. In 1966, in that one year,
the remittances abroad were Rs. 130 crores
as far as this foreign investment is concern-
ed. We are a poor country begging for
ald from other countries throughout the
world. But, at the same time, we arc
fleeced by foreign capital and with both
ands we are welcoming them : “Come,

vest ; loot us ; take as much as you can

bution of income, ectc. On page 14, It
says 1
“The impending monopolies legisla-
tion, Government’s powers of licensing
and allocation judiciously used and
purposeful policies of public financial
institutions and social control of bank-
ing are expected to play a significant
role io this regard.”

This is the panacea for all ills—social
control I So far as the monopolics legis-
lation is concerned, I was a member of the
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Select Committee. It is nothing but a
hoax. The Planning Commission hopes that
India will be ushered into a society of social
justice and equality. We know what is
happening. The National Sample Survey
for 1963-64 will speak for Government. it
is not our figure. It says, one-third of the
population of India spend less than Rs. 15
per month in rural areas and less than
Rs. 24 in urban areas. 82 per cent of
our people are spending less than a rupee
a day. 10 to 12 million people are unem-
ployed, includiog thousands of engineers
and doctors. I need not describe the sorry
state of affairs in India. There 75 houses
monopolising the industries. In the face
of these hard realities of life, Government
want us to believe that their planning will
usher in an era of social justice and equa-
lity ! They want to deceive the people, but
they will not succeed in this game. The
people have learnt through their experlence
all these years how monopoly capitalism
bas developed. The Prime Minister tried
to talk of the path of development. I
wanted to get an idea from her as to what
is the path they are pursuing for economic
development. Are they clear in their minds
about it ? Mr. Nijalingappa says something.
Mr. Morarji Desai does not know what is
socialism. Has this Government any idea
as to where it is taking this country ?

‘The Government is pursuing a policy of
capitalist development in this country dur-
ing the last few years, from the very beginn-
ing they came to power, and this document
again proves that they are not prepared to
depart from that policy,

My bon. friend wanted alternative
policies. I can tell them that fortunately
for this country at least this time in the
National Development Council there was
the Chielf Minister representing one State
and the Deputy Chief Minister representing
another State—the Chief Minister of Kerala
and the Deputy Chief Minister of West
Bengal. | am glad to say they did some
pioneering work in this field and they
have prepared some notes. I do not say it is
Plan document but at least there is an
alternative policy for the Fourth Five Year
Plan prepared by one State Government. It
should be considered seriously. It should
not be brushed aside. 1 claim that if hon.
Members want alternative policies, here are
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alternative polisies proposed by a State
Government and not by any political party
or somebody in the Opposition. If the
Government is serious about sozial justice
and equality, if they want to take this
country to real socialism, let them change
their policies and discard the policies that
are foupd to be rejected by the people of
this country. Then only we can support a
Plan that will really help the people. This
kind of a Plan cannot be supported by us
because this will pot solve any of our
problems, this will only complicate our
problems.

SHR! TENNETI VISWANATHAM
(Visakhapatoam) : Sir, in my anpalysis of
the present position the present troubles
are due to the fact that 1951 when the
Government started planning they forgot
entirely about food ; and the Planning
Commission’s report 1951 stated that at the
end of the First Plan there would bea
deficit of two million tonnes of foodgrains.
They knew at the time of getting indepen-
dence that overnight we became a deficit
country. But they did mot kmow the
importance of self-sufficiency in food. They
did not know its impact on the raw
materials position, on the wage position in
this country and what effect it wounld have
upon industrial production or wage-earners
therefore on the wage scales, therefore om
the cost of Industrial production and
therefore on the cost of life altogether.
In 1951 T had the privilege of discussing
this on the floor of the Madras Legislative
Assembly and then when I said, “Let us
concentrate on food and leave the rest of
the document for a period of five years
until we have become self-sufficient in
food and when we can take care of these
things, I was criticised as being primitive.
It is true the Government and its supporters
were more advanced. I was sitting in the
Opposition and they on the Government
side and were, thercfore, certainly more
advanced. But the result of that is they
and we have been seeing for the last five
or six years. ’

Today the situation bhas not improved.
We have not learnt the lesson in spite of
the fact that we bave suffered so much due
to food deficit. Today what is the
position 7 When as political prisoners we
were in jalls we were given 18 ounces
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of rice because we were simple imprison-
ment prisoners, and rigorous Imprisonment
prisoners were given 20 ounces. [ ama
rice eater and therefore I am taklng the
plan of rice. Today what is the availability,
not only of rice, but all foodgrains together?
It is only 14 ounces,

Have we improved, have we learnt any
lesson out of it? Then, why do we
complain that there are labour troubles in
the industrial sector, that they are fighting
for higher wages ? Then, why do we
complain that the State NGOs and the
Central Secrctariat employees are fighting
for higher wages 7 Why do they produce
a huge document, which forget about food
round which revolves the entite life of this
nation ? The Planning say this year they
bave secreted 2 million tons of foodgrains
and during the Fourth Plan they are going
secrete another five million tons in the
godowns and call them buffer stocks. Look
at their wisdom. When they have no food,
to spend about Rs. 350 crores to 500 crores,
besides frieght of foreign steamers, to
secrete so much food and then push up the
price and wage lovel, is it part of wisdom ?
Have they not learnt anything so far ?

The rest of the troubles and due to
concentration of wealth, about which much
has been said already. This has not been
accidental, If [ may say so, it was deli-
berately planned. The First Plan began
with, what was called, rubber-stamping of
the post-war recoostruction proposals.
Who made those proposals ? They were
proposed by gentlemen who were called
Knights of the Empire, most of whom
pever imagined that India would get
independence. They had a plan for the
perpetuation of British power in India
which was called the post-war reconstruction
proposal. Ino fact, they were bodily iocor-
porated in the First Plan. Pandit Nehru
was credulous to take these people into
confidence. At least two of these gentlemen
had refused to serve the Congress Govern-
ments in 1937 because they were Congress
Governments. During the interval of three
months after the elections and before the
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the Plan, saylog that they were post-war
reconstruction proposals,

They said that coatrols must coatinue.
Why ? They had some object in saying
s0. Pandit Nebru sald that controls must
continue because we are a nation develop-
ing fast in a planned manner. But planners
and monopolists wanted control to continue
because then it would be easier to conceat-
rate wealth in the hands of their favourites,
Sir, you will remember that during the
war-time a famous musician, who had
oothing to do with textiles, was given a
textile licence. Many such things were
done in the name of control.

Controls are good in the hands of an
honest government. But if the government
control will only be an
instrument for helping favourites, as we
are seeing today. Many hon. Members on
this side say that more and more power
should be given to the government to
control our economy. [ am prepared to
to give any amount of power to the govern-
ment, provided there is honesty of purpose
in the goveroment. It is because this
government has no hooesty of purpose and
it has continuously functioned in this way
that we have got ioto this trouble. The
concentration of wealth bas been the
ultimate result.

How did it come? The ~favourites
used to come and din into their ears, sing
into their ears “'you caonot give these
licences and quotas to anybody and every-
body ; you have to give them to those who
are established in trade, those who are esta-
blished jo production.” Therefore, the theory
of established production, established quota-
holders and established industries came
into vague, gradually creating monopolies
in various fields. What is the use of having
your Monopoly Commission Report, Hazari
Report and even the present Monopoly
Bill, when you are not in a position to curb
them 7 These are the real causes of our
trouble.

Now I shall not say anything in my
own language. Some hon. Members bave
uid that this document induiges in self-

pti It does mnot consist of entire

Congress took over, these
negotiated with the Central Government
and went away as Diwans to Naiive States
rather than serve the Congress governmenis.
These proposals were made by such two
geqtlemen and were bodily transferred into

self-deception. There are some very correct
sentences here and there, in certain places.
Oanly, you must be careful to search for
them. They have themselves said what wil]
be the result of this Plan.



Draft Fourth Five
[ Shri Tennetl Viswanatham]
Here, they say :
“Per capita teal income, In 1965-66

was about the same as it was in
196061 ...""
Further, they say :

“However, aggregate income, and

even more the per capital income, likely
to be achieved by 1973-74 will be well
below that visualised for that year in
the long-term projections of the Third
Five Year Plan.”

So, in 1960-61, In the Third Plan, it
will be less. What will it be later ? They
say !

“It will be unrealistice to postulate a
growth rate far in excess of what will
be realised in the Fourth Plan™.

The Fourth Plan does not go anywhere
and it says it will be less and it will bo
wrong to postulate anything better in the
Fourth Plan. Therefore, 35 per cent of the
population will have to liveon Rs. I5a
month in this country. About 80 per cent
of the population even in the cities will
have not more than a rupee.

What will be the result 7 What are the
hopes they give about employment potential?
This is what they say @

‘““...the current tempo of economic
activity is insufficient to provide pro-
ductive employment to all, extend the
base of social services and bring about
significant improvement In living stan-
dards of the people™.

If these things are said by us, the
government will say that the Opposition
people are speaking these things. But it
is not the Opposition saying these things.
It is the Report of the Fourth Plan of the
Planning Commission presided over by the
Prime Minister herself who was good enough
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to place the Draft before the House for
discussion.

The Draft also realise that there must
be participatian of the people in planning.
What are the steps they want to take 7
Now, after waiting for three years, they
bave said that local planning is absolutely
necessary for greater diffusion of enterprise
and ownership and means of production
and of increasing the productivity and that
it was not, however, possible to do this
either diffusing or planning in any of the
major sectors while formulating the Fourth
Plan. Afier waiting for three years, we
are told clearly that we are not going to
move forward and, if at all, we will move
one step backward with increase in our
population. 1 thiok, Dr. Chandrashekhar
should have been made an associate Member
of the Planning Commission to yoke
Economic Planning and Famliy Planning.
Then, possibly they would mot have been
so much deceived by the productivity, not
of the economic planning, but of gentlemen
in this country.

The real trouble is that even well-
planned thing t s d in this
country unless those people who administer
these things have got a belief in what they
do. The real fact is that half the people
that man the Government ...

MR. DEPUTY-SPEAKER : 1 think,
you will require more time. You may
conlinue tomorrow. Mow, the House stands

adjourned to meet again tomorrow at
11 AM.

18.00 hrs.

The Lok Sabha thea adjowrned till Eleven
of the Clock on Friday, May 9, 1969/Valsakha
19, 1891 (Saka)
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